CONTINUED FROM PART-1

(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831042955 A
(19) INDIA
(22) Date of filing of Application :15/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : REKEYING A SECURITY ASSOCIATIOSA

:HO04L002906000(|(71)Name of Applicant :
H04L0009080000( 1)HUAWEI TECHNO LOGIES CO., LTD.
(51) International classification H04W007400000! Address of Applicant :Huawei Administration Building
G06F001750000C|Bantian, Longgang District Shenzhen Guangdong China 518
H04L0009060000 |China
(31) Priority Document No :NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KAMPATI, Sandeep
(33) Name of priority country ‘NA 2)MEDURI, Bharath Soma Satya
(86) International Application No ‘NA 3)POTHULA, Dharmanandana Reddy
Filing Date ‘NA 4)SHENG, De
(87) International Publication No :NA
(61) Patent of Addition to Application Numt:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In the IKE or IPSec SA rekeying, whether the rekey exchange includes the cryptographic suite in the payload depends the\
cryptographic suite used in the old SA is changed on both ends, e.g., the initiator aspdneler. If the cryptographic suite is no
changed, then the rekey exchange does not include the cryptographic suite. Additionally, in the IPSec SA rekey, ifghe flowi
information is not changed in either end, the rekey exchange further does not thelUdaffic Selector (TS). As such, the size of
payload is decreased, which saves bandwidth, more processing time and power in the course of the IKE SA or the IPSec £

No. of Pages : € No. of Claims : 6.

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 19991



(12) PATENT APPLICATION PUBLCATION (21) Application N0.201831042965 A
(19) INDIA
(22) Date of filing of Application :15/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : REKEYING A SECURITY ASSOCIATION SA

:HO4L.0029®0000 | (71)Name of Applicant :
H04L0009080000( 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification H04W007400000! Address of Applicant :Huaweidministration Building
G06F001750000C|Bantian, Longgang District Shenzhen Guangdong China 518
H04L0009060000 |China
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)KAMPATI, Sandeep
(33) Name of priority country ‘NA 2)SHENG, De
(86) International Application No ‘NA 3)POTHULA, Dharmanandana Reddy
Filing Date ‘NA 4)MEDURI, Bharath Soma Satya
(87) International Publicain No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

In the IKE or IPSec & rekeying, whether the rekey exchange includes the cryptographic suite in the payload depends on wt
cryptographic suite used in the old SA is changed on both ends, e.g., the initiator and the responder. If the crypidgresphdat s
changedthen the rekey exchange does not include the cryptographic suite. Additionally, in the IPSec SA rekey, if the flowin
information is not changed in either end, the rekey exchange further does not include the Traffic Selector (TS). Asizactf the
payload is decreased, which saves bandwidth, more processing time and power in the course of the IKE SA or the IPSec £
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043234 A
(19) INDIA
(22) Date of filing of Application :16/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : PIG RESTRAINING TOOL

:B62B000500000!|(71)Name of Applicant :
B60B003300000C| 1)ICAR-NATIONAL RESEARCH CENTRE ON PIG
(51) International classification B62B000302000C|Under Indian Council of Agricultural Research an Indian
B28B000700000C|registered body under the Registratiorof Society Act (Act
B25B002700000 |XXI of 1860)
(31) Priority Document No ‘NA Address of Applicant :RANI, GUWAHAT} 781131,
(32) Priority Date ‘NA ASSAM, INDIA Assam India
(33) Name of priority country :NA 2)KALYANI GOVERNMENT ENGINEERING COLLEGE
(86) International Application No ‘NA An Indian Institute under Maulana Abul Kalam Azad
Filing Date ‘NA University of Technology
(87) International Publication No i NA (72)Name of Inventor :
(61) Patent of Addition to Application Numk:NA 1)BANIK, SANTANU
Filing Date ‘NA 2)MANDAL, SATYENDRA NATH
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT PIG RESTRAINING TOOL A pig restraining tool comprises of a thick base plate (1) assembly which forms the
platform of the tool. It has a fixed side fence structure (2) and a mosidieléence structure (3). A front side fence upper part (5)
a front side fence lower part (4) together form the front fence of the tool. It has a guide rod holding frame (6) and gujzj@ort

(8), a guide wheel assembly (9) having a lead screwisge€l 3) mounted on the front face of lead screw assembly (11) and a

plurality of hinges (14) provided at the back edge, where a back side fence cum slope assembly (15) is rotatably mgumitid
hatch locks (18). A plurality of side wheels (10) reyided at the bottom of the tool along with a caster wheel (19) fixed at the «
of front base plate to support the movement of the restraining tool. Two fence height adjustment bolts with handler¢2t)eate
on two lateral sides of the front faokthe tool for adjusting the height of the tool to accommodate different sizes of pigs. FIG.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043281 A
(19) INDIA
(22) Date of filing of Applcation :16/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : A LOW LOSS MICROWAVE COMPONENT FOR ELECTRONICALLY TUNABLE NEGATIVE
GROUP DELAYS

:H01L002366000(|(71)Name of Applicant :
HO1P000308000C| 1)INDIAN INSTITUTE OF TECHNOLOGY,
(51) International classification HO3F000360000C| KHARAGPUR
H01P000120300C Address of Applicant :Sponsored Research & Industrial
HO01P000518000(|Consultancy, Indian Institute of Technology, Kharagpur
(31) Priority Document No ‘NA Kharagpur West Bengal India 721302 West Bengal India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)MANDAL, Joydeb
(86) International Application No ‘NA 2)MANDAL, Mrinal Kanti
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Additiona Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT TITLE: A LOW LOSS MICROWAVE COMPONENT FOR ELECTRONAKLLY TUNABLE NEGATIVE GROUP
DELAYS. The present invention discloses a system for providing a tunable negative group delay in microwave transmissiol
comprising two parallel transmission lines connected to each other at their both terminating ereh\adhble resistor for
connecting one terminal end of said parallel transmission lines with hosting microwave transmission line to providevhejreeg
delay in said microwave transmission line wherein variation of resistance of the variable tesetbe negative group delay.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/11/2018

(21) Application N0.201831043352 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : DEVICE AND SYSTEM FOR AERIAL ADVERTISING AND DISPLAY

:B65D005128000(|(71)Name of Applicant :
B65D009002000C| 1)Md. ZISHAN AKHTER
(51) International classification F26B0013000000 Address of Applicant :627/A, ROAD 15, HAROON NAGA
B65D009000000C|SECTOR 2, PHULWARISHARIF, PATNA, BIHAR 801505,
E21B0034100000(INDIA. Bihar India
(31) Priority Document No ‘NA (72)Name of Inventor :
(32) Priority Date ‘NA 1)Md. ZISHAN AKHTER
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Attached separately.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043396 A
(19) INDIA
(22) Date of filing of Application :19/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : BOLTED BUSBAR ASSEMBLY AND METHOD FOR PROVIDING RELIABLE BOLTED
ELECTRICAL JOINTS

:H02K000350000(|(71)Name of Applicant :
H02G000500000(| 1)SCHNEIDER ELECTRIC INDUSTRIES SAS
(51) International classification H01P0003020000C Address of Applicant :35, rue Joseph MonieZ500 Rueil
HO01H008510000C| Malmaison, France France
HO01R000464000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)SaravananSHANMUGAM
(32) Priority Date ‘NA
(33) Name of priority country ‘NA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT BOLTED BUSBAR ASSEMBLY AND METHOD FOR PROVIDING RELIABLE BOLTED ELECTRICAL JOINT:
A bolted busbar assemh($¥00) and method is disclosed which includes a plurality of busbar subassdtlieach comprising, a
lead one first conductor plate (30) having a plurality of slots (32) formed on its peripheral surface (34). A second cdatkI¢3&)
is longitudinally fragmented into multiple sub conductors (37,38,39,40) with individual slots (42) across width chgaemfed su
conductor (37,38,39,40) and along at least one of its edge (44). The sum of width of the fragmented sub conductord@3i%38
equal to width of the first conductor plate (48). A fastening element (46) fastens each fragmented subrd@ddR®39,40) that ai
orientated longitudinally with an air gap (48) between the fragmented sub conductors (37,38,39,40) with the first cdetgu@E0)
via the slots (32,42). The fragmented sub conductors (37,38,39,40) moves freely at a derfiace iwith respect to the first
conductor plate (30) so that an axial fastening load is distributed on the contact interface linearly with negligibteddnsaittion
resistance. FIG. 5
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201831043624 A
(19) INDIA
(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : SPEED ALARMING SYSTEM

:H04MO0001 25000 | (71)Name of Applicant :
G01S0013930000| 1)TATA STEEL LIMITED
(51) International classification G06F0003041000 Address of Applicant :Bistupur, Jamshedpiharkhane
H04W005202000(|831001, India. West Bengal India
HO04L.0001160000 |(72)Name of Inventor :
(31) Priority Document No ‘NA 1)RIPAN CHATTERJEE
(32) Priority Date ‘NA 2)MANAS BASU
(33) Name of priority country ‘NA 3)SATISH GANAPATHY
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publicain No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

SPEED ALARMING SYSTEM Described herein is a speed alarming system (100) forahmeded vehicle. The sigsn (100)
includes a proximity sensor (104) disposed above a portion of a speedometer (106), and an audio output device (118hto ol
alarming sound based on a trigger received from the proximity sensor (104), when the proximity sensor (104xtsamssegitb
(108) of the speedometer is about to exceed a predefined region.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043669 A
(19) INDIA
(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : ADJUSTABLE GRID PLATE ASSEMBLY FOR HOLDING ELECTRICAL INSERTS OF AN
ELECTRICAL OUTLET

:A61B009000000(|(71)Name of Applicant :
H02G000314000(| 1)SCHNEIDER ELECTRIC INDUSTRIES SAS
(51) International classification A61B0017000000 Address of Applicant :35, rue Joseph MonieZ500 Rueil
F27D0015020000|Malmaison, France Bnce
G21K000504000C|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)Kiran Chandrashekhar SARAWAD
(32) Priority Date ‘NA 2)Raidon Lawrence PINTO
(33) Name of priority country ‘NA 3)Deekshith NARAYANA
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to ApplicatioNumbe :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT ADJUSTABLE GRID PLATE ASSEMBLY FOR HOLDING ELECTRICAL INSERTS OF AN ELECTRICAL
OUTLET An adjustable grid plate ssmbly (100) of an electrical outlet is disclosed which includes an inner grid plate (12) o
molded with an outer grid plate (14), each formed with a slotted window (16) at its center. A plurality of fastener)skferfh@d
along the periphery ofie grid plate (12, 14) and each fastener slots (18) includes a fastener retainer (20) and a circular slot
plurality of electrical inserts (50, 55) is serially stacked on the slotted window (16) of the grid plate (12, 14). Awrehcr$24)
having a preinstalled fastener (26) around its corners is fixed to the inner and outer grid plate (12, 14) along withdhkiedects
(50, 55) by inserting the fastener (26) via the fastener slots (18) to electrically connect the plurality of efesetrisg50, 55) to the
enclosure box (24). The circular slot (22) on the grid plate (12, 14) is adjusted horizontally, vertically and rotatiatiglytihe
fastener (26) with the fastener retainer (20) and to accommodate electrical inserts (50afbus sizes on the enclosure box (2¢
FIG. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043725 A
(19) INDIA
(22) Date of filing of Application :20/11/2018 (43) Publication Date : 22832020

(54) Title of the invention : A SYSTEM FOR MONITORING ARTERIAL BLOOD PRESSURE BASED ON SINGIEE
PHOTOPLETHYSMOGRAPH SIGNAL MEASUREMENT

:A61B000500000(|(71)Name of Applicant :
A61B0005024000| 1)INDIAN INSTITUTE OF TECHNOLOGY,
(51) International classification A61B0005145500| KHARAGPUR
A61B0005021000 Address of Applicant :Sponsored Research & Industrial
A61B0005028500|Consultancy, Indian ktitute of Technology, Kharagpur
(31) Priority Document No ‘NA Kharagpur West Bengal India 721302 West Bengal India
(32) Priority Date ‘NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)CHAKRABARTI, Saswat
(86) International Application No ‘NA 2)CHAKRABORTY, Ayan
Filing Date ‘NA 3)MUKHOPADHYAY, Jayanta
(87) International Publication No *NA 4)GOSWAMI, Dharitri
(61) Patent of Addition to Application Numt:NA 5)CHAUDHURY, Koel
Filing Date ‘NA 6)ROY, Seema
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT TITLE: A SYSTEM FOR MONITORING ARTERIAL BLOOD PRESSURE BASED ON SINGISETE
PHOTOPLETHYSMOGRAPH SIGNAL MEASUREMENT. The present invention reports a system for single site acquired
Photoplethysmograph (PPG) signal based monitoring ofi@rtdood pressure. The present system comprises a sensor probe t
accommodate finger of human subject and acquire PPG signal therefrom ensuring single site acquisition of the PPG Gignal
amplifier unit operatively connected with the sensor prolyedeive the PPG signal for amplifying and-precessing and a
processing unit to analyze the PPG signal received from the PPG amplifier unit for measuring PPG pulse wave velocéfy@m
computing arterial blood pressure including systolic bloodgqree (SBP) and diastolic blood pressure (DBP) of the human sub
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043731 A
(19) INDIA
(22) Date of filing of Application :20/11/2018 (43) Pullication Date : 22/05/2020

(54) Title of the invention : A SINGLE HOPPER ELECTROSTATIC PRECIPITATOR

:G03C000174000 | (71)Name of Applicant :
B03C000388000C| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification A01C001500000C Address of Applicant :Regional office: Regional Operatior
F27D0003100000|Division (ROD), Plot No. : 9/1, DJ Block 3rd Floor,
B29B0013020000|Karunamoyee, Saltake, Kolkata, West Beng&l00091, India.
(31) Priority Document No ‘NA Registered Office: BHEL House, Siri Fort, New Delii0049,
(32) Priority Date ‘NA India. West Bengal India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KANNAPPA MUDALIAR MANI
Filing Date ‘NA 2)CHANDRASEKAR GANESH
(87) International Publication No :NA 3)SHANMUGAVELAYUTHAM SUBRA MANI
(61) Patent of Addition to Application Numt:NA 4)KUMUDA BALLA V PADHI
Filing Date :NA 5)KANNAPPA RAMAMOORTHY
(62) Divisional to Application Number :NA 6)ARUNACHALAM SIVALINGAM ARNALT STALIN
Filing Date ‘NA
(57) Abstract :

The present invention proposes a single hopper electrostatic precipitator (101) having single hopper electric fiedfl tarctotal
hoppers (102) along the witdbf electrostatic precipitator (101) to make the width of the single hopper 5 electrostatic precipite
(101) greater than the conventional double hopper electrostatic precipitator (103). The number of hoppers is reduqestdgnfifi
in single hoppeelectrostatic precipitator (101) which results in reduction in hopper heaters (305) required, which leads to re
power consumption by nearly twenty five percent. Also, the single hopper (303, 304) has greater width 10 than the ciiyvent
usedtwo hoppers (301, 302). To be published with Figure: 3a and 3b
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/11/2018

(21) Application N0.201831043744 A

(43) Publicatbn Date : 22/05/2020

(54) Title of the invention : HERBICIDAL COMBINATION

:A61K004506000(|(71)Name of Applicant :
A01N0043900000( 1)UPLLTD
(51) International classification A01N0043680000 Address of Applicant :Agrochemical Plant Durgachak Hal
A01N0043540000(Midnapore West Bengal India 721 602 West Bengal India
AO01N0037440000|(72)Name of Inventor :
(31) Priority Document No ‘NA 1)DelSantro, Mark Vincent
(32) Priority Date ‘NA 2)Sears, BethErrickson
(33) Name of priority country ‘NA 3)SHROFF, Jaidev Rajnikant
(86) International Application No ‘NA 4)SHROFF, Vikram Rajnikant
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A herbicidal combination comprising a photosystem Il inhibitor, an ALS inhibitor, and a chlorophyll and heme biosyntté®is i
a composition comprising the cdimation, and methods of using these combinations.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043864 A
(19) INDIA
(22) Date of filing of Application :21/11/2018 (43) Publication Date :205/2020

(54) Title of the invention : AN APPARATUS FOR CUTTING EXCESS MATERIAL OF STUBS OF HEADERS IN HIGH
PRESSURE BOILERS

:B23P001904000 | (71)Name of Applicant :
B23K003102000(| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification B29C006574000( Address of Applicant :Regional office: Regional Operatior
B23D006102000(| Division (ROD), Plot No.: 9/1, DJ Block 3rdder, Karunamoyet
C30B003500000(| Salt Lake, Kolkata, West Beng@D0091, India. Registered
(31) Riority Document No ‘NA Office: BHEL House, Siri Fort, New Deli10049, India. West
(32) Priority Date ‘NA Bengal India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)MOOKKANDI ANGAPPAN
Filing Date :NA 2)MAYATHARAN SARAVANAN
(87) International Publication No *NA 3)MANOKARAN GANESAN
(61) Patent of Addition to Application Numk:NA 4)GOVINDAN RADHA KRISHNAN
Filing Date :NA 5)GANESAN SUNDARRAJAN
(62) Divisional to Application Number ‘NA 6)VENKATARAMANA PILLA
Filing Date ‘NA
(57) Abstract :

The invention relates to an apparatus for cutting excess material of stubs of headers in high pressure boilers coapdisiang a
blade (1) placed between twolesk (2), each of which is held by a guide bar (3), wherein a jaw (4) is provided so as to place
blade according to the stub diameter and space between the stubs. A coolant bottle (11) is provided to supply codiéaddor tt
during operation of thapparatus. The invention involves less number of operations, thereby saving time and thereby increa:
productivity. (Fig. 1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043865 A
(19) INDIA
(22) Date of filing of Application :21/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : A HIGH PRESSURE HIGH TEMPERATURE STEAM GENERATOR LINK AND
MANUFACTURING THEREOF

:A61L.000207000,((71)Name of Applicant :
HO01P001100000C| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification E04F0015100000 Address of Applicant :Regionalfice: Regional Operations
B23K000902800C| Division (ROD), Plot No.: 9/1, DJ Block 3rd Floor, Karunamo?
B27D000108000C|Salt Lake, Kolkata, West BengaD0091, India. Registered
(31) Priority Document No ‘NA Office: BHEL House, Siri Fort, New Deli10049, India. West
(32) Priority Date ‘NA Bengal India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)SIVAKUMAR SHYAMALADEVI
Filing Date ‘NA 2)SENGODAN PANNEER SELVAM
(87) International PublicationdN " NA 3)ISMAIL ANVAR ALI
(61) Patent of Addition to Application Numt:NA 4)UBAKARAMPILLAI AROKKIYASAMY
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a high pressure high temperature steam generator link and manufacturing thereof. Thus, thelsaitesn
to manufacturing of Links with novel process of Incremental bending in place of Elbow forming. The incremental bendiiog o
has replaced the more time and resource consuming elbow forming process. The proposed link also reduces the pressure
proves to be technically efficient. The process has eliminated butt joint welding and the related additional testingnesikédim
the change in radius to nearly 1.5 times the original radius of the Elbow, the final product is manufactured wittanoafto all the
critical hold points such as thinning, minimum thickness, hardness of bend to withstand the working temperature, pressure
physical loading without deviation from the desired operation of the Link. Thereby there is substantialisawagsower by
avoiding two circumferential welding in this process and hence the productivity is increased. The high pressure highreempe
steam generator link (100) comprises clamping (101), trailing (102) and arc (103) integrally connected &irfghkens&ructure of
pipe involving angle of bend (104) and bend radius (105). (Fig. 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043866 A
(19) INDIA
(22) Date of filing of Application :2/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : A METHOD OF BENDING A CONVEX AND A CONCAVE PROFILE BEND ON PRESSED
CURVED EROSION SHEET

:B21D000702400(|(71)Name of Applicant :
B29C005308000C| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification B21D000504000C Address of Applicant :Regional office: Regional Operatior
B30B0015000000|Division (ROD), Plot No.: 9/1, DJ Block 3rd Floor, Karunamoy
B21D001118000C|Salt Lake, Kolkata, West Beng@D0091, India. Registered
(31) Priority Document No ‘NA Office: BHEL House, Siri Fort, New Deli10049, India. West
(32) Priority Date ‘NA Bengal India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)KARTHIK VASUDEVAN
Filing Date :NA 2)RAMACHANDRAN
(87) International Publication No *NA 3)SELVAM KUPPAN
(61) Patent of Addition té\pplication Numbe:NA 4)RAJAN PARAMATHI KRISHNAMOORTHY
Filing Date :NA 5 MUTHUKUMAR THARMAR
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The erosion sheets are envisaged in the design of the boiler in order to avoid erosion of the tubes which get eroded owing
continuous ash impingement. Foistl 2.5mm stainless steel sheet is to be welded in the areas which get affected, for which
bending of these sheets has to be under taken. The present invention pertains to a process of manufacturing anglevbdnds
sheets in both concave and ger profile in a rotary bending machine. A straight tube of two lengths (6 and 5) is welded on tt
(04) and pressure die (02) respectively for bending a convex profile bend (01). A bent tube (08) is welded on the fdomer (0:
bending concave prdé bends (07). (Fig. 1 and 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831043988 A
(19) INDIA
(22) Date of filing of Application :22/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : PREHEATING SYSTEM FOR STATIONARY PUSH THROUGH/MOVING TUBE TYPE PANEL
WELDING MACHINE AND A METHOD THEREOF

:F17C000704000 | (71)Name of Applicant :
F17C001302000(| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification F17C001304000( Address of Applicant :Regional office: Regional Operatior
F17C000900000(| Division (ROD), Plot No.: 9/1, DJ Block 3rd FlgdKarunamoyet
B29B001302000(|Salt Lake, Kolkata, West BengaD0091, India. Registered
(31) Priaity Document No ‘NA Office: BHEL House, Siri Fort, New Deli10049, India. West
(32) Priority Date ‘NA Bengal India
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)EKKADDU SOMASUNDARAM SALAI KUBERAN
Filing Date ‘NA 2)MECHERI SARAVANAN GUGAN
(87) International Publication No *NA 3)MUTHUSAMY THANIGAI ARASU
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to a pteating system for stationary push through/moving tube type panel welding machine comprisin
liquefied petroleum gas bullet common distribution line for supplying liquefied petroleum)gagiéh flows through flashback
arrester (6) connected thereto, wherein the arrester (6) is provided in connection with flow control valve (3) withganegers,
which is in flow communication with common manifold (9) connected to gas hose linés {@)ich the gas hose lines (2) is
connected to common rail (10) LPG burners for preheating of water wall panels (5). Further, the present inventiorarelates t
improved method of preheating Grade T91 materials using atmospheric venturi type conir@ fairners in 20 torch MPM for
boiler water wall panel formation. LPG burners in a common rail at regular intervals provides continuous, reliable usdfierand
heating instead of existing individual gas cylinders with gas blow pipe burners, tiseifébignt heating of panel is achievediiine
with panel formation welding speed/productivity. Further reliability in enhanced uniform heating reduces operationdt cost wi
improved machine reliability for high productivity in the 20 Torch machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201831044022 A
(19) INDIA
(22) Date of filing of Application :22/11/2018 (43) Publication Date : 22/05/2020

(54) Title of the invention : SPLIT TYPE EXM¥SION FIXTURE FOR OUTER DIAMETER TURNING OF THIN WALLED
CYLINDERSe

:A63F000908000!|(71)Name of Applicant :
B23B003130000C| 1)BHARAT HEAVY ELECTRICALS LIMITED
(51) International classification B29C003330000(¢ Address of Applicant :Regional office: Regional Operatior
B25B002702000(| Division (ROD), Plot No. : 9/1, DJ Block 3rd Floor,
B23Q000306000(|Karunamoyee, Salt Lake, Kolkata, West Berga0d091, Iulia.
(31) Priority Document No ‘NA Registered Office: BHEL House, Siri Fort, New Deltii0049,
(32) Priority Date ‘NA India. West Bengal India
(33) Name bpriority country ‘NA (72)Name of Inventor :
(86) International Application No ‘NA 1)B. EZHILMARAN
Filing Date ‘NA 2)K. RAVICHANDRAN
(87) International Publication No " NA 3)D. VANCHINATHAN
(61) Patent of Addition to Application Numk:NA 4)T. JEYAMANI
Filing Date :NA 5)M. RAJESH
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relat® expansion fixture for outer diameter turning of a thin walled cylinder (104). The expansion fix
includes a base plate (302) having sliding pins (306) threaded on its top surface; a plurality of sliding blocks (3@4a fairmitar
block assemlyl, each of the plurality of sliding blocks (304) is having a sliding slot-80)4 clamping slot (30€), and a central
taper bore (304’ P), wherein each of the plurality of sliding blocks (304) is mounted on the top surface of the base plate (8h:
a way that the sliding slot (368) matches with respective sliding pin (306) threaded on the base plate (302); a drive bolt (30:
a taper pin (310) fastened on the top surface of the base plate (302) through the central taper-bB)d¢B04l on each of the
plurality of sliding blocks (306); and a clamping fastener (312) fastened on the top surface of the base plate (30#)ehrough
clamping slot (304C) formed on each of the plurality of sliding blocks (304).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934035241 A
(19) INDIA
(22) Date of filing of Application :02/09/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR FUNCTIONALLY SECURE CONNECTIGDENTIFICATION

:G06Q002020000 | (71)Name of Applicant :
H04L0012540000| 1)SIEMENS AKTIENGESELLSCHAFT

(51) International classification G06F0011000000 Address of Applicant :Werneron-SiemensStrae 1, 80333
H04L0001240000 | M¥nchen, Germany Germany
G08B002912000C|(72)Name of Inventor :

(31) Priority Document No :18207295.9 1)Johannes Hubert
(32) Priority Date :20/11/2018 2)Thomas Markus Meyer
. ‘EUROPEAN 3)Herbert Barthel

(33) Name of priority country UNION 4)Maximilian Walter
(86) International Application No ‘NA

Filing Date :NA
(87) International Publication No i NA
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for functionally secure connection identification for a data exchange by means af &ltelegi
between a source data service (Q) and a sink data service (S) via a communication channel (10) umigatoomrsystem (11),
wherein the source data service (Q) is assigned a unique identifier (IDQ), a time stamp (TSQT1, TSQTZ2) is allocatedeigraa
(T1,T2,T3) to be transmitted in the source data service (Q), wherein it is checked in the stgkvde¢a(S) whether the time stam,
(TSQT2) of a currently incoming telegram (T2) is older than the time stamp (TSQT1) of a predecessor telegram (T1), wher
receipt of the predecessor telegram (T1) a monitoring counter (WD) is started and it isaliiglitieecked whether the currently
incoming telegram (T2) has arrived within a predeterminable monitoring time (Z1); additionally, in the sink data seavioea(S)
time stamp (TSSi) of a local time basis (CLS) is compared with the associated timpgB&@T 2) of the currently incoming
telegram (T2) and it is checked whether a difference () resulting from the comparison does not exceed a predetermihable
time (CT1), atelegram (T1,T2,T3) arriving in the sink data service (S) is then onlytedespvalid if it is additionally fulfilled that
the time stamp (TST2) of the arriving telegram (T2) is greater than the time stamp (TST1) of the telegram (T1) mosicesete
as valid, wherein in a final step the data is declared valid if thegirgg checks have turned out positively, otherwise ssédié
reaction is triggered.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/0/2019

(21) Application N0.201934043131 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND OSCILLATION CONTROLLER FOR COMPENSATING FOR OSCILLATIONS C
AN OSCILLATABLE TECHNICAL SYSTEM

:G05B001302000
G05B001304000(

(51) International classification H04B0005000000

G05B001702000(¢

(71)Name of Applicant :
1)B&R Industrial Automation GmbH
Address of Applicant :B & STRAE 1 5142 EGGELSBER!
AUSTRIA Austria

HO05B004128500C | (72)Name of Inventor :

(31) Priority Document No :18207067.2 1)DI Andreas Stger
(32) Priority Date :19/11/2018 2)DI Thomas J. Frauscher
(33) Name of priority country :LIJEI\LIJISEPEAN 3)D!I Ralf Skotschek
(86) International Application No :NA

Filing Date :NA
(87) International Publetion No :NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

In order to eliminate control problems caused by a manipulated variable limitation in theiosdaietrol of an oscillatable technis
system (1), it is proposed to take into account a restriction () of at least one time derivative of the manipulate(Liyami#inte
control law for calculating the manipulated variable (u).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934043348 A
(19) INDIA
(22) Date of filing of Application :24/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SOFTWARE INSTALLATION METHOD

:G06F001202000 | (71)Name of Applicant :
GO06F001214000(| 1)Trustonic Limited
(51) International classification GO06F000865000( Address of Applicant :20 STATION ROAD CAMBRIDGE
G06F002179000(|{CB1 2JD UNITED KINGDOM U.K.
GO06F002152000(|(72)Name of Inventor :
(31) Priority Document No :1818617.1 1)Nicholas Schutt
(32) Priority Date :15/11/2018
(33) Name of priority country ‘U.K.
(86) International Apptation No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A software installation method is provided for a device comprisingvatatiie memory D and access control circuitry 6 to contro
access to the newolatile memory based on region defining data 7 defining whether a given region of thielatile memory is a
less secure region or a more secure region, with greater access restrictioml iorpaseess to a more secure region than to a les
.secure region. The method comprises installing target software 40 in a target region ofwbkatiermemory 10 defined by the
region defining data as a less secure region; verifying the target saftwnal at least when verification of the target software is
successful, and after installation of the target software, updating the region defining data 7 to change the targetrediessfr
secure region to a more secure region.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934043751 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SIGNAL PROCESSING

:GO1N002944000 | (71)Name of Applicant :
HO01L0033460000| 1)ELLIPTIC L ABORATORIES AS
(51) International classification G01N002907000( Address of Applicant :AKERSGATA 32, 0180 OSLO,
G01S001510000C|NORWAY Norway
G01N002934000(|(72)Name of Inventor :
(31) Priority Document No 20181444 1)LIDICKY, LUDVIK
(32) Priority Date :12/11/2018
(33) Name of priority country :Norway
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention relates to a method as well as a computer product, system and device for controllingetheyfragge of an emitte
ultrasound signal from a device. The device includes a number of acoustic transducers, the method including the stepmgfegyx
electronic signal within a predetermined frequency range in the time domain, convolving thlecaahic signal with a time
envelope function thus providing an emission signal. The time envelop function is calculated based on a transformation of 1
predetermined frequency range of the emitted signal into the time domain, the emitted acoukbeisigrgnerated by the emiss
signal. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934044421 A
(19) INDIA
(22) Date of filing of Application :01/11/2019 (43) Publication Date : 225/2020

(54) Title of the invention : A DEVICE FOR THE CARE OF RESPIRATORY WELLBEING AND FOR TRAINING AND THE
IMPROVEMENT OF RESPIRATORY FUNCTION

:A61M001600000(|(71)Name of Applicant :
A61M0016200000| 1)HAPELLA OY
(51) International classification A63B0021008000. Address of Applicant :MICROKATU 1 70210 KUOPIO
A61M0011040000|FINLAND Finland
A63B0023180000 |(72)Name of Inventor :
(31) Priority Document No 20185974 1)llpo KURONEN
(32) Priority Date :19/11/2018 2)Siamk NAGHIAN
(33) Name of priority country :Finland
(86) International Application No ‘NA
Filing Date :NA
(87) International Publication No i NA
(61) Patent of Additioo Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Abstract The present invention relates to a device comprisinga first flow channel, a second flow channel and a bodyigiaug cc
an inner volume. A first space of the inner volume is adapted fitidzbwith liquid anda second space of the inner volume is arra
to receive steam.The device further comprisesmeans for conveying a gas flow from the steam space of the inner volfirae vi
flow channel to the outside of the deviceduring inhafendmeans for conveying the exhaled gas flow from the outside of the
via the second flow channel to the first space of the inner volume. The device further comprisesmeans for measuriraya flov
temperature of an airflow, andmeans for adjustirgflow of the airflow mechanically and/or automatically. The present inventi
further relates to a method and a system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934045250 A
(19) INDIA
(22) Date of filing of Application :07/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ILLUMINATION DEVICE FOR A PROJECTOR HAVING A LIGHT MODULATOR

:GO1N002164000 |(71)Name of Applicant :
G03B002120000C| 1)CARL ZEISS JENA GMBH
(51) International classification HO04N(0009310000 Address of Applicant :CaiZeissPromenad 10, 07745 Jena
G02B002600000C| Germany Germany
F21Vv0009080000 [(72)Name of Inventor :
(31) Priority Document No :102018128743.7 | 1)MARCUS HEIDKAMP
(32) Priority Date :15/11/2018 2)DIRK DOERING
(33) Name of priority country :Germany 3)AXEL KRAUSE
(86) International Application No ‘NA 4)PETER KLOPFLEISCH
Filing Date ‘NA 5)ALEXANDER GRATZKE
(87) International PublicatioNo *NA 6)BRYCE ANTON MOFFAT
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An illumination apparatus for a projector (2) congpng a light modulator (3, 47) is described, comprising a first sbéittbased
illumination module (4) comprising a first luminescent material (9) and a firststaltd light source (7), which emits a first excita
radiation (8) directed on the $irluminescent material (9), the latter thereupon emitting first luminescence radiation (10) with :
spectrum (K1), a second softiatebased illumination module (5) comprising a second luminescent material (13) and a secer
state light sourcé€ll1), which emits a second excitation radiation (12) directed on the second luminescent material (13), the li
thereupon emitting second luminescence radiation (14) with a second spectrum (K2), a superposition unit (16, 20), vesithe:
first andthe second luminescence radiation (10, 14) into an illumination beam path, in which said radiation is guided up to}tl
of the illumination beam path in order to illuminate the light modulator (3, 47), and a filter unit (22) which filtersifightsecond
color (K4) from the first luminescence radiation (10) with a first color (K3) and from the second luminescence radiasioch(iz
light with the first and second color (K3, K4) is present at the end of the illumination beam path. Fitlueeafostract: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934045251 A
(19) INDIA
(22) Date of filing of Application :07/11/2019 (43) Publication Date : 22/05/2020

(54) Title ofthe invention : ILLUMINATION DEVICE FOR A PROJECTOR HAVING A LIGHT MODULATOR

:G02B002709000| (71)Name of Applicant :
HO04N000931000C| 1)CARL ZEISS JENA GMBH
(51) International classification G03B002120000( Address of Applicant :CaiZeissPromenade 10 07745 Jen:
G02B000628000C| Germany Germany
G02B002612000(|(72)Name of Inventor :
(31) Priority Document No :102018128744.5| 1)PETER KLOPFLEISCH
(32) Priority Date :15/11/2018 2)DIRK DOERING
(33) Name of priority country :Germany 3)BRYCE ANTON MOFFAT
(86) International Application No ‘NA 4)ALEXANDER GRATZKE
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An illumination apparatus for a projector (2) comprising a light modulator (3, 47) is provided, comprising a first illminadiule
(4) emitting first radiation, a second illumination mé&l(b) emitting second radiation, a light mixing rod (13) extending in the a
direction and a superposition unit (11, 17, 12), which superposes the first and second radiation and couples thighhtoixivegli
rod (13), wherein the superposition uodmprises a first imaging optical unit (A1) which focuses the first radiation into the ligh
mixing rod (13) such that a first focus (14) is present and a second imaging optical unit (A2) which focuses the setbomdhtadi
the light mixing rod (13yuch that a second focus (19) is present, wherein the first focus (14) is spaced apart from the secon
(19) in the axial direction. Figure for the abstract: Figure 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :19/11/2019

(21) Application N0.201934047207 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : POWER MANAGEMENT

:G06F000304300|(71)Name of Applicant :
G01S001934000(| 1)ELLIPTIC LABORATORIES AS
(51) International classification GO01N002946000( Address of Applicant :AKERSGATA 32, 0080SLO,
G01S001593000(| NORWAY Norway
G01S001500000(|(72)Name of Inventor :
(31) Priority Document No :62/770,710 1)KLOVNING, ESPEN
(32) Priority Date :21/11/2018 2)STRUTT, GUENAEL THOMAS
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date ‘NA
(87) International PublicationdN i NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT POWER MANAGEMENT Present teachings relate to a method for determining the proximity of an object to ar
electronic device, the eleommic device comprising an ultrasonic sensor and a second sensor, which ultrasonic sensor compri
least one ultrasonic transmitter and at least one ultrasonic receiver, which method comprising the- stepsroitting from the

ultrasonic transmiér an ultrasonic signal;receiving at the ultrasonic receiver an ultrasonic response sigl&ermining an
ultrasonic response by processing the ultrasonic response signal using a predessonining a sensor response by processing
second sigrausing a processor, said second signal being generated by the second sendiguring via the processor a power le
of a second ultrasonic signal transmitted from the ultrasonic transmitter in response to the ultrasonic response nséetitegiarfi
and the sensor response meeting a second criterion. The present teachings further relate to an electronic deviceocexdigute

the method steps and to a computer software product. FIG. 1

No. of Pages : 4No. of Claims : 2.

The Patent Office Jooal No. 21/2020 Dated 22/05/2020

20014



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934047236 A
(19) INDIA
(22) Date of filing of Application :20/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : CNC MILLING MACHINE COMBINED WITH PICKING ROBOTIC ARM UNIT

:B25J001100000 | (71)Name of Applicant:
B23C000510000| 1)FengTien CHEN
(51) International classification B23C000300000 Address of Applicant :NO.224, ZHONGGONG 2ND RD.,
B64F000510000(| XITUN DIST. TAICHUNG CITY 407 TAIWAN
B23Q000160000 |(72)Name of Inventor :
(31) Priority Document No 1107141695 1)FengTien CHEN
(32) Priority Date :22/11/2018
(33) Name of priority countrjregion ‘Taiwan
(86) InternationbApplication No ‘NA
Filing Date ‘NA
(87) International Publication No i NA
(61) Patent of Addition to Application Numb:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A CNC milling machine includes a chassis unit having vertical seats. A niaghinit includes a frontwartearward movable
machining seat located on the vertical seats, a leftwghtward movable machining seat in front of the frontweedrward movable
machining seat, an upwattbwnward movable machining seat in front of tbiéwardrightward movable machining seat, and a
machining tool set at a bottom of the upwavnward movable machining seat. A picking robotic arm unit includes a frontwa
rearward movable picking seat located on the vertical seats and in front afritveafrdrearward movable machining seat, a leftw
rightward movable picking seat above the frontwagdrward movable picking seat, an upwedmvnward movable picking seat
adjacent to the leftwardghtward movable picking seat, and a claw set at a tmottothe upwarelownward movable picking seat.
Coupling achieved with a coupling unit allows the picking robotic arm unit to be driven to move by the machining unit.
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.201937042469 A
(19) INDIA
(22) Date of filing of Application :18/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR PREPARING AND ANALYZING FLUORESCENT COMPOUNDS IN PLASMA

. I :A61K 31/4965, (71)Name of Applicant :
(51) International classifation AG1K 31/5377 1)MEDIBEACON INC.
(31) Priority Document No :62/588606 Address of Applicant :11@Corporate Square Drive Helix
(32) Priority Date :20/11/2017 Center, Suite 175 St. Louis, Missouri 63132 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0612¢| 1)SHIEH, Jeng J.
Filing Date :15/11/2018
(87) International Bblication No ‘WO 2019/099672
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Disclosed herein is a method for analyzing the concentration of a fluorescent compound in the plasmermf @hgatnethod
includes collecting a sample of plasma from a patient diluting the sample with a solvent and analyzing the diluted st#Phydle b
The sample does not need to be dried down during sample preparation nor is an internal standard required.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043774 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SUPPORT ORRRIN CONTROL SYSTEMS BY ONLINE TRANSMISSION OF INFORMATION
ABOUT BRAKING ABILITY

:B61L 23/00, B61K |(71)Name of Applicant :

. I 9/00, B60L 3/00, 1)KNORR-BREMSE SYSTEME FR
(51) International classification B61L 15/00, B60T |SCHIENENFAHRZEUGE GMBH
13/66 Address of Applicant :Moosacher Str. 80 80809 MYancher
(31) Priority Document No :10 2017 206 199.5 |Germany
(32) Priority Date :11/04/2017 (72)Name of Inventor :
(33) Name of priority country :Germany 1)FISCHER, Marcus
(86) International Application No :PCT/EP2018/0589°| 2)WACH, Jrg-Johannes
Filing Date :09/04/2018 3)HERDEN, Marc-Oliver
(87) International Publication No ‘WO 2018/189078 4)BERGER, Peter
(61) Patent of Addition to Application | 5)RAU, Rainer
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed is a method and a control device for carrying out a method for determining a {pekitexh braking ability of a vehicle. .
first vehicle determines at least one piece of posite@ated information of a route section said at least one piece of paslaied
information of the route section being information relating to the a braking ability on said route section. The fiestregtsimits the
at least one piece of positizalated information to a receiver the receiver being at least one second vehicle whereby the bral
curves of at least one rail vehicle are adapted according to the situation thus allowing safety da #eetion and the utilization c
said section to be improved.

No. of Pages : zNo. of Claims : 2.

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20017



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043802 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publicatbn Date : 22/05/2020

(54) Title of the invention : NETWORK ENTITY AND METHOD FOR IDENTIFIER ALLOCATING AND/OR IDENTIFIER
MAPPING OF NETWORK SERVICES

(51) International classification ‘HO4W 8/00, HOAW | (71)Name of Applicant .
4/50, HOAL 12/24 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :NA Address of Applicant :Huawei Administration Building
(32) Priority Date :NA Bantian Longgang District Shenzhen, Guamgl618129 China
(33) Name of priority country ‘NA 2)POE, Wint, Yi
(86) International Application No :PCT/EP2017/0793¢|(72)Name of Inventor :

Filing Date :16/11/2017 1)POE, Wint Yi
(87) International Publication No ‘WO 2019/096380 2)VAISHNAVI, Ishan
(61) Patent of Addition to Application NA 3)TRIVISONNO, Riccardo
Number :NA 4)WEI, Qing

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A network entity is proposed for identifier allocating and/or identifier mapping of networicesrhe Network entity (100) on a
service layer for identifier allocating and/or identifier mapping of network services wherein the network entity (10fjusexbto
receive at least one identifier of a network service generate at least one fiettidier of a further network service and map the
further identifier to at least one received identifier.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043803 A
(19) INDIA
(22) Date of filng of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SWITCH POINT DRIVING MECHANISM AND STRADDL-BEAM MONORAIL HAVING SAME

(51) International classification :B61L 5/06 (71)Name of Applicant :
(31) Priority Document No :20171020945.X 1)BYD COMPANY LIMITED
(32) Priority Date :31/03/2017 Address of Applicant :No. 3009, Byd Road, Pingshan
(33) Name of priority country :China Shenzhen, Guangdong 518118 China
(86) International Application No :PCT/CN2018/0780¢|(72)Name of Inventor :
Filing Date :06/03/2018 1)HE, Peng
(87) International Publication No ‘WO 2018/177081 2)ZHANG, Xiang
(61) Patent of Addition to Applicitn ‘NA 3)YAN, Zhilong
Number :NA 4)HE, Zhigang
Filing Date ' 5)LONG, Jianfei
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Disclosed are a switch point driving mechanism (100) and a strbddi® monorail having same. The switch point driving
mechanism100) comprises: a plurality of driving units (110) arranged spaced apart in the extension direction of a switch be
each driving unit (110) respectively comprising: a moving table (10) connected to the switch beam (200) via a first ingYDi)
and a rotating pair (103) the direction of movement of the first moving pair (101) being the extension direction oftiHeeawitc
(200) and the pivot axis of the rotating pair (103) being substantively in a vertical direction; a fixed guiding mehtherr{@¥ing
table (10) being connected to the fixed guiding member (20) via a second moving pair (102) and the direction of movement
second moving pair (102) intersecting with the extension direction of the switch beam (200); and a drivin@@eemengcted to
the second moving pair (102) to drive the second moving pair (200) to move and drive the first moving pair (101) amiddhzait
(103) to move the shifting of the plurality of second moving pairs (102) from back to front in theiertdimection of the switch
beam (200) gradually increasing in the widthwise direction of the switch beam (200).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043824 A
(19) INDIA
(22) Dateof filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : WATER DROPLET GENERATING APPARATUS

(51) International classification :B05B 5/025 (71)Name of Applicant :
(31) Priority Document No :201720651351.8 1)LESHOW ELECTRONIC TECHNOLOGY CO. LTD.,
(32) Priority Date :31/05/2017 HANGZHOU
(33) Name of priority country :China Address of Applicant :Room 38807, Building 8, No. 20,
(86) International Application No :PCT/CN2018/08227|Kejiyuan Road, Baiyang Sufhistrict, Hangzhou Economic and
Filing Date :09/04/2018 Technological Development Zone Hangzhou, Zhejiang 3100:
(87) International Publication No ‘WO 2018/219042 |China
(61) Patent of Addition to Application ‘NA 2)BEIJING XIAOMI MOBILE SOFTWARE CO., LTD.
Number :NA (72)Name of Inventor :
Filing Date ' 1)XIAO, Zhaoxian
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

A water droplet generating apparatus comprising: a awat®n rod (1) water in the air surrounding the condensation rod (1) b
condensed on the condensation rod (1) the condensation rod (1) being a column rotationally symmetrical about the eedttht
circumferential surface of the column beingandensation surface (11) on which condensed water accumulates; a cooler (2) i
contact with the condensation rod (1) for cooling the condensation rod (1); an atomizing electrode (3); andltab&power
supply applying a high voltage to the atomizéigctrode (3) thus allowing the condensed water attached to the condensation
to be excited by a higholtage corona to form atomized droplets. The water droplet generating apparatus has an even conde
surface provides great condensed wateueulation effects allows the condensation rod not only to be dedicated to condense
also to undertake a discharging function and is applicable in various environments.
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(12) PATENT APPLICATION PUBLICATON (21) Application N0.201937043825 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : GRANULATOR MILL

(51) International classification :B02C 18/16, BO2C |(71)Name of Applicant :
18/14 1)RAPID GRANULATOR AB
(31) Piority Document No 117505439 Address of Applicant :Box 9 333 02 Bredaryd Sweden
(32) Priority Date :04/05/2017 (72)Name ofInventor :
(33) Name of priority country :Sweden 1)JUGO, Ernad
(86) International Application No :PCT/SE2018/0503:| 2)SJ BERG, Kurt
Filing Date :26/03/2018 3)BUKARIC, Jasmin
(87) International Publication No ‘WO 2018/203789 4)KARLSSON, Henrik
(61) Patenhof Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Granulator mill (1) comprising granule chamber (3) comprising at least oneatatable blade (4) rotatable rotor (8) arranged in
the granut chamber (3) the rotor (8) comprising a number of blades (10) which are arranged for cooperation witincizeaibe
blade (4) a infeed hopper (5) for feeding waste into the granule chamber a grid arranged in the granule chamber where thr
granulatel waste is allowed to pass to an outfeed hopper (30). A scraping device (15) is provided in a space (14) located ax
between a housing (2) and the rotatable rotor (8) and the scraping device (15) is attached to the housing (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043826 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SUSTAINABLE CONSTRUCTION MATERL AND METHOD OF PREPARATION AND USE
THEREOF

(51) International classification :C04B 18/10, E04C |(71)Name of Applicant :
2/02 1)NATIONAL UNIVERSITY OF SINGAPORE
(31) Priority Document No :10201703565T Address of Applicant :21 Lower Kent Ridge Road, Singap
(32) Priority Date :02/05/2017 119077 Singapore
(33) Name of priority country :Singapore (72)Name of Inventor :
(86) International Applicadn No :PCT/SG2018/0502(] 1)NG, May Shuan
Filing Date :30/04/2018 2)KUA, Harn Wei
(87) International Publication No ‘WO 2018/203829 3)GUPTA, Souradeep
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to use of biochar for preparation of construction material. In a first embodiment a methoditfigrg
construction material such as a concrete is disclosed wherein said method comprising the steps of combining a Endent]i.e.
aggregate (i.e. sand) and biochar; adding an aqueous solvent to form a mixture; and allowing the mixture to harderdto forrr
construction material. In a second embodiment a wadding material comprising the biochar and a method of prepadéii®n the
disclosed. In a particular embodiment said wadding material comprising pellets of plaster clay and/or plastic and théhbrede
said pellets are used as fillers in cavities of special interior partition wall panels. The wadding materialanvdete he effective in
sequestering carbon dioxide from indoor environment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043829 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : UPLINK INFORMATION SENDING METHOD RECEIVING METHOD AND APPARATUS

(51) International classification :HO4W 72/04, HO4W|(71)Name of Applicant :
72/12 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :201710241640.5 Address of Applicant :Huawei Administration Building,
(32) PriorityDate :13/04/2017 Bantian, Longgang District Shenzhen, Guangdsb§129 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/08237| 1)YAN, Zhiyu
Filing Date :09/04/2018 2)LYU, Yongxia
(87) International Publication No ‘WO 2018/188561
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided are an uplink information sending method an uplink information receiving method and an apparatus. In the uplink
information receiving method a first termirdevice receives first indication information sent by a network device wherein the {
indication information indicates first uplink resources; and the first terminal device sends on fourth uplink resoutces uplin
information to the network device wharehe fourth uplink resources are resources other than second uplink resources in the
uplink resources the second uplink resources are a subset of third uplink resources and the third uplink resourcessaian o1
fifth uplink resources aafigured for a second terminal device and the first uplink resources. By means of the embodiments o
present invention a first terminal device and a second terminal device can dynamically reuse uplink resources.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043831 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYSTEM AND METHOD FOR COLLECTING AND PROCESSINGASS

:B09B 3/00, BO9B |(71)Name of Applicant :
. . 5/00, B65F 1/00, 1)Y.E.S. S.R.L. YOUNG ECOLOGY SOCIETY
(51) International classification B65F 1/14, GO6Q Address of Applicant :Viale Giulio Cesare 200192 ROMA
10/08 (RM) ltaly
(31) Priority Document No :102017000040821 | (72)Name of Inventor :
(32) Priority Date :12/04/2017 1)CANNATA, Giovanni
(33) Name of priority country JItaly 2)RAIMONDI, Gianfranco
(86) International Application No :PCT/IB2018/0524¢
Filing Date :10/04/2018
(87) International Publication No ‘WO 2018/189668
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Method of virtualization ofhe access queues to a plurality of machines (2' 2"|2n) for glass collection distributed throughout t
territory wherein the distinction of the management of the requests for unloading the full containers (3) is perfornmdtbased
configuration of fou distinct operational entities: the machine (2' 2"|2n);-ithe central server (1) which remotely controls the gt
management (9); Hithe plant (8) that uses glass coming from the collection in order to processifteet of trucks (12' 12"|1f in
charge of the collection which follow a particular path suggested by the data bank (14) residing on the central serettrod he r
consists of the following steps: a) the control center (1) monitors-thedllability of crushed glass at the singtachines (2' 2"2n)
and the IlIt demands for glass of a particular type by each production plant (8); b) if an emptying request arrives from a mac
2"12n) where one or more glass containment cells (3) is filled the control center (1) reproeeapesatid pathdor the fleet of
trucks or transport vehicles (12' 12"}12d9r unloading from the machine to the truck based on the contingent requests from ¢
production plant (8).
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.201937043832 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : AUTOMATED WAREHOUSE DESIGN AND SIMULATIONS

. (71)Name of Applicant :

(51) International classifi¢en 1%%55 (138/6035%?265 1)ECKMAN, Christopher
(31) Priority Document No :62/48’2613 Addr.ess of Apficant :588 Sutter St PMB 285 San Fransisc
(32) Priority Date 06/04/2017 C‘;"{/‘\’/g‘l'_aFg‘élllpzttLéS'A' |
(33) Name of priority country ‘U.S.A 3;THAT'I,'AI Iguda(ra;grn
(86) International Application No :PCT/US2018/0264* 4)MERRILL’ Shawn

Filing Date :06/04/2018 5)MORRIS ’Jammie
(87) Internaibnal Publication No ‘WO 2018/187689 (72)Name of ,Inventor )
(61) Patent of Addition to Application . L
Number ‘NA l)ECKMAN,.Chrlstopher

Filing Date ‘NA 2)WOLF, Elliott Gerard
(62) Divisional to Application Number  :NA 3)THATTAI, Sudarsan

Filing Date ‘NA 4MERRILL, Shavv_n

5)MORRIS, Jammie

(57) Abstract :

This document generally describes simulating warehouse automation designs and evaluating the results of such simulatior
optimize automated warehouse designs. Warehouse automation can btedifoulexample to determine a optimal warehouse
automation design given a variety of parameters that are specific to the warehouse such as the expected customemraretgc
over time the layout of the warehouse and/or the specific automation ge@igemachines) that are possible within the warehol
Such warehouse simulations can be repeatedly run and warehouse automation designs can be modified to identify an optil
warehouse automation design that will for example maximize the efficiertbg @farehouse by minimizing pallet place and pull
times minimizing truck load/unload times and minimizing/eliminating failures during which the warehouse is not able to mee
threshold performance metrics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043833 A
(19) INDIA
(22) Date of filing of Application :29/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PLANT AND PROCESS FOR MULMODE MANUFACTURING OF METAL STRPS AND
PLATES

(51) International classification :B21B 1/46 (71)Name of Applicant :
(31) Priority Document No :102017000039423| 1)ARVEDI STEEL ENGINEERING S.P.A.
(32) Priority Date :10/04/2017 Address of Applicant :Piazza Lodi 7 26100 Cremona CR |
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05245| 1)ARVEDI, Giovanni

Filing Date :09/04/2018 2)BIANCHI, Andrea Teodoro
(87) International Publication No ‘WO 2018/189652
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A plant for the endless or batch production of strips and plates -obhet steel with thickness from 06 mm to 50 mm comprises
continuous caster (1) of thin slabs with liquid core reduction followed by an induction heater (2) with a first sheegl(&ywthen
and then a rolling mill (4) followed by a second shear (5) anh@ut table with a cooling device (6) and a pusher/piler (7) for p
and then a third shear (8) and a plurality of coilers (9) and it further includes a mimgduction rolling stand (10) arranged betw
the continuous caster (1) and the first sh{8x said minimumreduction rolling stand (10) being designed to perform a slab thick
reduction of only about 10% and in any case not more than 20%.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201937043847 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND DEVICE FOR TRANSMITTING UPLINK CONTROL CHANNEL IN WIRELESS
COMMUNICATION SYSTEM

(51) Internatbnal classification :HO4W 72/12, HO4L |(71)Name of Applicant :
5/00 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-2017-0056876 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :04/05/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0050&| 1)CHOI, Seunghoon

Filing Date :02/052018 2)KIM, Youngbum
(87) International Publication No ‘WO 2018/203657 3)KIM, Taehyoung
(61) Patent of Addition to Application ‘NA 4)LEE, Juho
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are: a commugaition technique for merging with I0T technology a 5G communication system for supporting a date
transmission rate higher than that of a 4G system; and a system thereof. The present disclosure can be applied seinietige
(for example smart homamart building smart city smart car or connected car healthcare digital education retail security and
related services and the like) on the basis of 5G communication technology amdialted technology. A control method of a
terminal according tone embodiment of the present invention can comprise the steps of: receiving PUCCH configuration
information which includes first information on a PUCCH resource and second information on the number of slots for repea
transmitting PUCCH; and determig on the basis of the PUCCH configuration information and slot format information the sl
which the PUCCH is to be repeatedly transmitted.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/10/2019

(21) Application N0.201937@B55 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR PROCESSING DATA AT HIGH SPEED

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publicatn No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4W 28/06, HOAW
28/04,H04W 92/20
:10-20170057077
:04/05/2017
:Republic of Korea
:PCT/KR2018/0050C
:30/04/2018

‘WO 2018/203637
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicat :129, Samsungp, Yeongtonegu
Suwonsi, Gyeonggido 16677 Republic of Korea
(72)Name of Inventor :

1)BAEK, Sangkyu
2)KANG, Hyunjeong

(57) Abstract :

The present disclosure relates to a 5G of5@ecommunication system for supporting a higiheta transfer rate beyond a 4G
communication system such as LTE. An embodiment of the present invention may provide an operating method of a recep
apparatus the operating method comprising the steps of: receiving a signaling radio bearer (SRB) detesaining whether at
least one SRB message has not been sequentially received; checking whether a reordering timer has expired whenrnb&atEe
message has not been sequentially received; and determining a loss of the at least one SRE/meesttegeeordering timer has

expired.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043859 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : THERAPEUTIC OR PROPHYLACTIC AGENT FOR PERIPHERAL NEUROPATHIES

:A61K 31/454, (71)Name of Applicant :
. . A61K 31/4178, 1)TORAY INDUSTRIES, INC.
(51) International classification A61K 31/496, A61F Address of Applicant AL, NihonbashiMuromachi 2chome,
25/02, CO7D 401/0¢| Chuoku, Tokyo 1038666 Japan
(31) Priority Document No 2017071339 (72)Name of Inventor :
(32) Priority Date :31/03/2017 1)HARA Kojiro
(33) Name of priority country :Japan 2)SUZUKI Tomohiko
(86) International Application No :PCT/JP2018/0135:| 3)YOSHIDA Chihiro
Filing Date :30/03/2018 4)TAKEO Kaoji
(87) International Publication No ‘WO 2018/181860 | 5)SHIMODA Koji
(61) Patent of Addition to Application ‘NA 6)IZUMIMOTO Naoki
Number :NA 7)NISHIMURA Kazumi
Filing Date ‘ 8)NAGURO Rieko
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention addresses the problem of providing a compound used fingrteatprevention of peripheral neuropathies
Provided is a therapeutic or prophylactic agent for peripheral neuropathies the agent containing as an active ingofidiantiaec
derivative represented by the chemical formula indicated herein or mat@bgically acceptable salt thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043861 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : APPARATUS AND METHOD FOR EFFECTIVE PTRS OPERATION AND INDICATION IN
WIRELESS COMMUNICATION SYSTEM

:HO4L 5/00, HO4L |(71)Name of Applicant :
(51) International classification 1/00, HO4L 27/26, 1)SAMSUNG ELECTRONICS CO., LTD.
HO4W 72/12 Address of Applicant :129, Samsung, Yeongtonegu
(31) Priority Document No :10-201 70056911 Suwonsi, Gyeonggido 16677 Republic of Korea
(32) Priority Date :04/05/2017 (72)Name of Inventor :
(33) Name of priority country :Republic of Korea 1)NAM, Hyungju
(86) International Application No :PCT/KR2018/00514| 2)YOO, Hyunil
Filing Date :03/05/2018 3)KIM, Yongok
(87) International Publication No ‘WO 2018/203685 4)KIM, Taeyoung
(61) Patent of Addition té\pplication ‘NA 5)NOH, Jeehwan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication method and system for convergiGgaestibn (5G) communication system
for supporting higher data rates beyond a@#neration (4G) system with a technology for Internet of Things (I0T). The prese!
disclosure may be applied to intelligent services based on the 5G communication technology@hdelated technology such as
smart home smart building smart city smart car connected car health care digital education smart retail security amdicasety
The present disclosure proposes a PTRS operation and indication method for phasenp@ssatmn in a wireless communicatic
system. Specifically disclosed is a method for configuring and indicating a suitable PTRS for a signal transmission ahvironr
through information exchange between a base station and a terminal having differextbosbiiracteristics.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043954 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of tre invention : METHODS AND APPARATUS FOR DETERMINING NETWORK IDENTIFIER FOR USE BY US
EQUIPMENT

(51) International classification :HO4W 72/04, HO4W|(71)Name of Applicant :
72/12 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :62/485305 Address of Applicant :Huawei Administration Building,
(32) Priority Date :13/04/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of prioritycountry ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0827¢| 1)GONG, Zhengwei
Filing Date :12/04/2018 2)BALIGH, Mohammadhadi
(87) International Publication No ‘WO 2018/188626 3)CAOQO, Yu
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ~ :NA
Filing Date ‘NA
(57) Abstract :

A method of data communication comprising: obtaining resource unit information associated with a physical uplink channel
determining an identifier at least in part based on teeuree unit information; and using the identifier for transmission of a phy
uplink shared channel (PUSCH). Also a method of data communication comprising: obtaining resource unit information ass
with a physical uplink channel; determining arridifier at least in part based on the resource unit information; and using the
identifier for transmission of a physical downlink channel. Also an apparatus comprising a processor and an RF commaitici
the processor configured to obtain resourdéinformation associated with a physical uplink channel; determine an identifier a
in part based on the resource unit information; and use the identifier for transmission of a physical uplink sharedPti&DHglaf
a physical downlink channel.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043957 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD OPOWER CONTROL FOR UPLINK TRANSMISSION

(51) International classification :HO4W 52/18, HO4W|(71)Name d Applicant :

52/14 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :62/502396 Address of Applicant :Huawei Administration Building,
(32) Priority Date :05/05/2017 Bantian,Longgang District Shenzhen, Guangdong 518129 CI
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0851:| 1)GONG, Zhengwei

Filing Date :28/04/2018 2)MAAREF, Amine
(87) International Publication No ‘WO 2018/202014 3)CAOQO, Yu
(61) Patent of Addition to Application ‘NA 4)ISLAM, Toufiqul
Number :NA 5)XIAO, Weimin

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for uplink transmission by a UE includes obtaining information regarding a plurality of power control sets eaca he
plurality of power control parameters wherein a value of at least one parametérst power control set is different from a value
the at least one parameter in a second power control set; obtaining information associating at least one of the posets edattirc
at least one operational property of the UE; and when stt ¢eee of the operational properties is in effect on the UE transmitting
PUSCH using the parameters of the power control set associated with the at least one operational property in effect.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201937043960 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SIGNAL TRANSMISSION METHOD DEVICE AND SYSTEM

(51) International clasfication :HO4L 27/26 (71)Name of Applicant :
(31) Priority Document No :201710740988.9 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :25/08/2017 Address of Applicat :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/1023¢|(72)Name of Inventor :

Filing Date :25/08/2018 1)LIU, Fengwei
(87) International Publicatn No ‘WO 2019/037788 2)CHEN, Lei
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed in the present application is a sighal transmission method comprigingireal device obtains data to be transmitted
uplink control information and a demodulation reference signal; mapping the data to be transmitted the uplink contrtbméord
the demodulation reference signal to generate multiplexing symbols whigirises discrete Fourier transform spread orthogon:
frequency division multiplexing (DFE-OFDM) symbol or an orthogonal frequency division multiplexing (OFDM) symbol whe!
N first multiplexing symbols are located at one side or two sides of a secdtiplening symbol a positional relationship betweer
the N first multiplexing symbols and the second multiplexing symbol satisfies a mapping condition N is an integer gneater tt
equal to 1 the first multiplexing symbol is a multiplexing symbol wheeeuttlink control information is mapped and the second
multiplexing symbol is a multiplexing symbol where the demodulation reference signal is mapped; and transmitting theimgul
symbols over a physical uplink shared channel. The technical solutibe pfesent application can improve the demodulation
performance of UCI.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043962 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND DEVICE FOR ESTIMATING STATE OF HEALTH OF BATTERY

(51) International classification :GO1R 31/36 (71)Name of Applicant :
(31) Priority Document No :201710254759.6 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :18/04/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian Longgang District Shenzhen, Guangdong 518129 CI
(86) International Application No :PCT/CN2017/0875¢€|(72)Nameof Inventor :
Filing Date :08/06/2017 1)GAO, Kejie
(87) International Publication No ‘WO 2018/192069 2)LIU, Zhongxiao
(61) Patent of Addition to Application NA 3)ZHANG, Jianbo
Number :NA 4)LI, Zhe
Filing Date ' 5)WU, Zhiwei
(62) Divisional to Application Number :NA 6)LIU, Zuqi
Filing Date :NA

(57) Abstract :

A method and a device for estimating the state of health (SOH) of a battery. The method comprises: acquiring thangartal c
discharge capacity of a target battery over an SOC interval of each SOC of a plurality of SOCs (S301); calculatingSiD& dsftis
of each SOC under an mth preset battery capacity according to the mth preset battery capacity and thegaxiatidtharge
capacity over an SOC interval of each SOC; calculating second dV/dSOC data corresponding to each SOC according to a
dV-dSOC characteristic function; calculating an mth general dv/dSOC data deviation of the plurality of SOdlsgttie first
dVv/dSOC data of each SOC under the mth preset battery capacity and the second dV/dSOC data corresponding to each S
determining from all the general dV/dSOC data deviations corresponding to the M preset battery capacitiieshgemeaal
dVv/dSOC data deviation (S303); determining the preset battery capacity corresponding to the smallest general dv/dSOC d
deviation as the retention capacity of the target battery after aging (S304); and dividing the retention capatingef thatery afte
aging by the retention capacity of the target battery in a new battery state so as to obtain the SOH of the targe8Qigttery (S
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(12) PATENT APPLICATION PUBLICATION (21) Application No201937043971 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : CLIENT SERVICE TRANSMISSION METHOD AND DEVICE

(51) International classification :HO4L 12/863, HO4L |(71)Name of Applicant :
12/801 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :NA Address of Applicant :Huawei Administration Building
(32) Priority Date :NA Bantian, Longang District Shenzhen, Guangdong 518129 Ct
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/CN2017/0817z] 1)CHEN, Yujie
Filing Date :24/04/2017
(87) International Publication No ‘WO 2018/195728
(61) Patent of Additin to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed by the present application are a client service transmission method and device used to reduce the probajgktjoor
in an outputihe interface and even to avoid the occurrence of congestion all together. Said method may comprise: receivin
service wherein the client service comprises a plurality of data blocks the client service corresponds to a counteuatet ise ¢
used to control the output rate of the client service; then sending the plurality of data blocks in multiple sending es@ieswvedac
sending cycle when the count value of the counter reaches a preset threshold at least one data block in thegatedincks is
sent. The described technique may be applied to a scenario where a transmission node transmits the client service.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937043993 A
(19) INDIA
(22) Date of filing of Application :30/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ENVELOPE HEADER DESIGN IN PASSIVE OPTICAL NETWORKS

(51) International classification :H04J 14/08, HO4AL |(71)Name of Applicant :

12/28 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :62/490483 Address of Applicant :Huawei Administration Building,
(32) Priority Date :26/04/2017 Bantian,Longgang District Shenzhen, Guangdong 518129 Ct
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CN2018/08437| 1)REMEIN, Duane Richard

Filing Date :25/04/2018 2)GAO, Bo
(87) International Publication No ‘WO 2018/196776 3)LUO, Yuangiu
(61) Patent of Adition to Application ‘NA 4)ZHAO, Dianbo
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A computerimplemented method of handling Ethernet packets in a passive opticarkéRON) is disclosed. The method
comprises generating by the one or more processors an initial envelope header that indicates that the initial envelspmhaac
preamble replacement; transmitting over the PON by the one or more processorg@tl@irgtope header; accessing by the one
more processors an eighyte block from a first Ethernet packet of a plurality of Ethernet packets; in response to they/diibck
being an Ethernet preamble generating by the one or more processdrsravétspe header that indicates that the envelope hea
a preamble replacement; and transmitting over the PON by the one or more processors the first envelope header.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044039 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR IDENTIFYING UPLINK SIGNAL TRANSMISSION TIMING |
WIRELESS COMMUNICATION SYSTEM

(51) International classification ‘HO4W 72/12, HO4W| (71)Name of Applicart -

72/04 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-2017-0056845 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :04/05/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0051€| 1)OH, Jinyoung

Filing Date :04/05/2018 2)PARK, Sungjin
(87) International Publication No ‘WO 2018/203705 3)YEO, Jeongho
(61) Patent of Addition to Application ‘NA 4)KWAK, Youngwoo
Number :NA 5)KIM, You ngbum

Filing Date ' 6)KIM, Taehyoung
(62) Divisional to Application Number :NA 7)NOH, Hoondong

Filing Date ‘NA 8)CHOI, Seunghoon
(57) Abstract :

A communication method and system for converging aggtieration (5G) communication system for supporting higher data ra
beyond a 4tlgeneration (4G) system with actenology for internet of things (I0T). The disclosure may be applied to intelligent
services based on the 5G communication technology and thel&f€d technology. The method of a terminal in a wireless
communication system are provided. The method degdueceiving information which is related to a first transmission time and
second transmission time of an uplink signal of a terminal from a base station when the uplink signal of the termirgalrisdcionf
an unlicensed band performing a channekasadn the unlicensed band and when the unlicensed band is not in an idle state b.
channel access result before the first transmission time performing a channel access until the second transmission time.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044043 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : BASE STATION DEVICE

. I :HO4W 72/04, (71)Name of Applicant :

(51) International classifation HOAW 56/00 1)NTT DOCOMO, INC.
(31) Priority Document No :NA Address of Applicant :1-1, Nagatacho-2home, Giyodaku,
(32) Priority Date :NA Tokyo 1006150 Japan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/IP2017/0173: 1)TAKEDA, Daiki

Filing Date :02/05/2017 2)HARADA, Hiroki
(87) International Publication No ‘WO 2018203418 3)NAGATA, Satoshi
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

This base station device comprises: a transmission unit which communicates with a plurality of user devices andsmhiishatra
plurality of wireless signals to the plurality of user devices; and a control unit which positions on the bastsaofisubpacing
periodic blocks containing a synchronization signal and system information into one or a plurality of wigekssrmm among the
plurality of wireless signals.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044045 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date :205/2020

(54) Title of the invention : METHOD AND APPARATUS FOR ESTABLISHING A SET OF A PLURALITY OF
SYNCHRONIZATION SIGNAL SEQUENCES TO BE USED WITH ONE OR MORE COMMUNICATION TARGETS

(51) International classification :HO04J 11/00, HO4L |(71)Name of Applicant :
27/26, HOAN 56/00 1)MOTOROLA MOBILITY LLC
(31) Priority Document No :62/521331 Address of Applicant :222 Merchandise Mart&l&5uite 180
(32) Priority Date :16/06/2017 Chicago, IL 60654 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/0379¢| 1)JUNG, Hyejung
Filing Date :15/06/2018 2)NANGIA, Vijay
(87) International Publication No ‘WO 2018/23373 3)AHMAD, Ziad
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method and apparatus provides a subset of sequence values to be used as synchronization signal sequencemfpttaeterrn
identification of a communication target which is selected (306) from the set of possible sequence values. The seleofed suk
sequence values includes no more than one sequence value from any group of possible sequence values fromateseetenar
(a) a value of a difference between the second cyclic shift of the second maximum length sequence and the first ofytitie Btsfi
maximum length sequence are equal (308) and (b) the difference between the respective first cyeliaesbifthe first maximum
length for any two of the possible sequence values in the group are less than or equal to the determined expected marimu
frequency offset value (310).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044046 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : MATERIAL SORTING USING A VISION SYSTEM

(51) International classification ‘B07C 5/00, BO7C | (71)Name of Applicant :
5/02, BO7C 5/04 1)UHV TECHNOLOGIES, INC.
(31) Priority Document No :62/490219 Address of Applicah:450 South Freeway Fort Worth, Texe
(32) Priority Date :26/04/2017 76104 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0296¢| 1)KUMAR, Nalin
Filing Date :26/04/2018 2)GARCIA, Manuel Gerardo
(87) International Palication No ‘WO 2018/200866 3)TYAGI, Kanishka
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A material sorting system sorts materials utilizing a vision system that implements a nkeafiimgy system in order to identify or
classify each of the materials which are then sorted into separate groups based on such an identification or clabBséicadienial
sorting system may include array fluorescence system to perform a clasatfon of the materials in combination with the visior
system whereby the classification efforts of the vision system aay ftluorescence system are combined in order to classify ar
the materials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044053 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING POWER HEADROOM INFORMON IN A
COMMUNICATION SYSTEM

(51) International classification :HO4W 52/36, HO4W|(71)Name of Applicant :

72/04 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20170057013 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :04/05/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Applicatio No :PCT/KR2018/0051€¢| 1)RYOQOO, Sunheui

Filing Date :04/05/2018 2)JUNG, Jungsoo
(87) International Publication No ‘WO 2018/203707 3)KANG, Hyunjeong
(61) Patent of Addition to Application ‘NA 4)RYU, Hyunseok
Number :NA 5)PARK, Seunghoon

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication method and system for convergiggreegdtion (5G) communication systerr
for supporting higher data rates beyond agkheration (4G) system with atenology for internet of things (I0T). The present
disclosure may be applied to intelligent services based on the 5G communication technology andelagelbiechnology such as
smart home smart building smart city smart car connected car healthgitakediucation smart retail security and safety service
addition a method of a terminal in a wireless communication system includes: receiving system information includinigKirst u
waveform information for an initial access; transmitting a radsmurce control (RRC) connection request message based on tl
uplink waveform information; receiving an RRC connection response message including second uplink waveform informati
uplink data transmission; and transmitting data based on tbadeplink waveform.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044054 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of theinvention : DEVICE AND POWER SUPPLY FOR A CONTROL UNIT AND METHOD FOR MONITORING A
POWER SUPPLY

(51) International classification :GO1R 31/00 (71)Name of Applicant :
(31) Priority Document No :10 2017 108 207.7 | 1)KNORR-BREMSE SYSTEME FR NUTZFAHRZEUGE
(32) Priority Date :18/04/2017 GMBH
(33) Name of priority coutny :Germany Address of Applicant :Moosacher Str. 80 80809 MYancher
(86) International Application No :PCT/EP2018/0591¢| Germany
Filing Date :10/04/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/192806 1)FEUCHT, Thomas
(61) Patent of Addition to Application ‘NA 2)GSCHEIDLE, Wolfgang
Number :N A
Filing Date ’
(62) Divisional to Appliation Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a device (104) for supplying power to a control unit (102) for a vehicle (100) comprisingranéirgicco
(110) a second connection (112) and a star point (114) a first switch (116) connected betweerdhadictbn (110) and the star
point (114) a second switch (118) connected between the second connection (112) and the star point (114) a first meastae
(120) a second measurement contact (122) a control apparatus (124) which is designedrte &Etype switches (116 118) opene
and the other of the switches (116 118) closed in response to a test state of the device (104) and a monitoring afparaitis i€
designed to provide a monitoring signal (130) using a first measurement vad@f2ba second measurement value (266) whel
device (104) is in the test state.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31//2019

(21) Application N0.201937044143 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : EVAPORATION DRYER AND METHOD FOR OPERATING SAME

(51) International classification

(31) Priority Document No

:F26B 3/084, F26B
23/00, F26B 23/10
:10 2017 110 534.4

(71)Name of Applicant :
1)BMA BRAUNSCHWEIGISCHE
MASCHINENBAUANSTALT AG

(32) Prority Date :15/05/2017 Address of Applicant :Am alten Bahnhof 5 38122
(33) Name of priority country :Germany Braunschweig Germany
(86) International Application No :PCT/EP2018/0623:|(72)Name d Inventor :

Filing Date :14/05/2018 1)CASPERS, Gerald
(87) International Publication No ‘WO 2018/210724 2)HAFEMANN, Hartmut
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an evaporation dryer (1) for drying particles hagipgocess chamber (10) with at least one product inl
(112) for supplying the particles to be drieto the process chamber (10) and a product outlet (12) for discharging dried particli
the process chamber (104 heat exchanger (20) arranged within the process chamberm@hg at least one inlet (21 211) into-
heat exchanger (20) forgssurized steam as process steam and at least one condensate outlet (22 222) from the heat exch
wherein- the at least one condensate outlet (22 222) is connected to an expansion tank (30) wherein at least one pump (4C
connected to the expdaoa tank (30) and the expanding steam is pumped out of the expansion tank (30) and supplied to the

steam.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044153 A
(19) INDIA
(22) Dateof filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PHOSPHOLIPID DERIVATIVES AND THEIR USE AS MEDICAMENTS

(51) International classification :A61K 31/685, A61F|(71)Name of Applicant :

35/00 1)USTAV MOLEKULARNI GENETIKY AV CR, V.V.I.

(31) Priority Document No :PV 2017190 Address of Applicant :Videnska 1083 14220 Praha 4 Cze
(32) Priority Date :03/04/2017 Republic
(33) Name of priority country :Czech Republic 2)SMART BRAIN S.R.O.
(86) International Application No :PCT/CZ2018/05001|(72)Name of Inventor :

Filing Date :29/03/2018 1)DVORAK, Michal
(87) International Publication No ‘WO 2018/184604 2)DVORAKOVA, Marta
(61) Patent of Additiotio Application ‘NA 3)KARAFIAT, Vit
Number :NA 4)STURSA, Jan

Filing Date ' 5)WERNER, Lukas
(62) Divisional to Application Number :NA 6)JANECKOVA, Lucie

Filing Date ‘NA
(57) Abstract :

The present invention providesatytlysophosphatidyl derivaves of general formula | (1) wherein R is C4 to C30 alifatic
hydrocarbyl chain R1 is selected from H or C1 to C10 alkyl preferably C1 to C6 alkyl R2 is selected from H C10 to C3DJlaty
C10 alkyl preferably C1 to C6 alkyl R3 is selected from KCarto C10 alkyl preferably C1 to C6 alkyl or R3 is not present. The:
derivatives are intended for the treatment of cancer in particular melanoma hepatocarcinoma or GIT carcinomas.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201937044193 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD AND COMMUNICATION DEVICE

(51) International classification :HO4W 76/10, HO4W|(71)Name of Applicant :
28/24 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :201711105266.2 Address of Appltant :Huawei Administration Building,
(32) Priority Date :10/11/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/11431| 1)PENG, Wenjie

Filing Date :07/11/2018 2)DAI, Mingzeng
(87) International Publation No ‘WO 2019/091396 3)QIU, Liwei
(61) Patent of Addition to Application ‘NA 4)WANG, Man
Number :NA 5)YANG, Xudong

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided in the embodimenté the present invention are a communication method and a communication apparatus. The me
comprises: a first communication apparatus sends quality of service QoS flow information to a second communicatiortia@pi
QoS flow indicated by the QoS floinformation corresponding to at least one bearer type; the first communication apparatus
QoS flow lists sent by the second communication apparatus on the basis of the QoS flow information any one QoS flgw list
mapped to a radio bearer; ath@ first communication apparatus sends a radio bearer identifier of the QoS flow list to the sect
communication apparatus. In the embodiments of the present application a radio bearer or DOB for transmitting the QoS fli
decided by a base statioreteby enhancing the flexible configuration of the base station.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044194 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publicaibn Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR SUPPORTING BEARER TYPE CHANGE IN WIRELESS
COMMUNICATION SYSTEM

(51) International classification :HO4W 76/22, HO4W|(71)Name of Applicant :
76/15 1)LG ELECTRONICS INC.
(31) Priority Document No :62/492964 Address of Applicant :128, Yeowiaero, Yeongdeungpgu
(32) Prority Date :02/05/2017 Seoul 07336 Republic of Korea
(33) Name of priority country ‘U.S.A (72)Name of Invenbr :
(86) International Application No :PCT/KR2018/0048¢| 1)XU, Jian
Filing Date :27/04/2018 2)BYUN, Daewook
(87) International Publication No ‘WO 2018/203619 3)KIM, Seokjung
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a method for performing a bearer type change procedure between a secondary cell group (SCG) bearer artd a
bearer in a wireless communication system. Accortbngarious scenarios a bearer type change from the SCG bearer to the S
bearer or a bearer type change from the SCG split bearer to the SCG bearer can be performed and a procedure theriifated:
by a secondary node (SN) or a master nddhe) having dual connectivity. When the SN initiates the bearer type change proce
the SN transmits to the MN an instruction for the bearer type change between the SCG bearer and the SCG split bedrenre
the MN an instruction to accept the beratype change and performs the bearer type change.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044195 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR REPORTING POWER HEADROOM

(51) International classification :HO4W 52/36, HO4W|(71)Name of Applicant :

72/04 1)LG ELECTRONICS INC.

(31) Priority Document No :62/501057 Address of Applicant :128, Yeowiaero, Yeongdeungpgu
(32) Priority Date :03/05/2017 Seoul 07336 Republic of Korea
(33) Name of priority contry U.S.A (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0051%| 1)AHN, Joonkui

Filing Date :03/05/2018 2)YOON, Sukhyon
(87) International Publication No ‘WO 2018/203678 3)LIM, Suhwan
(61) Patent of Addition to Application ‘NA 4)YANG, Suckchel
Number :NA 5)PARK, Jonghyun

Filing Date ' 6)PARK, Changhwan
(62) Divisional to Applcation Number  :NA 7)KIM, Seonwook

Filing Date ‘NA
(57) Abstract :

Provided are a method for reporting a power headroom and an apparatus using the same. The apparatus computes ardere
headroom for a pfsical uplink shared channel (PUSCH) that is transmitted in a first transmission period of a first band havir
subcarrier interval. The power headroom is computed on the basis of at least one second transmission interval of aldemanc
a £cond subcarrier interval which overlaps with the first transmission interval.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/10/2@1

(21) Application N0.201937044196 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : DATA TRANSMISSION METHOD AND APPARATUS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of pirity country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional b Application Number
Filing Date

:HO4W 72/04
:201711188610.9
:17/11/2017
:China
:PCT/CN2018/1139¢
:05/11/2018

‘WO 2019/096022
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)HUAWEI TECHNOLOGIES CO., LTD.

Address of Applicant :Huawei Administration Building
Bantian, Longgang Shenzhen, Guangdong 518129 China
(72)Name of Inventor :

1)WANG, Ting
2)TANG, Hao
3)TANG, Zhenfei
4)WANG, Yi
5)CAOQO, Yongzhao
6)ZENG, Xin

(57) Abstract :

The present application provides a data transmission method and apparatus which can improve the accuracy for detesig@ni
of a transmissioblock and help to improve the reliability of data transmission. The method comprises: a communication dev
determines the size of a target transmission block according to configuration information the configuration being colgdspgon
bandwidth reources the configuration information comprising at least one of the following: at least one resource unit quanti
coding and modulation policy MCS table and the first bandwidth resources being part of resources in a system bandwidth;
communicabn device transmits data on the first bandwidth resources according to the size of the target transmission block
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044198 A
(19) INDIA
(22) Dateof filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : TOUCH CONTROL METHOD AND APPARATUS

(51) International classification :GO6F 3/0488 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2017/0814¢|(72)Name of Inventor :
Filing Date :21/04/2017 1)CHEN, Xiaoxiao
(87) International Publication No ‘WO 2018/191972 2)CHEN, Hao
(61) Patent of Addition to Application ‘NA 3)HUANG, Dezhi
Number :NA 4)ZHOU, Xuan
Filing Date ' 5)TONG, Bifeng
(62) Divisional to Application Number :NA 6)ZHOU, Shengfeng
Filing Date :NA

(57) Abstract :

Embodiments of the present invention relate to the technical field of communications and provide a touch contrainthethod
apparatus for use in improving the accuracy of an electronic device in false touch prevention. The method comprisemian el
device obtains a touch event triggered by a user on the touch screen the touch event comprising the touch pesiiachgidint;
if a target area where the touch position is located is within a first touch area the electronic device determinesevioettiepthint
is a false touch point the first touch area being located on the touch screen of the electronit tevitoeich point is a false touch
point the electronic device discards the touch event; if the touch point is not a false touch point the electronic oesitieertguch
event.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201937044201 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : BATTERY VIRTUALIZATION

(51) International classification :GO6F 1/32 (71)Name of Applicant :
(31) Priority Document No :15/495096 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/04/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country US.A Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/0842¢|(72)Name of Inventor :

Filing Date :24/04/2018 1)MAYER, Michael
(87) International Publication No ‘WO 2018/196754 2)AKHAVAIN MOHAMMADI, Mehdi Arashmid
(61) Paent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method of controlling a computing device including a physical battery and at leagioipeof applications executable on
hardware resources of the computing device each group including one or more applications. The method comprisescohtrol
group of applications based on a state of a respective virtual battery associated eachagpligations each virtual battery havin
respective virtual capacity corresponding to a defined portion of a capacity of the physical battery and a respectbatteirtual
reserve representing an amount of energy that is available for use byupefemplications associated with the virtual battery.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044234 A
(19) INDIA
(22) Date of filing of Application :31/10/2019 (43) Publication Date 22/05/2020

(54) Title of the invention : PEPTIDIC LINKERS AND CRYPTOPHYCIN CONJUGATES USEFUL IN THERAPY AND THEI
PREPARATION

:A61K 47/65, CO7D |(71)Name of Applicant :
(51) International classification 273/08, A61K 47/68| 1)SANOFI
A61P 35/00 Address of Applicant :54 rue de la Botie 75008 PARIS Fr:
(31) Priority Document No :17305%1.0 (72)Name of Inventor :
(32) Priority Date :10/05/2017 1)BOUCHARD, Herv
(33) Name of priority country ‘EPO 2)BRUN, Marie-Priscille
(86) International Application No :PCT/EP2018/0619¢| 3)HUBERT, Philippe
Filing Date :09/05/2018
(87) International Publication No ‘WO 2018/206635
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to compounds of formula (1): RCB1l) wherein RCGL1 represents a reactive chemical group b
reactive towards a chemical group present on a polypeptteas an antibody; P represents H OH or an activated O; and L
represents a specific linker. The disclosure also relates to cryptophycin payloads as well as to cryptophycin conpmatestiort
containing them and to their therapeutic use espedaalBnticancer agents. The disclosure also relates to the process for prep
these conjugates.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044236 A
(19) INDIA
(22) Date of filing of Apftication :31/10/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD

. e :HO4W 48/10, (71)Name of Applicant :

(51) International classification HOAW 72/04 1)NTT DOCOMO, INC.
(31) Priority Document No :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(32) Priority Date :NA Tokyo 1006150 Japan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/JP2017/0170: 1)HARADA, Hiroki

Filing Date :28/04/2017 2)NAGATA, Satoshi
(87) International Publication No ‘WO 2018/198343 | 3)WANG, Jing
(61) Patent of Addition to Application ‘NA 4)LIU, Liu
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A user terminal according to an embodiment of the present invention is characterized by being provided with a recéption ur
receiving one or more synchronization signal blocks comprisingehsynization signal and a broadcast channel and a control |
for specifying on the basis of the broadcast channel included in a prescribed synchronization signal block a contralatetsourc
serve as a transmission candidate for a downlink contesira# that is necessary for receiving the minimum system informatior
embodiment of the present invention makes it possible to suppress reductions to communication throughput and the like e\
performing SS bloclbased communication control.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937044915 A
(19) INDIA
(22) Date of filing of Application :05/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION MTHOD COMMUNICATION DEVICE AND COMMUNICATION SYSTEM
THEREFOR

:HO4W 76/12, HO4W|(71)Name of Applicant :
. s 76/15, HO4W 76/22, | 1)HUAWEI TECHNOLOGIES CO., LTD.
(51) International classification HO4W 92/20, HO4L Address of Applicant :Huawei Administration Building,
5/00 Bantian,Longgang District Shenzhen, Guangdong 518129 CI
(31) Priority Document No :201711148247.8  |(72)Name of Inventor :
(32) Priority Date :17/11/2017 1)LUO, Haiyan
(33) Name of pridty country :China 2)WANG, Yan
(86) International Application No :PCT/CN2018/1160%| 3)DAI, Mingzeng
Filing Date :17/11/2018
(87) International Publication No :WO 2019/096281
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional toApplication Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is a communication method. In the method a first network node sends to a second network node and in each use
tunnel from among multiple user plane tunnels messagesdinfgback a downlink transmission state wherein each of the me
includes an indication for indicating that a radio link between the first network node and a terminal device is brokeior lthke i<
restored and the multiple user plane tunnedy fme complete user plane tunnels established for the terminal device on a
communication interface between the first network node and the second network node. By means of the method the rabust
process of feeding back information indicating thattédio link is broken or information indicating that the radio link is restorec
be enhanced thereby enhancing the reliability of a system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2019370457 A
(19) INDIA
(22) Date of filing of Application :18/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR TRANSMITTING UPLINK CONTROL INFORMATION BY TERMINAL IN
WIRELESS COMMUNICATION SYSTEM, AND TERMINAL USING SAMBVETHOD

(51) International classification :HO4L 1/00, HOAL |(71)Name of Applicant :

5/00 1)LG ELECTRONIC S INC.

(31) Priority Document No :62/586842 Address of Applicant :128, Yeowiaero, Yeongdeungpgu
(32) Priority Date :15/11/2017 Seoul 07336 Republic of Korea
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0139¢| 1)KIM, Seonwook

Filing Date :15/11/2018 2)KANG, Jiwon
(87) International Publication No ‘WO 2019/098700 3)KIM, Kijun
(61) Patent of Addition to Application ‘NA 4)PARK, Hanjun
Number :NA 5)PARK, Haewook

Filing Date ' 6)AHN, Joonkui
(62) Divisional to Application Number :NA 7)YANG, Suckchel

Filing Date ‘NA
(57) Abstract :

Provided are a method for transmitting uplink control information (UCI) by a terminal in a wireless communication sysgem, ¢
terminal using the method. The method comprises: determining the number of coded symbols for transmissid@i cditide U
transmitting, on the basis of the number of coded symbols, the UCI through a physical uplink shared channel (PUSCHhewt
number of coded symbols is determined from among a first value on the basis of an offset value associated withs&zpayidaa
coding rate of the UCI and a second value set on the basis of a radio resource control (RRC) signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937047917 A
(19) INDIA
(22) Dateof filing of Application :23/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYSTEM FOR SUPPORTING TEAMWORK BY MEANS OF AUGMENTED REALITY

. e :G06Q 10/08, GO6T |(71)Name of Applicant :

(51) International classification 19/00 1)GOODLY INNOVATIONS GMBH
(31) Priority Document No :10 2017 108 622.6 Address of Applicant :Gebude 49 Bavariafilmplatz 7 8203
(32) Priority Date :23/04/2017 Grvsnwald Gemany
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0601!| 1)HOFFMEISTER, Robert

Filing Date :20/04/2018
(87) International Publication No ‘WO 2018/197349
(61) Patent of Addion to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a computgded system for supporting teamwork by means augmented reality (AR). According to on
embodiment, the system comprises a production server, wghitdsigned to store the thrdamensional geometry of at least part ¢
machine and a plurality of tasks. A spatial position in which the task should be performed and-paaigahinformation concernir
the performance of the task are associated @ach task. The system also comprises a plurality of user terminals, which are
connected to the production server by means of a computer network, each user terminal being assigned to a persorhef a te
production server is also designed to assigh @acson of the team a certain task, the positdated information associated with 1
task in question being displayed on the user terminal of the person in question.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937047918 A
(19) INDIA
(22) Date of filing of Application :23/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD, TERMINAL DEVICE AND NETWORK DEVICE

(51) International classificatio :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :201710309784.X 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :04/05/2017 Address of Applicant :Huawé\dministration Building
(33) Name of priority country :China Bantian, Longgang Shenzhen, Guangdong 518129 China
(86) International Application No :PCT/CN2018/0857(|(72)Name of Inventor :

Filing Date :04/05/2018 1)SUN, Hao
(87) International Publication No ‘WO 2018/202161 2)XUE, Lixia
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided in the present application are a communication method, terminal device and network devimaniim@aation method
comprises: a terminal device acquiring a code division multiplexing capability of a physical resource occupied by aontimink
channel to be transmitted, wherein the code division multiplexing capability refers to the numbmirafltéevices performing coc
division multiplexing on a unit resource in the physical resource and is based on allocation; the terminal device ddtemining
physical resource according to the code division multiplexing capability; and the termin& glamsmitting uplink control
information on the physical resource. In the embodiment of the present invention, by determining a physical resourcéyacu,
uplink control channel to be transmitted according to a code division multiplexing capability physical resource occupied by t
uplink control channel, the resource of the uplink control channel can be accurately determined.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937047926 A
(19) INDIA
(22) Date of filing of Application :23/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : KIT, DEVICE, AND METHOD FOR DETECTING OVARIAN TUMOR

:C12N 15/113, (71)Name of Applicant :
(51) International classification C12M 1/34, C12Q | 1)TORAY INDUSTRIES, INC.
1/6813 Address of Applicant AL, NihonbashiMuromachi 2chome,
(31) Priority Document No :2017090799 Chuoku, Tokyo 1038666 Japan
(32) Priority Date :28/04/2017 2)NATIONAL CANCER CENTER
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0171:| 1)KIDA Yuho
Filing Date :27/04/2018 2)KOZONO Satoko
(87) International Publication No ‘WO 2018/199275 | 3)SUDO Hiroko
(61) Patent of Addition to Application NA 4)KONDOU Satoshi
Number :NA 5)KAWAUCHI Junpei
Filing Date ’ 6)NOBUMASA Hitoshi
(62) Divisional to Application Number ‘NA 7)OCHIYA Takahiro
Filing Date ‘NA 8)KATO Tomoyasu
(57) Abstact :

The present invention provides: a kit or device for detecting an ovarian tumor, the kit or device including a nucleideisdtiiog
mMiRNA in a specimen from a subject; and a method for detecting an ovarian tumor, the method including thenevetasfibtes
mMiRNA in vitro.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/11/2019

(21) Application N0.201937047935 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : LINE BUSHING

‘HO2K 5/136, HO1R
13/527, HO2K 5/22,

(51) International classification HOLR 13/52, H02G

3/22
(31) Priority Document No :17174312.3
(32) Priority Date :02/06/2017
(33) Name of priority country ‘EPO
(86) Interrational Application No :PCT/EP2018/0644:
Filing Date :01/06/2018
(87) International Publication No ‘WO 2018/220156
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(71)Name of Applicant :

1)SIEMENS AKTIENGESELLSCHAFT

Address of Applicant :Werneron-SiemensStrae 1 80333

M¥znchen Germany
(72)Name of Inventor :

1)MEYER, Johannes

2)MUTZL, Thomas

3)SCHNEIDER, Josef Sebastian

(57) Abstract :

The invention relates to a line bushing (1) in a housing (2) of an electrical machine (1) in explosive atmosphereshheattagia
bush (100) and a terminal stud (200), wherein the threaded bush (100) is an insulator and is locatedlar)ypsctewed into, a
recess in the housing (2), wherein the terminal stud (200) is made from an electrically conductive material and isgiressieid,
sections, with a thread, wherein connection options (206) for lines and braids are proeittest &nd of the terminal stud (200),
wherein the terminal stud (200) can be screwed into the threaded bush (100).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937047938 A
(19) INDIA
(22) Dateof filing of Application :23/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PROCESS FOR THE PREPARATION OF A NOVEL UMECLIDINIUM SYNTHESIS
INTERMEDIATE

(51) International classification :C0O7D 453/02 (711))(’\31332 cg‘ ép')Aphcant :
(31) Priority DocumenNo :102017000058796 A ) .
(32) Priority Date 30/05/2017 Address of Applicant :Strada Rivoltana Km. 6/7 20090
(33) Name of priority country JItaly E%?sgfngﬂ:);tlﬁl\yentor )
(86) International Application No :PCT/IB2018/0537¢€ 1)BERTOLINI Gior. i

Filing Date :28/05/2018 2)COLLI, Corrado 9
(87) International Publication No ‘WO 2018/220501 3NISIC ,Filippo
E\?ulr)nlgg\:ent of Addion to Application NA 2)SADA, Mara

Filing Date ‘NA 5)BERTUOLO, Stefania
(62) Divisional to Application Number  :NA 6)RONZONI, Silvano

Filing Date ‘NA 7)MAIORANA, Stefano

‘ 8)DI FABIO, Romano

(57) Abstract :

The present invention relates to a process for tepgvation of a novel and versatile synthesis intermediate and its use in the
preparation of umeclidinium. The invention also relates to some reference standards allowing to detect impurity triwg$réoe
preparation of umeclidinium and a processtheir preparation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937047940 A
(19) INDIA
(22) Date of filing of Application :23/11/2019 (43) Publication Date : 22/05/2020

(54) Title of theinvention : PRESS FORMING METHOD

(51) International classification :B21D 22/26, B21D |(71)Name of Applicant :
28/00, B21D 53/88 | 1)JFE STEEL CORPORATION
(31) Priority Document No 2017132445 Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
(32) Priority Date :06/07/2017 ku, Tokyo 1000011 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International ApplicatiotNo :PCT/JP2018/0168:[ 1)KONDO, Osamu
Filing Date :25/04/2018
(87) International Publication No ‘WO 2019/008880
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This press forming method is for press forming-ahped part 1 having a top portion 3 connected via a connecting portion 13 1
vertical top portion 9 and a horizontal top portion 11, a wall portion 5 formed from the vertical top portion 9 of theidopBEpo the
horizontal top portion 11 via the coeeting portion 13, and a flange part 7 formed continuously at the lower edge of the wall
5, said press forming method being characterized by: comprising a first forming step for drawing to an intermediatersBaped
having a protruding shapednion 15 formed on the connecting portion 13, a trimming step for obtaining a trimmed part 41 b
trimming the intermediate shaped part 21, and a second forming step for forminghbhpéld part 1 in a target shape by form sh:
the trimmed part 41; anéh the second forming step, flattening the protruding shaped portion 15 and allowing material to flow
the wall portion 5a continuous from the connecting portion 13.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048001 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ELECTRONIC DEVICE FOR DETERMINING BIOMETRIC INFORMATION AND METHOD OF
OPERATING SAME

(51) International classification :A61B 5/021, A61B |(71)Name of Applicant :
5/024, A61B 5/00 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-2017-0097767 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :01/08/2017 Suwonsi Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCTKR2018/00875| 1)LEE, Dong-Hyun

Filing Date :01/08/2018 2)BYUN, lk-Joo
(87) International Publication No ‘WO 2019/027255 3)SHIN, SeungHwan
(61) Patent of Addition to Application ‘NA 4)OH, Jun-Seok
Number :NA 5)KIM, Dong-Wook

Filing Date ' 6)CHOI, Jong-Min
(62) Divisional to Application Number :NA 7)KIM, Tae-Ho

Filing Date ‘NA 8)LEE, SeungEun
(57) Abstract :

An electronic device includes a first sensor, a camera, and a processor functionally connected to the first sensomanra the c:
wherein the processor is configured to acquifiesabiometric signal through the first sensor and a second biometric signal thrc
the camera at a first location, acquire a third biometric signal through the first sensor and a fourth biometric sighahthoamer:
at a second location, and detegne a blood pressure based on the first biometric signal and the second biometric signal acqui
first location and the third biometric signal and the fourth biometric signal acquired at the second location.

No. of Pages : 4No. of Claims: 15

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20061



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048014 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : HEATING MONITORING SYSTEM OF STORED PRODUCT,ABILO

(51) International classification :G01K 11/32, B65D|(71)Name of Applicant :
90/48, AO1F 25/00 | 1)CHIYODA CORPORATION

(31) Priority Document No 2017088235 Address of Applicant -2, Minatomirai, Nishiku,
(32) Priority Date :27/04/2017 Yokohamashi Kanagawa 2208765 Japan
(33) Name of priority country :Japan 2)THE KANSAI ELECTRIC POWER CO., INC.
(86) International Application No :PCT/JP2018/0157¢|(72)Name of Inventor :

Filing Date :16/04/2018 1)SUZUKI Hiroaki
(87) International Publication No ‘WO 2018/198870 | 2)HIOKI Teruo
(61) Patent of Addition to Application ‘NA 3)MAEDA Morihiko
Number :NA 4)KAI Daisuke

Filing Date ' 5)KUWANO Satoshi
(62) Divisional to Application Number ~ :NA 6)ITOKAWA Atsushi

Filing Date ‘NA 7)NISHIURA Hidenari
(57) Abstract :

This heating monitoring system 10 of coal is provided with an optical fiber 12 which is routed in the bottom of a c0@| sital h
measurement device 14 where an opfiedse is incident to the optical fiber 12 and which measures the temperature distributi
along the optical fiber 12 by detecting backscatter of the optical pulse from the optical fiber 12.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048020 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : REDUCTION OF INTERFERENCE BETWEEN NEIGHBOR TRANSMISSIONS

(51) Internaibnal classification :HO4W 16/14, HO4B|(71)Name of Applicant :
1/10 1)FRAUNHOFER-GESELLSCHAFT ZUR Fi RDERUNG
(31) Priority Document No :17173048.4 DER ANGEWANDTEN FORSCHUNG E.V.
(32) Priority Date :26/05/2017 Address of Applicant :Hansastrae 27c 80686 MYanchen
(33) Name of priority country :EPO Germany
(86) International Application No :PCT/EP2018/0638:|(72)Name of Inventor :
Filing Date :25/05/2018 1)HASSAN HUSSEIN, Khaled Shawky
(87) Internéional Publication No ‘WO 2018/215652 2)DATTA, Rohit
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An apparatus is configured to operate in a wireless commumisatigtwork cell that is operated so as to provide a first transmis
band and a second transmission band being separated by a narrow band. The apparatus is configured to transmit ssthtas
frequency band comprising a center frequency. Theecérequency is a frequency of the narrow band. The apparatus is config
transmit an indicator signal in the frequency band prior to transmitting the data signal so as to indicate the trankthéssiata o
signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048052 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PLATFORM FOR PARABOLIC SOLAR COLLECTORS

:F24S 23/74, F24S |(71)Name of Apdicant :
. . 30/00, F24S 25/13, | 1)LUCIDA SOLAR LTD.
(51) International classification F24S 25/10, F24S |  Address of Applicant :CTV House La Pouquelaye St. Hell
25/00 Jersey JE2 3TP Jersey Channel Islands U.K.
(31) Priority Document No :17173162.3 (72)Name of Inventor :
(32) Priority Date :26/05/2017 1)ALBAKRI, Sami Bin Abdelrahman
(33) Name of priority country ‘EPO 2)BILGIN, Sener
(86) International Application No :PCT/EP2018/0590(
Filing Date :09/04/2018
(87) International Publication No ‘WO 2018/215128
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

This invention is elated to a carrier platform that is developed for installation and positioning of parabolic solar collectors us
solar thermal systems and that can move in two axes to enable perpendicularly tracking the sun all day long.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048102 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND DEVICE FOR COMMUNICATION

(51) International classification :HO4W 72/00, HO4L |(71)Name of Applicant :
5/00 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :201710409898.1 Address of Applicant :Huawei Administration Building
(32) Priority Date :02/06/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0887¢| 1)HUANG, Huang
Filing Date :28/(6/2018 2)GAO, Kuandong
(87) International Publication No ‘WO 2018/219257 3)YAN, Mao
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application is réda to the field of communications and solves the problem in the prior art in which some broadci
signals could not be modulated and a terminal device could not access a base station. Provided are a method and device 1
communication. The method compisgenerating a demodulation reference signal (DMRS) sequence of a broadcast signal
basis of a pseud@andom sequence c(m), the DMRS sequence being related to the number (NRB) of resource blocks (RB) ¢
broadcast signal and to the number (nRiEesource elements (RE) that the DMRS sequence occupies in one RB; and mappi
DMRS sequence to one or more symbols. Then, a base station transmits to the terminal device one or more symbols toR®
sequence is mapped; the terminal deviceivesehe DMRS sequence transmitted by the base station and generates a DMRS
sequence on the basis of the described method, and if the generated DMRS matches the DMRS sequence received from t
station and meets a requirement, then demodulates dat limoadcast signal on the basis of the DMRS sequence.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048104 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR SCHEDULING SYSTEM INFORMATION BLOCK

(51) International classification :HO4W 28/18 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian Longgang District Shenzhen, Guangdong 518129 CI
(86) International Application No :PCT/CN2017/08667|(72)Name of Inventor :
Filing Date :31/05/2017 1)REN, Zhanyang
(87) International Publication No ‘WO 2018/218539 2)MA, Sha
(61) Patent of Addition to Application ‘NA 3)HAN, Jinxia
Number :NA 4)LI, Zhenyu
Filing Date ' 5)ZHANG, Wurong
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A method and apparatus for scheduling a system information block, for use in improving the probability that a termisdhebta
system information block. A network device ssradprimary information block to the terminal; and the primary information bloc
comprising DMTC period information, the terminal receives the primary information block sent by the network device, #nd ¢
system information block sent by the netwddvice on a subframe within a DMTC period. Alternatively, the primary informatic
block comprises the DMTC period information and DMTC time window information, the terminal detects the system informe
block sent by the network device on a subframeftist within the DMTC period and falls within a DMTC window length.
Alternatively, the primary information block comprises system information block period information or MF system infornoatic
content change indication information, the terminal deitees) according to the system information block period information,
whether content of the detected system information block changes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048106 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : FREQUENCY BAND INDICATING METHOD, FREQUENCY BAND DETERMINING METHOD,
TRANSMITTER DEVICE, AND RECEIVER DEVICE

(51) Internationkclassification :H04B 17/00 (71)Name of Applicant :
(31) Priority Document No :201710737939.X 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/08/2017 Address of Aplicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/10141|(72)Name of Inventor :
Filing Date :21/08/2018 1)SHI, Hongzhe
(87) International Palication No ‘WO 2019/037693 2)HAN, Wei
(61) Patent of Addition to Application ‘NA 3)BI, Xiaoyan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Embodiments of the present invention provide a frequency indichting method, a frequency band determining method, a
transmitter device, and a receiver device. The frequency band indicating method comprises: generating frequency bagd inc
information, wherein the frequency band indicating information is fmeiddicating a frequency band that a channel state
information reference signal (GRS) is in, the frequency band is one of multiple frequency bands, and system configuration
parameters of at least two of the multiple frequency bands are differersgadithg the frequency band indicating information. Ti
present invention also provides a frequency band determining method, a transmitter device, and a receiver device. toerdi
technical solution provided by the embodiments of the present iowertifrequency band that a &8 is in is indicated, wherein
the frequency band is one of multiple frequency bands, and system configuration parameters corresponding to at |é&st two
frequency bands are different. Therefore, by means of the tatkoiation provided by the embodiments of the present inventic
corresponding channel measurement resources can be allocated for channel measurement operations in different freqaent
as to implement channel measurement on the frequency bands.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048111 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYSTEM ANIMETHOD FOR SPATIAL QUASICO-LOCATION (SQCL) AND SIMILAR ANGLE
PRECODING (SAP)

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :62/506380 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :15/05/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country U.S.A Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) Interrational Application No :PCT/CN2018/08621|(72)Name of Inventor :
Filing Date :09/05/2018 1)XIA, Pengfei
(87) International Publication No ‘WO 2018/210171 2)LIU, Bin
(61) Patent of Addition to Application ‘NA 3)STIRLING -GALLACHER, Richard
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method includes inserting a first reference signal and a plurality of bit fields on a first channel, to produce adiystisége the
plurality of bit fields includes a first bit field indicating wiher a second reference signal is transmitted on a second channel, €
bit field indicating whether the first reference signal has the same precoding as the second reference signal, althirdlizafing
whether precoding of the first referergignal is similar to precoding of the second reference signal, or a fourth bit field indicat
transmission precoding differences between the first reference signal and the second reference signal. The methodsalso in
performing precoding on the §ir signal, to produce a first transmission signal, performing precoding on the second channel,
produce a second transmission signal, transmitting, to a receiver, the first transmission signal and transmittinggit@ththesc
second transmissiongsial.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048161 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : HUA-HOOP

. e :A63B 19/02, A63B |(71)Name of Applicant :

(51) International classification 21/00 1)LEE, Doo Hee
(31) Priority Document No :10-2017-0082543 Address of Applicant :108802(Beomealong, Doosan We
(32) Priority Date :29/06/2017 2435, Dalgubeetiaero Suseongu Daegu 42028 Republic of
(33) Name of priority country :Republic of Korea |Korea
(86) International Application No :PCT/KR2018/0059%|(72)Name of Inventor :

Filing Date :25/05/2018 1)LEE, Doo Hee
(87) International Publication No ‘WO 2019/004604
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention aims to provide portabilitd @ase of storage and mobility by allowing housing when atdg is not in us:
and connection in a circular form by withdrawing when in use, so as to be utilized for exercise and play.-fibefhatanprises: a
main body capable of being divided intplarality of parts having a circular cressectional shape and a twlamensional arc shape
plurality of middle bodies which are housed in and withdrawn from one side of the main body; and an end body housedvan \
by being coupled to the last ndiig body from among the middle bodies and which connects to the other side of the main bod
wherein the main body, the middle bodies, and the end body are constituted so as to be housed and withdrasteps @t the
form of an antenna or a fislgrrod.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048210 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SEL4PIERCING FASTENER

:F16B 37/04, F16B |(71)Name of Applicant :
. . 37/06, F16B 35/04, | 1)PENN ENGINEERING & MANUFACTURING CORP.
(51) International classification F16B 35/06, F16B Address of Applicant :5190 Old Easton Road Danboro, P,
15/06 18916 U.S.A.
(31) Priority Document No :62/511055 (72)Name of Inventor :
(32) Priority Date :25/05/2017 1)BRUNK, Jonathan
(33) Name of priority country ‘U.S.A.
(86) International Apptation No :PCT/US2018/0343¢
Filing Date :24/05/2018
(87) International Publication No ‘WO 2018/218024
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A self-piercing fastener having a plarzase plate with a top, a bottom, and a peripheral edge. A plurality of prongs are fixed t
peripheral edge and extend downward past the bottom of the baseplate. Each of the prongs has a central axis and sshapex
barb fixed to a distal end.agh barb has opposed front edges extending from the tip, and opposed back edges oriented at a |
acute angle relative to the central axis of the prong. Each barb is adapted to fixedly embed in the interior of a pah¢héo wh
fastener is affixed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048211 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : FASTENERMD INSTALLATION METHOD FOR VERY THIN SHEETS

:B21J 15/00, B21J |(71)Name of Applicant :
. I 15/02, B21J 15/04, | 1)PENN ENGINEERING & MANUFACTURING CORP.
(51) International classification B21J 15/10, B21J Address of Applicant :5190 Old Easton Road Danboro, P,
15/12 18916 U.S.A.
(31) Priority Document No :62/503582 (72)Name of Inventor :
(32) Priority Date :09/05/2017 1)MALONEY, Michael, J.
(33) Name of priority country ‘U.S.A. 2)BENTRIM, Brian, G.
(86) International Application No :PCT/US2018/0319!
Filing Date :09/05/2018
(87) International Publication No ‘WO 2018/209001
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A clinch-in fastener with a cylindrical body having a top, a bottom, sides and an axial internal bore. The fastener has a siag!
the bottom end of the body having a top surface orthogonal to the bore and a chamfer tapering tortted theitbody. The top
surface of the shank is adapted for receiving the cold flow of material surrounding a receiving hole of a workpiecek Tineysha
have a plurality of notches in its outermost edge that extend through both the top surface okthedliae chamfer. The bore of
fastener extends completely through the fastener body from top to bottom and may be threaded. A fastener installatiamisgs
a tool with means for affixation to a rotary and vertically reciprocal element of astitad machine. The tip of the tool has a diste
end face with at least one arcuate displacer adapted for deforming a workpiece as the tool rotates and is presseavagqireste!
A bore within the tip holds a fastener installed by the tool. Th@atisr is vertically and radially tapered along an arcuate ridge
centered about the axial bore. The width of the displacer is also tapered to a point.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.2@937048292 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SIGNAL TRANSMITTING METHOD, DETECTION METHOD, DEVICE THEREFOR AND
COMMUNICATION SYSTEM

(51) International clssification :HO4W 48/10 (71)Name of Applicant :
(31) Priority Document No :PCT/CN2017/0887¢| 1)FUJITSU LIMITED
(32) Priority Date :16/06/2017 Address of Applicant 1, Kamikodanaka 4¢home,
(33) Name of priority country :China Nakaharaku Kawasakishi, Kanagawa 218588 Japan
(86) International Application No :PCT/CN2017/0971€| 2)WANG, Xin
Filing Date :11/08/2017 3)JIANG, Qinyan
(87) International Pubdation No ‘WO 2018/227743 4)JIA, Melyi
(61) Patent of Addition to Application ‘NA (72)Name of Inventor :
Number :NA 1)WANG, Xin
Filing Date ' 2)JIANG, Qinyan
(62) Divisional to Application Number :NA 3)JIA, Meiyi
Filing Date ‘NA

(57) Abstract :

A signal transmitting method, detectiorethod, device therefor and a communication system. The signal transmitting device
comprises: a transmitting unit, which is used to transmit a synchronous signal block (SS block) to a user side withiwiheaim
of a predetermined position within as $lock transmitting cycle. With the present invention, user equipment (UE) cell search
measurement time may be reduced, the complexity of UE end processing may be reduced, the power consumption of the 1
reduced, cell switching may be accelethtand communication interruption may be avoided, thus solving the currently existing
problems.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048382 A
(19) INDIA
(22) Date of filing of Appication :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ROBOT CONTROL METHOD AND DEVICE AND ROBOT

(51) International classification :B25J 9/18 (71)Name of Applicant :
(31) Priority Document No :201710341099.5 1)BEIJING JINGDONG SHANGKE INFORMATION
(32) Priority Date :16/05/2@.7 TECHNOLOGY CO., LTD.
(33) Name of priority country :China Address of Applicant :8th Floor of Building No. 76, Zhichu
(86) International Application No :PCT/CN2018/0844(|Road, Haidian District Beijigt 100086 China
Filing Date :25/04/2018 2)BEIJING JINGDONG CENTURY TRADING CO., LTD.
(87) International Publication No ‘WO 2018/210109 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)SONG, Peng
Number :NA 2)YU, Zongjing
Filing Date ' 3)ZHANG, Chao
(62) Divisional to Application Number :NA 4)MOU, Guangsen
Filing Date :NA

(57) Abstract :

The present invention relates to the field of automatic control. Disclosedrab®t control method and device and a robot. A rob
control device, by means of identifying user characteristics, locks on and binds to a user and binds to a current hesiigeT of

determines a path of a robot for moving to an adjacent area bbtind user, and drives the robot to move to the adjacent area
bound user along the determined path. By binding a user and a robot, the robot can move automatically to follow the,bounc
thereby freeing both hands of the user to improve uggreence significantly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048419 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of he invention : METHOD, DEVICE AND SYSTEM FOR TRANSMITTING AND RECEIVING INDICATION
INFORMATION

:HO4L 5/00, HO4W |(71)Name of Applicant :
(51) International classification 52/14, HO4B 7/005, | 1)HUAWEI TECHNOLOGIES CO., LTD.
HO4W 74/08 Address of Applicant :Huawei Administration Building
(31) Priority Document No :201710349785.7 |Bantian, Longgang District Shenzhen, Guangdong 518129 C
(32) Priority Date :17/05/D17 (72)Name of Inventor :
(33) Name of priority country :China 1)J1, Tong
(86) International Application No :PCT/CN2018/0865¢| 2)JIN, Zhe
Filing Date :11/05/2018 3)ZHANG, Weiliang
(87) International Publication No ‘WO 2018/210195
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method, device and system for transmitting and receiving indication information, relating to the technical field «f wireles
communications. The method comprisebaae station generates first indication information and sends the first indication info
to a terminal device; and after receiving the first indication information, the terminal device determines a power coatodlanfios
channel according tthe first indication information, the first indication information being used for indicating the power control
of the first channel, the power control mode of the first channel being one power control mode in a power control nmoldtheset,
power cantrol mode set comprising at least one power control mode. Since a network device can indicate the power control
the first channel to the terminal device by using the first indication information, compared with the prior art, the rmdeefiord
device to determine a signal transmit power is more flexible and allows the terminal device to be more adaptable tu the cur
network.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048421 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : STRUCTURE OF ELECTRONIC DEVICE AND ELECTRONIC DEVICE

(51) International classification :HO1R 13/00 (71)Name of Applicant :
(31) Priority Documat No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang District ShenzheGuangdong 518129 Chin
(86) International Application No :PCT/CN2017/0906¢€|(72)Name of Inventor :

Filing Date :28/06/2017 1)HUANG, Jun
(87) International Publication No ‘WO 2019/000289 2)XIE, Zongliang
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The structure of an electronic device, comprising: a card connector (32) provided with a terminal for contacting a izadiand
PCB (31); a shilding cover covering the card connector (32), fixed on the PCB (31), and forming with the PCB (31) a card ti
(37); a protruding block (36) provided between one sidewall of the shielding cover and a side of the card connectargi32pad
the sdewall of the shielding cover, the thickness of the protruding block (36) being greater than the thickness of the c&rd co
(32); a card tray (34) used for accommodating the card and pluggable/unpluggable in and out of the card tray sloa@)ayhe
(34) being provided with a first side frame (344) and a second side frame (345) parallel to the direction in whichrtheisard t
plugged/unplugged, the first side frame being provided with a protruding element (3441), and the protruding ed&nmingp
towards the outside of the first side frame. When the card tray (34) is forwardly plugged into the card tray slot (@i diegp
element and the protruding block (36) fit each other in the height direction; when the card tray (34)a$/rpkeyged into the card
tray slot (37), the protruding block (36) resists the card tray (34) from being plugged into the card tray slot (37).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2019370424 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ATRDEPENDENT GENERATOR/ACCUMULATOR BASED ON ACTIVE MEMBRANES

(51) International classification ‘HO1M 8/16, HOLM |(71)Name of Applicant :
14/00, BO1D 69/12 | 1)SINOPOLI, Paolo
(31) Priority Document No :NA Address of Applicant :Via G. Poerio N. 86 88100 Catanza
(32) Priority Date :NA (C2) ltaly
(33) Name of priority country ‘NA 2)PUGLIESE, Roberto
(86) International Application No :PCT/IT2017/0000¢| 3)CIPRIANI, Daniele
Filing Date :05/05/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/203352 | 1)SINOPOLI, Paoclo
(61) Patent of Addition to Application ‘NA 2)PUGLIESE, Roberto
Number :NA 3)CIPRIANI, Daniele
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

ATP-dependent generator/accumulator (based on active membraneslefi€Rdent Generator/Accutator technology springs fro
the idea of utilizing differences in potential coming from work going on at the molecular level (generated by proteiosliof the
membrane) for the production of electric energy. Cyclic polarization/depolarization is us®ag dmm a series of membranes,
(besides the support of ulterior membranes which have been genetically engineered to carry out functions different frammetth
out by the principal membrane). An extremely versatile system is therefore set up avhicimetion both as an accumulator and ¢
generator. It can function as an accumulator because it stores a determined quantity of energy in the form of AT Perechias
because it transforms potential energy (the bond energy of the ATP moleculdgattic energy. This new technology, therefore
allows the realization of accumulators that can virtually beat every record of normal recharging times up to 100% dapésity.
carried out by substituting the exhausted A@fntaining solvent which aamulates in the designated tank with a fresh solvent
containing ATP; this would allow the realization of accumulators that can be recharged is a very short time, and render thei
completely independent from the electric grid. As a generator, it produdegioor polluting substances, and even the AItR
solvent it uses and the ABfith by-product it produces are both completely biodegradable. The very technology of this syster
indicated where electrical devices need to be miniaturized (and theaéfortheir accumulators) or where it is hecessary that the
accumulator assumes a particular form which would otherwise render it impossible to realize. This technology carrieshorpt
ecological risk in its realization, use or disposal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048426 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DECODING METHOD AND DHZE

(51) International classification :HO3M 13/45, HO4L |(71)Name of Applicant :
1/00 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :NA Address of Applicant :Huawei Administration Building
(32) Priority Date :NA Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/CN2017/0857¢| 1)WU, Kedi
Filing Date :24/05/2017 2)WEI, Yuejun
(87) International Publication No ‘WO 2018/214070 3)WANG, Xu
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure provides a decoding methodlevide and belongs to the field of communications. The method compris
extracting at least one piece of prior information from at least one successfully decoded first transmission blockynantisto
forming the at least one piece of prior inforroatinto a prior information set, one piece of prior information comprising header
information of a transmission protocol layer of a first transmission block; when a second transmission block to be dasouttec
by a transmitting end is received, sdirg first prior information from the prior information set, the second transmission block |
obtained by the transmitting end encoding a third transmission block; and decoding, according to the first prior infamchéitsin
demodulation informatio of the second transmission block, the second transmission block to obtain the third transmission b
device comprises a first extraction unit, a selection unit, and a first decoding unit. The disclosure decodes a sedssidtraltk
by combhing first prior information and first demodulation information, such that decoding accuracy is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048434 A
(19) INDIA
(22) Date of filig of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : LUMINESCENT AND DISPERSIBLE HYBRID MATERIALS COMBINING IONIC AND
COORDINATE BONDS IN MOLECULAR CRYSTALS

(51) International classification :CO7F 1/08, COB (71)Name of Applicant :
11/06, HO1L 51/30 1)RUTGERS, THE STATE UNIVERSITY OF NEW

(31) Priority Document No :62/501517 JERSEY
(32) Priority Date :04/05/2017 Address of Aplicant :83 Somerset Street New Brunswick,
(33) Name of priority country ‘U.S.A 08901 U.S.A.
(86) International Application No :PCT/US2018/0305¢|(72)Name of Inventor :

Filing Date :02/05/2018 1)LI, Jing
(87) International Publication No ‘WO 2018/204461 2)LIU, Wei
(61) Patent of Addition to Application ‘NA 3)ZHU, Kun
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Inorganicorganic hybrid structures having both ionic and coordinate bonds in a molecular cluster podsedsatgres of structuri
diversity, high luminescence and stability, and excellent dispersibility, suitable for use as lighting phosphors.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20193704843%
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PLUGN FUNCTION PLATFORM AND METHODS

:GO6F 9/451, GO6F |(71)Name of Applicant :
(51) International classification 9/445, GO6F 17/30,| 1)ESOPTRA, N.V.
GO6F 9/455 Address of Applicant :Heuvelstraat 40 2530 Boechout
(31) Priority Document No :62/501822 Belgium
(32) Priority Date :05/05/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)CARPENTIER, Paul
(86) International Application No :PCT/IB2018/05263| 2)VAN RIEL, Jan
Filing Date :16/04/2018
(87) International Publication No ‘WO 2018/203166
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

A server executes in a virtual machine and facilitates execution of lightweighinpilugctions that respond to user interface
commands from a client device. The funci@ugment the commands with additional processing even though they may not
implement a user interface, they generate data in real time, they access any data repository or data source, can haywritten
programming language, and they perceive that lizer infinite storage. The client device need not have custom software and
implements a traditional filfolder user interface using standard applications. Folders and file contents displayed on the clien
need not exist until specifically requestegthe user. Plugn functions have their own root file system but may share a network
namespace. Data may be input to a function using a folder name or a micro Web server. Two functions share a datab@aseo
a remote computer. Files stored itbeal cache are moved to remote storage transparently when a function needs more spac
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048436 A
(19) INDIA
(22) Date of filing of Application26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : TECHNIQUE TO IMPROVE THE PERFORMANCE OF A PUMP WITH A TRIMMED IMPELLEF
USING ADDITIVE MANUFACTURING

:F04D 1/00, FO4D |(71)Name of Applicant :
. s 13/00, FO4D 29/00, | 1)FLUID HANDLING LLC
(51) International classification FO4D 29/40, FOAD |  Address of Applicant :8200 N. AustiAvenue Morton Grove
29/42 lllinois 60053 U.S.A.
(31) Priority Document No :62/491325 (72)Name of Inventor :
(32) Priority Date :28/04/2017 1)LOPES, Jeffrey D.
(33) Name of priority country ‘U.S.A.
(86) International Application No :PCT/US2018/0301¢
Filing Date :30/04/2018
(87) International Publication No ‘WO 2018/201132
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A pump features a trimmed impeller having a trimmed impeller diameter that is less than a standmebfdiameter of a standar
full-sizedimpeller for a standard fullized casing, and having a circumferential outer edge; and a modified standaizeflitasing
having dimensions corresponding to the standaresfaéid casing and configured to house the trimmed impeller for pumping a
having an outer peripheral wall, and having an inner annular volute portion between the circumferential outer edgamkthe tr
impeller and the outer peripheral wall configured with a volume of material deposited using an additive manufactursmgqgeasct
fill in vacant space otherwise caused by the trimmed impeller diameter being less than the stargized fulpeller diameter. The
additive manufacturing process is a directed energy deposition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048437 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD, DEVICE, AND ELECTRONIC APPARATUS FOR DETECTIN®IRBATOR
ABNORMALITY

(51) International classification :GO6F 11/30 (71)Name of Applicant :
(31) Priority Document No :201710629717.6 1)ALIBAB A GROUP HOLDING LIMITED
(32) Priority Date :28/07/2017 Address of Applicant :Fourth Floor, One Capital Place, P.
(33) Name of priority country :China Box 847, George Town, Grand Cayman Cayman Island
(86) International Application No :PCT/CN201809733¢| 2)LI, Longfei

Filing Date :27/07/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/020094 1)LI, Longfei
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method, a device, and an electronpparatus for detecting an indicator abnormality. The method comprises: performing
abnormality detection on an indicator, on the basis of a Gaussian model and a window containing a plurality of monitisrioig |
an indicator.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048438 A
(19) INDIA
(22) Date of filing of Application :26/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYSTEM AND METHOD FOR REPAIRING A CEIOVEN

(51) International classification :C10B 29/06 (71)Name of Applicant :
(31) Priority Document No :62/510109 1)SUNCOKE TECHNOLOGY AND DEVELOPMENT
(32) Priority Date :23/05/2017 LLC
(33) Name of priority country :U.S.A. Address of Applicant :1011 Warrenville Road 6th floor Lis
(86) International Application No :PCT/US2018/0342%|lllinois 60532 U.S.A.
Filing Date :23/05/2a.8 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/217955 1)CRUM, Jason
(61) Patent of Addition to Application ‘NA 2)BALL, Mark Anthony
Number :NA 3)WEST, Gary Dean
Filing Date ’ 4)QUANCI, John Francis
(62) Divisional to Application Number :NA 5)CHOI, Chun Wai
Filing Date :NA

(57) Abstract :

A system and method for repairing a coke oven having an oven chamber formed from ceramic bricks. A representative sys
includes a insulated enclosure insertable into the oven chamber and includes removable insulated panels that detinaraa im
workers to work in. The insulated enclosure is movable between an expanded configuration and a compact configuratiorga
the enclosure to the expanded configuration will decrease the distance between the insulated enclosure and the wahs of th
chamber. Removing the panels exposes the ceramic bricks and allows workers within the interior area to access anahithe b
repair the oven chamber while the oven chamber is still hot. A loading apparatus lifts and inserts the insulatedietoctbsureen
chamber. The insulated enclosure can be coupled to additional insulated enclosures to form an elongated interior area.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/11/2019

(21) Application N0.201937048518 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : WEARABLE AUGMENTED REALITY HEAD MOUNTED DISPLAY DEVICE FOR PHONE

CONTENT DISPLAY AND HEALTH MONITORING

:GO6F 3/01, G02B

(51) International clagfécation 27/01, GOGT 19/00

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :15/646048 Address of Applicant :129, Samsung, Yeongtonegu,
(32) Priority Date :10/07/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/KR2017/01411| 1)RAVINDRAN, Sourabh
Filing Date :05/12/2017 2)SHEIKH, Hamid
(87) Intenational Publication No ‘WO 2019/013409 3)POLLEY, Michael
(61) Patent of Addition to Application ‘NA 4)YOO, Young-jun
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

An embodiment of this disclose provides a wearable device. The wearable device includes a memory configured to store a
of content for display, a transceiver configured to receive the plurality of content from a connected device, a displagctmfi

display the pluralit of content, and a processor coupled to the memory, the display, and the transceiver. The processor is c
to control the display to display at least some of the plurality of content in a spatially arranged format. The disptiayeid conthe
display at a display position. The plurality of content, when shown on the connected device, is not in the spatiallyfamaetged
The processor is also configured to receive movement information based on a movement of the wearable device. This pfea
configured to adjust the display position of the displayed content according to the movement information of the wearable d¢

No. of Pages : 1No. of Claims : 1!

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20083



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048532 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING AND RECEIVING SIGNAL IN MOBILE
COMMUNICATION SYSTEM

:HO4L 1/18, HO4L  |(71)Name of Applicant :
(51) International classification 1/16, HO4L 1/06, 1)SAMSUNG ELECTRONICS CO., LTD.
HO4W 72/04 Address of Applicant :129, Samsung, Yeongtonegu,
(31) Priority Document No :201710316545.7  |Suwonsi, Gyeonggido 16677 Republic of Korea
(32) Priority Date :05/05/2017 (72)Name of Inventor :
(33) Name of priority country :China 1)WANG, Yi
(86) International Application No :PCT/KR2018/0048C| 2)LI, Yingyang
Filing Date :25/04/2018 3)ZHANG, Shichang
(87) International Publication No ‘WO 2018/203612
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure proposes a method performendedtvark node for scheduling downlink transmissions and a corresponc
network node. The method includes determining, based on a numberof transport blocks (TBs) scheduled in a downlink tréw
be transmitted and a maximum number of coding blookigs (CBGSs) dividable in the downlink transmission, a maximum num
CBGs dividable in each TB of the downlink transmission; determining a CBG configuration of CBGs scheduled in a corresg
TB based on a maximum numberof CBGs dividable in each TBeoflownlink transmission; and transmitting downlink control
signaling indicating the CBG configuration. In addition, the present disclosure also proposes a method performed aili@meser
(UE) for feedback Hybrid AutomaticRepeat Request Acknowleddfi&ARQ-ACK), and a corresponding user equipment, and
communication system including the network node and user equipment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048533 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COVERING ELEMENT FOR AN ALTERNATOR POLE

(51) International classification :HO1R 11/28, HO1R|(71)Name of Applicant :
13/58, HO1R 13/447 1)BRESCIANINI, Davide
(31) Priority DocumeniNo :102017000075174 Address of Applicant :Via G.B. Vico, 3/B 20010 Pogliano
(32) Priority Date :05/07/2017 Milanese ltaly
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No :PCT/IB2018/05492| 1)BRESCIANINI, Davide
Filing Date :03/07/2018
(87) International Publication No ‘WO 2019/008513
(61) Patent of Additin to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A covering element (1) for an alternator pole (3), comprising a body (2) of the covering element which is provided wWith £pd
adapted to be fitted on the pole (3) of the alternatdraaportion (2b) adapted to be fitted on the cable (4) that is connected to t
alternator pole, the peculiarity of which consists in that the portion (2a) of the body (2) which is adapted to betfidedt@mator
pole is provided with a pluralityf@oupling teeth (10) which are adapted to allow coupling to a coupling flange (11) of the alte
pole, at least one of the teeth (10) being elastically yielding so as to allow the coupling of the covering elemeeintiodibffieeters
of the couplinglange (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048673 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention INFORMATION PROCESSING METHOD, APPARATUS AND COMMUNICATION DEVICE

(51) International classification :HO3M 13/11 (71)Name of Applicant :
(31) Priority Document No :201710502721.6 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :27/06/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) InternationbApplication No :PCT/CN2018/09297|(72)Name of Inventor :
Filing Date :27/06/2018 1)JIN, Jie
(87) International Publication No ‘WO 2019/001441 2)MAZURENKO, Ivan Leon idovich
(61) Patent of Addition to Application ‘NA 3)PETYUSHKO, Alexander
Number :NA 4)ZHANG, Chaolong
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed in the present application is an encoding method, an apparatus, a communication device and a communicaliba ¢
method comprises: encoding an input bit sequencesLow Density Parity Check LDPC matrix; the LDPC matrix is obtainec
the basis of a spreading factor Z and a basis matrix; the basis matrix includes 0 to 4th lines and 0 to 26th colunirthén one o
matrixes shown in Fig.3f to Fig.3b8; or the bas matrix includes 0 to 4th lines and a part of 0 to 26th columns in one of the

matrixes shown in Fig.3f to Fig.3b8. According to the encoding method, the apparatus, the communication device and the
communication system in the present application, cHammding demands can be satisfied.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048675 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : RANDOM ACCESS METHOD, TERMINAL AND NETWORK DEVICE

(51) International classification :HO4W 72/04, HO4J |(71)Name of Applicant :
11/00 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :201711149117.6 Address of Applicant :Huawei Administration Building,
(32) Priority Date :17/11/2017 Bantian,Longgang District Shenzhen, Guangdong 518129 CI
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1162%| 1)HUANG, Huang
Filing Date :19/11/2018 2)YAN, Mao
(87) International Publication No ‘WO 2019/096311 3)GAO, Kuandong
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numlre  :NA
Filing Date ‘NA
(57) Abstract :

Provided by the present application are a random access method, terminal and network device, the random access metip:
a terminal determining whether a resource used for random access anareeresed for receiving a downlink signal conflict; if tl
resource used for random access and the resource used for a downlink signal conflict, the conflicting random accessiasot
used for random access, and priority is given to the resouecdefaisreceiving a downlink signal, thus avoiding conflict between
reception of downlink signals and random access preambles for uplink sending.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20187048677 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DEVICE FOR PREVENTING LEAKAGE OF GAS WITHIN CONTAINER

:B65D 51/16, B65D |(71)Name of Applicant :
(51) International classification 47/, B65D 85/72, 1)CHOI, Seong Gyu
B65D 51/24 Address of Appliant :(Woobang Town) 16606, 117
(31) Priority Document No :10-2017-0057164 |Jungangro, Waegwareup, Chilgokgun, Gyeongsangbuidto
(32) Priority Date :08/05/2017 39898 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No ‘PCT/KR2018/00527| 1)CHOI, Seong Gyu
Filing Date :08/05/2018
(87) Internéional Publication No ‘WO 2018/208060
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a device for preventing leakage of gasanithiiainer, and more particularly, to a device for
preventing leakage of gas within a container, wherein the device prevents gas contained in a beverage from leakirsidh®. fhie
this end, the device for preventing leakage of gas within a continerding to the present invention includes: a fixing tool havi
certain thickness and divided into two or more parts; a first fastening member that has a hollow pipe shape and isodividext i
more parts in the longitudinal direction, the firastening member having a mounting part, which is formed on the inside of an
end and into which a portion of the fixing tool is inserted, and having threads, which are formed on the inside and tha$aeco
end; a coupling member coupled to theeads formed on the outside of the lower end of the first fastening member so that the
fastening members divided into two or more parts are fixed while coupled to each other; a second fastening member llawin
pipe shape and having a seglimounting part, which is formed on the upper end and into which a portion of sealing is inserte
second fastening member being inserted into the first fastening member by the threads formed on the outside therati§ra pe
member which is insegtl into the second fastening member, has a hollow pipe shape, has at least onéhtieciagimed in an upp
end that is conehaped, and has a lower end that is open; and a pressing member into which the lower end of the perforatic
is inserted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048690 A
(19) INDIA
(22) Date of filing of Application :27/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ULTRA HIGFSENSITIVITY MICRO MAGNETIC SENSOR

. e :GO1R 33/02, HO1L |(71)Name ofApplicant :
(51) International classification 43/00 1)ASAHI INTECC CO., LTD.
(31) Priority Document No 2017119171 Address of Applicant :300, Akatsukicho, Seteshi, Aichi
(32) Priority Date :16/06/2017 4890071 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/IP2018/0193!| 1)HONKURA Yoshinobu
Filing Date :18/05/2018 2)HONKURA Shinpei
(87) International Publication No ‘WO 2018/230262
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In order to improve the linearity of rising pelgletection to 0.5% or less to enhance magnetic sensitivity and linearity, which ai
advantages of rising pulse detection, this magnetic sensor has a configuration in which two magnetic wires (21, 2Bdne o
coil (3) and pulse currents areusad to flow in opposite directions therethrough. The magnetic wires (21, 22) havplaatseo
magnetic domain structure which has an anisotropic magnetic field of 20 G or less, and has a surface magnetic domain ha
circumferential spin arrangementdaa central core magnetic domain having a spin arrangement in an axial direction. Pulse «
having a frequency of 0.2 to 4.0 GHz, and having a strength necessary to generate circumferential magnetic fields tiniea st
anisotropic magnetifield at the surface of the magnetic wires (21, 22), are applied to the magnetic wires (21, 22). Further, a
of the coil (3) is at most equal to 10 pm.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/11/2019

(21) Applicgtion N0.201937048731 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : PROCESS FOR PREPARING A PERFUMING COMPOSITION

:A61K 8/34, A61Q

(51) International classification 13/00, A61K 8/33,

(71)Name of Applicant :
1)FIRMENICH SA

A61L 9/00 Address of Applicant :1, route des fies PO Box 239 1211
(31) Priority Document No :17170626.0 GENEVA 8 Switzerland
(32) Priority Date :11/05/2017 (72)Name of Inventor :
(33) Name of priority country ‘EPO 1)BEAUSSOUBRE, Pascal
(86) International Application No :PCT/EP2018/0618:| 2)FIEBER, Wolfgang
Filing Date :08/05/2018 3)DAUGERON-JOUAULT, Aude
(87) International PublicatioNo ‘WO 2018/206561
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to the field of perfuming composition. More particularly, teetgregntion describes a process fo
preparing a stable perfuming composition comprising a perfume oil, a viscosifying agent comprising tricyclodecanedimetha
alcohol, and a perfumery carrier comprising dipropylene glycol.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :28/11/2019

(21) Application N0.201937048732 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : INTERNAL COMBUSTION ENGINE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) Internatbnal Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:FO1B 7/16, FO1B
9/02, FO1B 1/08
‘NA

‘NA

‘NA
:PCT/FR2017/0512¢
:23/05/2017

‘WO 2018/215698
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1) PONS JEAN EUGENE
Address of Applicat :31 avenue Victor Hugo 40130
CAPBRETON France
(72)Name of Inventor :
1)PONS, Jean Eug'ne

(57) Abstract :

The internal combustion engine (10) comprises at least two cylinders (11, 1') with parallel longitudinal axes, eaclaylpring
an ening and a piston (12, 12") capable of moving in translation inside said cylinder, the respective openings of thdamjtigd
each other, the pistons being in kinematic relation with a connectingraot mechanism comprisinga spacer (13) conntng said
pistons, suitable for maintaining a fixed spacing between the pistons, the pistons being respectively attached to 3lie Hadi}k ¢f
the spacer; a crankshaft (20) rotating about an axis, arranged between the openings of the cylindeteeed the longitudinal

axes of said cylinders, the crankshaft comprising a crank pin-(@Xpcker (40) rotating about the crank piaf least one connecti
rod (30) comprising a first scalledbottom” end (31), rigidly attached to the spaceraasecond scalledhead" end (32), rigidly

attached to one of the ends of the rocker.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048733 A
(19) INDIA
(22) Date of filing of Application :28/1/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYSTEM AND METHOD FOR ALLOCATING RESOURCES

(51) International classification :HO4W 56/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)ZTE CORPORATION
(32) Priority Date :NA Address of Applicant :ZTE Plaza, Keji Road South;Tiich
(33) Name of priority counyr :NA Industrial Park Nanshan Shenzhen, Guangdong 518057 Chii
(86) International Application No :PCT/CN2017/0833t|(72)Name of Inventor :
Filing Date :05/05/2017 1)GAO, Bo
(87) International Publication No ‘WO 2018/201497 2)CHEN, Yijian
(61) Patent of Addition to Application ‘NA 3)LI, Yu Ngok
Number :NA 4)LU, Zhaohua
Filing Date ' 5)YUAN, Yifei
(62) Divisional to Application Nmber ‘NA 6)WANG, Xinhui
Filing Date :NA
(57) Abstract :

A system and method for performing beam management is disclosed. In one embodiment, a method includes: determining
relationship between a first reference sigmad a second reference signal, wherein the first and second reference signals shal
or similar one or more of the following properties: a channel property, a transmission property and a reception property; ani
transmitting the first and second reface signals to a wireless communication node.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048920 A
(19) INDIA
(22) Date of filing of Application :28/11/2019 (43) Publication Date : 22/08020

(54) Title of the invention : METHOD OF DISPLAYING GRAPHIC USER INTERFACE AND ELECTRONIC DEVICE

(51) International classification :GO6F 3/048 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building,
(33) Name of priority country :NA Bantian,Longgang District Shenzhen, Guangdong 518129 CI
(86) International Application No :PCT/CN2017/0912¢|(72)Name of Inventor :

Filing Date :30/06/2017 1)WANG, Yanzhao
(87) International Publication No ‘WO 2019/000438
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method of displaying a graphic user interface and electronic device. The method comprises: displaying @firsesudf a main
screen on a touch screen of an electronic device (S801), wherein the fisstaseb may comprise a first areala second area; the
electronic device detecting a first touch gesture of a user on the touch screen (S802); and in response to the fginmuch ge
displaying, on the touch screen, the second area of the firstcsedn and a first area of a secsnliscreen of the main screen
(S803), wherein the first area of the first ssdseen and the first area of the secondsarben have the same size. The present
application increases the efficiency of an electronic device, reduces the user operationmevesithe user experience.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048924 A
(19) INDIA
(22) Date of filing of Application :28/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DISPLAY METHOD AND APPARATUS

(51) International classification :GO6F 3/14, HOAN | (71)Name of Applicant
5/74, HOAM 1/725 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :NA Address of Applicant :Huawei Administration Building
(32) Priority Date :NA Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/CN2017/08814| 1)ZHU, Dengkui
Filing Date :13/06/2017 2)WANG, Quanquan
(87) International Publication No ‘WO 2018/227398
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A display method and apparatus, relating to the technical field of communications, which can solve the technical problem o
efficiency when a terminal switches the display of an application on a plurality of screens, and improve the user experiance
terminal is a PC. The method comprises: when a first terminal (100) establishes a connection with a second termirefi(@00)
terminal (100) acquiring a first gesture of a user for a target shortcut in a first display interface, whereirdibpléiysinterface is a
interface presented by the first terminal (100), and a target content corresponding to the target shortcut is notrofferating i
foreground of the first terminal (100); according to the first gesture, the first terminal (100)gsérsd display data to the second
terminal (200), so that the second terminal (200) displays the first display data in a second display interface, wWhestedisfhay
data is data associated with the target content, and the second displayanseafamterface presented by the second terminal (2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048937 A
(19) INDIA
(22) Date of filing of Application :28/11/2019 (43) Publication Dt : 22/05/2020

(54) Title of the invention : POWERUTAGE-ASSESSMENT APPARATUSES AND METHODS

(51) International classification :GO1R 31/08 (71)Name of Applicant :
(31) Priority Document No :15/615619 1)LANDIS+GYR TECHNOLOGIES, LLC
(32) Priority Date :06/06/2017 Address of Applicant :6436 County Road 11 Pequot Lake
(33) Name of priority country :U.S.A. MN 56472 U.S.A.
(86) International Application No :PCT/US2018/0344¢|(72)Name of Inventor :

Filing Date :24/05/2018 1)BONICATTO, Damian
(87) International Publication No ‘WO 2018/226427
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Nmber ‘NA

Filing Date ‘NA
(57) Abstract :

Aspects of th@resent disclosure are directed toward power outage assessment using esigtacoermunication devices which a
powered by utility power lines and which communicate with a remaiélyated computer server over a broadband network acce
to certain shedules. The server can receive from the devices, communications indicative of an operating status of each res
communication device as expected according to the schedules. In response to receiving and/or not receiving the respectivt
communicationgrom the devices and taking into account other parameters, the server can assess a possible power outage
or more regions by comparing the received communications and threshold criteria associated with the schedules. Based ol
criteria, the srver can detect and report on conditions suggestive of a power outage in regions associated with the commur
devices.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937048938 A
(19) INDIA
(22) Date of filing of Application :28/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PROCESS OF APPLYING A CFRP PATCH ON A STEEL PLATE TO BE FORMED

(51) International classification :B62D 29/00, B32B |(71)Name of Applicant :
15/18, C21D 1/673 | 1)GESTAMP HARDTECH AB
(31) Priority Document No 17507237 Address of Applicant :P.O. Box 828 971 25 Lule Sweden
(32) Priority Date :08/06/2017 (72)Name of Inventor :
(33) Name of priority country :Sweden 1)WIKSTRT M, Lars
(86) International Application No :PCT/EP2018/0628:
Filing Date :17/05/2018
(87) International Publication No ‘WO 2018/224274
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A process of producing a composite motor vehicle component, the process comprising the steps of: heating a surfaeel tpeat
(1) to an austenite temperature so as to form austenitalistsal part; forming the steel part to a desired shape, cooling the ste
to a temperature below 500 °C, applying a patch (2) of a prepreg fibre reinforced polymer to at least a part of saidstesdipg
the applied patch (2) of fibre reinfied polymer into adhesion to steel part (1), and at least partly curing said patch inside saic
pressing tool.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of ling of Application :28/11/2019

(21) Application N0.201937048939 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : ULTRASTABLE RECHARGEABLE MANGANESE BATTERY WITH SOLDQUID-GAS

REACTIONS

:HO1M 12/08, HO1M
14/00, HO1M 4/52,

(51) International classification HOLM 4/66, HO1M

(71)Name of Applicant :
1)THE BOARD OF TRUSTEES OF THE LELAND
STANFORD JUNIOR UNIVERSITY

4/92 Address of Applicant :Office of the General Counsel Build
(31) Priority Document No :62/513373 170, Third Floor, Main Quad P.O. Box 20386 Stanford, Califc
(32) Priority Date :31/05/2017 943052038 U.S.A.
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/US2018/03491| 1)CHEN, Wei
Filing Date :29/05/2018 2)CUL, Yi
(87) International Publication No ‘WO 2018/222609
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A rechargeable manganese batteryudek: (1) a first electrode including a porous, conductive support; (2) a second electrod:
including a catalyst support and a catalyst disposed over the catalyst support; and (3) an electrolyte disposed be&sveen the
electrode and the second electréalsupport reversible precipitation and dissolution of manganese at the first electrode and ri

evolution and oxidation of hydrogen at the second electrode.
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(12) PATENT APPLICATION PUBLICATION (21) Appication N0.201937048940 A
(19) INDIA
(22) Date of filing of Application :28/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : CONNECTION TERMINAL

(51) International classification :HO1R 4/48 (71)Name of Applicant :
(31) Priority Document No :10 2017 109 694.9 | 1)WAGO VERWALTUNGSGESELLSCHAFT MBH
(32) Priority Date :05/05/2017 Address of Applicant :Hansastrae 27 32423 Minden Gern
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0605¢| 1)KiLLMANN, Hans -Josef

Filing Date :25/04/2018 2)HARTMANN, Frank
(87) International Publication No ‘WO 2018/202504
(61) Patent of Additiotio Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a connection terminal (1) comprising an insulating substance housing (2) that has a condoator inse
channel (3) extending in the direction of@ductor insertion axis (L), and an actuation channel (5) positioned next to said col
insertion channel (3). The connection terminal (1) additionally comprisesteafked, curved torsion spring (11) having a contact
(12), a clamping limb (15nd a spring arc (13) which connects said contact limb (12) to the clamping limb (15), a bus bar (8
actuation trigger (6) which is received in and can be displaced longitudinally in the actuation channel (5). The cofi&jtismb

mounted on th bus bar (8), and a clamping edge (17) of the clamping limb (15) forms, with a contact region of said bus bar
springloaded clamping connection. An actuation axis (B) that is defined by the longitudinal displacement direction of the ac
trigger (6) in the actuation channel (5), and said conductor insertion axis (L), are oriented at an angle of 5° to 30° teeone an
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049044 A
(19) INDIA
(22) Date of filing of Application :29/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYSTEM AND METHOD FOR OPTICAL TRACKING

(51) International classification :GO6K 9/20, GOBK | (71)Name of Applicant -
9/46 1)SAMSUNG ELECTRONICS CO., LTD.
(31) Priority Document No :62/520833 Address of Applicant :129, Samsung YeongtongGu,
(32) Priority Date :07/07/2017 SuwonSi, Gyeonggido 1667 7Republic of Korea
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0008¢| 1)PERI, Christopher A.
Filing Date :19/01/2018
(87) International Publication No ‘WO 2019/009486
(61) Patent of Addition to Applicain )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method, electronic device, and ntransitory computer readable medium for optical tracking are provided. The method inclt
identifying at least one object witham environment, from received image data. The method also includes assigning a volatili
to the identified object. Additionally, the method includes determining one or more tracking points associated withfted ident
object. The method also inmes determining a priority rating for the each of the one or more tracking points associated with
identified object based on the assigned volatility rating of the identified object. The method also includes selectngrthem
tracking points fo optical tracking based on the priority rating.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049064 A
(19) INDIA
(22) Date of filing of Application :29/11/2019 (43) Publication Date : 22832020

(54) Title of the invention : NON ADIABATIC PHASE (LIQUID-LIQUID) POLYMERIZATION PROCESS

:CO8F 2/14, CO8F |(71)Name of Applicant :
. I 10/02, CO8F 2/06, 1)NOVA CHEMICALS (INTERNATIONAL) S.A.
(51) International classification COSF 110/02, CO8F|  Address of Applicant :Avenue de la Gare 14 1700 Fribour
210/16 Switzerland
(31) Priority Document No 12969280 (72)Name of Inventor :
(32) Priority Dae :30/05/2017 1)BROWN, Stephen
(33) Name of priority country :Canada 2)LACOMBE, Yves
(86) International Application No :PCT/IB2018/05371| 3)MOLLOY, Brian
Filing Date :24/05/2018 4)VAN ASSELDONK, Lawrence
(87) International Publication No ‘WO 2018/220486 | 5)SALOMONS, Stephen
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Disclosed are methods and conditions for manufacturing a polyethylene polymer or copolymer in a liquid/liquid biphasic no
adiabaic reaction, and the compositions and articles made therefrom.

No. of Pages : 1No. of Claims : 2

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20100



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049195 A
(19) INDIA
(22) Date of filing of Application :29/11/2019 (43) Publicatbn Date : 22/05/2020

(54) Title of the invention : COMPACT GAS CYLINDER VALVE WITH RESIDUAL PRESSURE FUNCTION

(51) International classification :F17C 13/04 (71)Name of Applicant :
(31) Priority Document No :LU100263 1)LUXEMBOURG PATENT COMPANY S.A.
(32) Priority Date :26/05/2017 Address of Applicant :24, route de Diekirch 7440 Lintgen
(33) Name of priaty country :Luxembourg Luxembourg
(86) International Application No :PCT/EP2018/0606¢|(72)Name of Inventor :

Filing Date :26/04/2018 1)SELLEN, Stephan
(87) International Publication No ‘WO 2018/215159 2)SCHMITZ, Philip pe
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisiond to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

The invention is directed to a gas cylinder valve (2) comprising a body (4) with an inlet (18), an outlet (40) and §28)<haigly
interconnecting said inlet and outlet; a shfftdevice (22) with a seat (26) formed in thespage (20) and a shutter (24) movable
along a longitudinal axis (7) for cooperating with said seat; a spindle (12) rotatably mounted on the body (4) alonituttiadbng
axis (7) and cooperating with the shutter (24) such as to move said shutter agion aftsaid spindle; a residual pressure device
(28) fluidly downstream of the shuoff device (22), with a seat (32) formed in the passage (20) and a piston (30) movable alol
transversal axis (38. At least one of the shutter (24) and the pistosh@03 a recess or opening (24.4) accommodating the oth
said shutter and piston.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049201 A
(19) INDIA
(22) Date of filing of Application :29/1/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : CONNECTING LIGHTING TO POLES WITHOUT TOOLS

(51) International classification :HO1R 13/00, F21S |(71)Name of Applicant :
13/00, F21W 131/1C| 1)KOHEN, Ran, Roland
(31) Priority Document No :62/492596 Address of Applicant :20735 NE 32nd Place Aventura, FL
(32) Priority Date :01/05/2017 33180 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/03037| 1)KOHEN, Ran, Roland
Filing Date :01/05/2018
(87) International Publication No ‘WO 2018/204313
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A street light has a pole of at least 6 feet in length, and has an electrical socket attached to an end of the polet. imbleidesla
body having an interior, and a cover positioned on the body to cover the interior of the bodgvaihleas a ringhaped openings
providing passage into the interior of the body. Resiliently mounted electrical contactors are each positioned in ithod ihéebody
and adjacent to one of the rishaped openings in the cover. A central bore estgmbugh the body, and a ledge is positioned a
end of the bore to extend radially outward. The socket is connectable to a mating plug to mechanically and electrichlyystoes
light or other device to the pole. The street light can includsms that are connectable using a similar socket and plug.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049202 A
(19) INDIA
(22) Date of filing of Application :29/11/2019 (43) PublicatiorDate : 22/05/2020

(54) Title of the invention : HIGFSTRENGTH COLDROLLED STEEL SHEET AND MANUFACTURING METHOD
THEREFOR

(51) International classification :C23G 1/08, C22C |(71)Name of Applicant :
38/00, C22C 38/16 | 1)JFE STEEL CORPORATION

(31) Priority Document No 2017143786 Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
(32) Priority Date :25/07/2017 ku, Tokyo 1000011 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0233(| 1)MASUOKA Hiroyuki

Filing Date :19/06/2018 2)FURUYA Shinichi
(87) International Publication No ‘WO 2019/021695 | 3)TAKEYAMA Hayato
(61) Patent of Addition to Application ‘NA 4)MATSUZAKI Akira
Number :N A

Filing Date '
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided is a higistrength colerolled steel sheet to which Cu is added to improve delayed fracture resistance characteristics
has good chemical ocoersion treatability during lokemperature chemical conversion treatment and for which excellent post
painting corrosion resistance and delayed fracture resistance characteristics can be attainedsfrbadityhboldolled steel sheet
contains at lest one of Si, Mn, and Al and 0.4525 mass% of Cu, wherein: the steel structure is a recrystallized structure; no
layer containing at least one of Al, Si, and Mn is present on the surface of the steel sheet; asettinoss coverage by a depesit
metal Cu on the steel sheet surface is 30% or less. A film of a pickling liquid on the surface of the steel sheet riwctsagith
sheet between a period after pickling until washing with water causing Cu to be eluted from the steel plate izl ale tros
surface of the steel plate. This deposited metal Cu lowers the chemical conversion treatability, and so, by keepingdtiocals
coverage by this deposited metal Cu to a low level, chemical conversion treatability can be improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049203 A
(19) INDIA
(22) Date of filing of Application :29/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : FILLING OF BOXESOR VALUABLE DOCUMENTS

(51) International classification :G0O7D 11/00 (71)Name of Applicant :
(31) Priority Document No :102017004641.7 1)GIESECKE+DEVRIENT CURRENCY TECHNOLOGY
(32) Priority Date :15/05/2017 GMBH
(33) Name of priority country :Germany Address of Applicant :Prinzregentenstrasse 159 81677
(86) International Application No :PCT/EP2018/0002E| M¥2nchen Germany
Filing Date :15/05/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/210447 1)SPERL, Markus
(61) Patent of Addition to Application ‘NA 2)JAKOBS, Andreas
Number :NA 3)Ki NIGER, Wolfgang
Filing Date ’ 4)KNICKREHM, Michael
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

The inwvention relates to the filling of boxes for valuable documents and to this end compriseseadivixg element for receiving

box for valuable documents and a grip mechanism for transporting a pile of valuable documents from a valuable documemt
into the box for valuable documents. The device also optionally comprises a formatting mechanism for automatically pligrof
valuable documents received from the valuable document container, before it is placed in the box for valuable discaments.

preferred form of embodiment, a finger element is applied to the transport element of the grip mechanism, in addifjdp to the
mechanism, said finger element being inserted into the box for valuable documents before the valuable documenisizeecpia

No. of Pages : ZNo. of Claims : 1!

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20104



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :29/11/2019

(21) Application N0.201937049231 A

(43) Publication Date : 22/05/2020

(54) Title of the invention RESIN COMPOSITION FOR MOLDING

:C08L 27/24, C08J |(71)Name of Applicant :
. . 5/00, CO8K 5/098, | 1)SEKISUI CHEMICAL CO., LTD.
(51) International classification CO8L 25/08, C0O8L Address of Applicant 4}, Nishitemma Zhome, Kitaku,
55/00 Osakashi, Osaka 5300047 Japan
(31) Priority Document No 2017187165 2)TOKUYAMA SEKISUI CO., LTD.
(32) Priority Date :27/09/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)TANIGUCHI, Hiroshi
(86) Intenational Application No :PCT/JP2018/0357(] 2)MOCHIZUKI, Hiroaki
Filing Date :26/09/2018
(87) International Publication No ‘WO 2019/065739
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides: a resin composition for molding by which can be formed a molded body having excellent h
resistance and mechanical performance as well as a high degree of surface smoothnesshpadgphtatia pipe using the resin
composition for molding. This resin composition for molding contains a chlorinated vinyl chloride resin, a thermal staibdizer
impact resistance improving agent. The chlorinated vinyl chloride resin contains chiatireamount of 632 mass%, and the
thermal stabilizer comprises a compound containing calcium and a compound containing zinc. The content of the thezaraibs
0.4-10.0 parts by mass and the content of the impact resistance improving agedio®Jarts by mass with respect to 100 parts
mass of the chlorinated vinyl chloride resin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049232 A
(19) INDIA
(22) Date of filing of Applcation :29/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DEUTERATED PYRIDONE AMIDES AND PRODRUGS THEREOF AS MODULATORS OF
SODIUM CHANNELS

:C07D 213/75, CO7E|(71)Name of Applicant :
(51) International classification 59/00, CO7F 9/576, | 1)VERTEX PHARMACEUTICALS INCORPORATED
A61P 29/00 Address of Applicant :50 Northern AveaBoston, MA 0221
(31) Priority Document No :62/507172 U.S.A.
(32) Priority Date :16/05/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)JIANG, Licong
(86) International Application No :PCT/US2018/0329!| 2)HADIDA RUAH, Sara, Sabina
Filing Date :16/05/2018
(87) International Publication No ‘WO 2018/213426
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Compounds, and pharmaceutically acceptable salts thereof, useful as inhibitors of sodium channels are provided. The ltawe
the formula (I) wherein R is H or CH20OPO(OH)2. Also provided are pharmaceutical compositions comprising the compoun
pharmaceutically acceptable salts and methods of using the compounds, pharmaceutically acceptable salts, and pharmace
compositions irthe treatment of various disorders, including pain.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :29/11/2019

(21) Application N0.201937049233 A

(43) Publication Date :205/2020

(54) Title of the invention : SEQUENCE DETERMINING METHOD AND APPARATUS, DEVICE AND STORAGE MEDIUN

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name opriority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisiond to Application Number
Filing Date

:HO3M 13/13
:201710314013.X
:05/05/2017
:China
:PCT/CN2018/0856¢
:04/05/2018

‘WO 2018/202142
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)ZTE CORPORATION

Address of Applicant :ZTE Plaza, Keji Road South;Tiich

Industrial Park, Nanshan Shenzhen, Guangdong 518057 Chi
(72)Name of Inventor :

1)CHEN, Mengzhu

2)XU, Jin

3)XU, Jun

4)PENG, Focai

(57) Abstract :

The present application provides a sequence determining method and apparatus, a device, and a storage medium. The se
determining method comprises: mapping, according to M inadixst bit sequence having a length of K bits to a specified posit
obtain a second bit sequence; encoding the second bit sequence by using a Polar code to obtain a bit sequence engolded |
Polar code; and selecting T bits from the bitusage encoded by using the Polar code as a bit sequence to be transmitted, K

being positive integers, and K=T.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049272 A
(19) INDIA
(22) Dae of filing of Application :30/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR CONFIGURING PDCP DEVICE AND SDAP DEVICE IN NE
GENERATION MOBILE COMMUNICATION SYSTEM

(51) International classificati :HO4W 28/02, HO4W|(71)Name of Applicant :

28/10 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-2017-0069584 Address of Applicant :129, Samsurg Yeongtonegu
(32) Priority Date :05/06/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0064z| 1)JIN, Seungri

Filing Date :05/06/2018 2)KIM, Donggun
(87) Intenational Publication No ‘WO 2018/226024 3)KIM, Soenghun
(61) Patent of Addition to Application ‘NA 4)SAYENKO, Alexander
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates toommunication technique combining a 5G communication system, that supports higher dat
transmission rates than 4G systems, with 10T technology, and a system therefor. The present disclosure can be afijged to
services based on 5G communicatiechinology and 10T related technology (for example, smart homes, smart buildings, sma
smart cars or connected cars, healthcare, digital education, retail businesses, security and safety related servides), dig the
present invention suggissa method and an operation for configuring a PDCP layer and a service data association protocol (
layer, thereby facilitating an efficient flolwased QoS process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049274 A
(19) INDIA
(22) Date of filing of Application :30/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DETERMINING CARDIOVASCULAR FEATURES USING CAMERBASED SENSING

(51) International classdation :A61B 5/00 (71)Name of Applicant :
(31) Priority Document No :62/492838 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :01/05/2017 Address of Applicant :128amsungo, Yeongtonggu
(33) Name of priority country US.A Suwonsi Gyeonggido 16677 Republic of Korea
(86) International Application No :PCT/KR2018/0050€|(72)Name of Inventor :
Filing Date :02/05/2018 1)KHWAJA, Ayesha
(87) International Publication No ‘WO 2018/203648 2)YOUNG, James
(61) Patent of Addition to Application ‘NA 3)WORTHAM, Cody
Number :NA 4)SADI, Sajid
Filing Date ' 5)JAIN, Jawahar
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

In one embodiment, a computeradable nottranstory storage medium embodies software that is operable when executed to,
time, capture a number of images of a user; and determine -a¢ites signal for the user based on the plurality of images. The
includes one or more segments thatprgsiologically plausible and one or more segments that are physiologically implausible
software is further operable to identify one or more of the physiologically plausibegnients based on one or moregeéned
signal characteristics; andlcalate one or more heartrate measurements based on the physiologically plaussielgnsebts.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049296 A
(19) INDIA
(22) Date of filing of Applcation :30/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : PROCESSING DEVICE, NETWORK NODE, CLIENT DEVICE, AND METHODS THEREOF

(51) International classification :H04J 11/00, HO4J |(71)Name of Applicant :
13/00 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :PCT/EP2Q7/06070 Address of Applicant :Huawei Administration Building
(32) Priority Date :04/05/2017 Bantian Longgang Districdhenzhen, Guangdong 518129 Chii
(33) Name of priority country ‘EPO 2)WANG, Peng
(86) International Application No :PCT/EP2017/0637¢|(72)Name of Inventor :
Filing Date :07/06/2017 1)WANG, Peng
(87) International Publication No ‘WO 2018/202319 2)WANG, Peng
(61) Patent of Addition to Applit¢en .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a processing device for generating a secondary synchronization signal sequence to be utdizedhtag
primary synchronization signal sequence for synchronization, the processing device being configured to: determindi@ghit c
and a second cyclic shift based at least on a cell ID, wherein at least one of the first cyclic shift and theyslgcshitt is
associated with the primary synchronization signal sequence by being determined based also on an index of the primary
synchronization signal sequence; and generate the secondary synchronization signal sequence either based-2rsanmmadido
of a first binary sequence cyclically shifted by a first cyclic shift and a second binary sequence cyclically shiftezmbhg aysdic
shift, or based on a multiplication of a first modulated binary sequence cyclically shifted by a firsthuftciitosand a second
modulated binary sequence cyclically shifted by a second cyclic shift m1, such that if two generated secondary synolsigmniak
sequences associated with a primary synchronization signal sequence are cyclically shifted ¥eaanstber, the two generate:
secondary synchronization signal sequences areosecutively shifted versions of each other. Furthermore, the invention als
relates to a network node, a client device, corresponding methods, a computer programpgndex poogram product.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049298 A
(19) INDIA
(22) Date of filing of Application :30/11/2019 (43) Publication Date : 22/05/2020

(54) Title of be invention : ANTIFLUTTER BAFFLE

(51) International classification ‘B62D 25/00, B62D | (71)Name of Applicant :

29/00 1)ZEPHYROS, INC.

(31) Priority Document No :62/514358 Address of Applicant :160 McLean Drive Romeo, Ml 480¢
(32) Priority Date :02/06/2017 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0358¢| 1)DEACHIN, Kyle

Filing Date :04/06/2018 2)AGOSTINI, Nicholas
(87) International Publication No ‘WO 2018/223139 3)WHITE, Eric
(61) Patent of Addition to Application ‘NA 4)SKONIECZNY, Dennis
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A baffle assembly for use i transportation vehicle, comprising a carrier including an interior portion that includes a plurality
walls extending upward, a rim portion that extends to substantially surround the interior portion and a fastener thapesehds
from the rim potion in the same direction as the plurality of walls. The baffle also includes a resinous sealant that includes ¢
that is adapted for thermal expansion upon activation by heat that is located on at least a portion of the interiohewimottevwim
portion is substantially free of any sealant.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/11/2019

(21) Application N0.201937049299 A

(43) Publication Date : 2@5/2020

(54) Title of the invention : PHARMACEUTICAL COMPOUNDS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nameof priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:C0O7D 401/14, CO7C
401/08, CO7D 403/0.
CO07D 403/14, CO7D
417/14

:1709652.0
:16/06/2017

‘U.K.
:PCT/GB2018/05167
:18/06/2018

‘WO 2018/229511
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)HEPTARES THERAPEUTICS LIMITED

Address of Applicant :Granta Park Great Abington Cambr

CB21 6DG U.K.
(72)Name of Inventor :

1)BROWN, Giles Albert

2)CANSHELD, Julie

3)CONGREVE, Miles Stuart

4)TEHAN, Benjamin Gerald

5)TEOBALD, Barry John

(57) Abstract :

This invention relates to compounds that are agonists of the muscarinic M1 and/or M4 receptor and which are usefatnmetiite
of diseasesnediated by the muscarinic and M4 receptors. Also provided are pharmaceutical compositions containing the cc
and the therapeutic uses of the compounds. Compounds provided are of formula (I) where X1; X2; R1 and R4 are as defin

No. of Pages : 11No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049300 A
(19) INDIA
(22) Date of filing of Application :30/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : POLAR CODE ENCODINAND DECODING METHOD AND DEVICE

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :201710302992.7 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :03/05/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian Longgang District Shenzhen, Guangdong 518129 CI
(86) International Application No :PCT/CN2018/0854¢t|(72)Name of Inventor :
Filing Date :03/05/2018 1)CHEN, Ying
(87) International Publication No ‘WO 2018/202080 2)QIAO, Yunfei
(61) Patent of Addition to Application ‘NA 3)WANG, Jun
Number :NA 4)ZHANG, Gongzheng
Filing Date ' 5)LUO, Hejia
(62) Divisional to Application Number :NA 6)LI, Rong
Filing Date ‘NA 7Y)HUANG, Lingchen
(57) Abstract :

Embodiments of the present application provide a Polar code encoding and decoding method and device. The method con
information bit set is acquired from a Polar code constructioneser table according to an information bit length and a target «
length of information to be encoded, a mapping relationship between an encoding parameter and a construction sequence
corresponding to the encoding parameter being stored in the Podac@astruction sequence table, the construction sequence |
sequence characterizing the reliability rank of polarized channels, and the encoding parameter comprising at least one of a
aggregation level, a target code length, and a mother code lengfile,encoding parameter being a maximum mother code leng
The information to be encoded is encoded, according to the information to be encoded and the information bit set, Bglaising
code. Thus, the stored construction sequence is independkatinformation bit length, which greatly reduces the storage over
of the Polar code construction sequence table.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937049303 A
(19) INDIA
(22) Date of filing of Application :30/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : SERVICE PROCESSING METHOD, DEVICE AND SYSTEM

(71)Name of Applicant :
1)ALIBABA GROUP HOLDING LIMITED
(51) International classification :G06Q 20/40, G06Q Address of Applicant :Fourth Floor, One Capital Place, P.
20/32 Box 847, George Tom Grand Cayman Cayman Island
(31) Priority Document No :20171048521.2 2)ZHOU, Le
(32) Priority Date :26/06/2017 3)CHEN, Li
(33) Name of priority country :China 4)YIN, Huanmi
(86) International Application No :PCT/CN2018/0922(| 5)ZHANG, Hong
Filing Date :21/06/2018 6)YAO, Sihai
(87) International Publication No 'WO 2019/001340 7)ZHANG, Xiaobo
(61) Patent of Addition to Applicitn ‘NA (72)Name of Inventor :
Number :NA 1)ZHOU, Le
Filing Date ' 2)CHEN, Li
(62) Divisional to Application Number :NA 3)YIN, Huanmi
Filing Date ‘NA 4)ZHANG, Hong
5)YAO, Sihai
6)ZHANG, Xiaobo
(57) Abstract :

Disclosed in the present application are a service processing method, device, and system. The method comprises: receivir
frequency signals sent by a terminal device and comprising device identifiers; selecting a radio frequencyaigrthleareceived
radio frequency signals, and using a terminal device corresponding to a device identifier comprised in the radio frggakasyas
target payment device; collecting first biological characteristic information of a user using thelelenine; and after a verificatic
result obtained by verification on the identity of the user based on the first biological characteristic informationad abthie
verification result indicates successful verification, sending a payment reqaestiteer, the payment request being used for ma
a request of payment completion based on a payment account corresponding to the target payment device. The payment ¢
selected based on the radio frequency signal sent by the terminal devideraitg authentication is carried out on the user base
the collected biological characteristic information; and payment is completed after successful authentication. Accbhedamglyrit
of the payment operation is ensured, the convenience phiitaent operation processing is ensured, the payment operation flc
simplified, and user experience of electronic payment by the user is improved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20937053473 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD, TERMINAL DEVICE AND NETWORK DEVICE

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :201710454129.3 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :15/06/2017 Address of Applicant :Huawei Administration Bdiihg
(33) Name of priority country :China Bantian, Longgang Shenzhen, Guangdong 518129 China
(86) International Application No :PCT/CN2018/08881|(72)Name of Inventor :

Filing Date :29/05/2018 1)LYU, Yongxia
(87) International Publication No ‘WO 2018/228176
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

The present application provides a communication method, a terminal device and a network device. The method compiiss:
device eceiving first indication information sent by a network device, the first indication information being used to indicte a
time-frequency resource for transmitting a reference signal of the terminal device; the terminal device receiving secaod indi
information sent by the network device, the second indication information being used to indicate a seelveduéney resource;
the terminal device determining, according to the second indication information, whether the fifstguesicy resousccomprises
third time-frequency resource, the third tifrequency resource being: a tiffrequency resource included in the first thfnequency
resource and in the second thfnequency resource at the same time, or a-fi@guency resource adjacaatthe second time
frequency resource, or a tiafieequency resource of which the interval from the second-iegaiency resource is less than a pres
first interval, or a timgrequency resource related to the second-firsguency resource. Thus, thenténal device further determine
whether to use a signal on a third tifrequency resource.

No. of Pages : £No. of Claims : 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053477 A
(19) INDIA
(22) Date of filing of Applicaibn :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : CODING METHOD AND COMMUNICATION DEVICE

(51) International classification HO04L 1/00, HO3M |(71)Name of Applicant -

13/13 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :201710449865.X Address of Applicant :Huawei Administration Building
(32) Priority Date :13/06/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/09084| 1)ZHANG, Huazi

Filing Date :12/06/2018 2)LI, Rong
(87) International Publication No ‘WO 2018/228380 3)MAEVSKII, Aleksei
(61) Patent of Addition to Application ‘NA 4)DAI, Shengchen
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are a coding method and a communication device. The method of the embodiments of the present invention con
constructinga check equation according to a correlation between a firatlgimel and a second sabannel which is in a second
subchannel group, wherein a check bit of the check equation corresponds to the folsasobl, an information bit of the check
equaton corresponds to the second-shiannel, the second sehannel group comprises at least one secondalsabnel, a serial
number of the first subhannel is divided by a first piget value, and the remainder is a seconesptevalue, a serial numberthie
second sufzhannel is divided by a third peet value, and the remainder is a fourthgetvalue, and the serial number of the firs
subchannel is greater than the serial number of the secordhsuimel; and using the check equation to perfornmgodrurther
provided is a communication device for providing a method which uses a check equation, which is easily achieved and low
overheads, to perform coding.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053481 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHODS AND SYSTEMS OF POWER CONTROL FOR UPLINK TRANSMISSION

(51) International classification :HO4W 52/14, HO4W|(71)Name of Applicant :

52/24 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :62/521259 Address of ApplicantHuawei Administration Building
(32) Priority Date :16/06/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0910¢| 1)GONG, Zhengwei

Filing Date :13/06/2018 2)MAAREF, Amine
(87) International PublicatioNo ‘WO 2018/228437 3)AU, Kelvin Kar Kin
(61) Patent of Addition to Application ‘NA 4)BALIGH, Mohammadhadi
Number :NA 5)XIAO, Weimin

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method forpower control for uplink transmission is provided. In an embodiment, a method in a user equipment (UE) for re
signal (RS) relationship specific uplink (UL) transmission power control includes transmitting, by the UE, a first Uacigndihg
to a first power control set including at least one of a first target power, a second target power, a DL reference sighalatRIBx$
estimation, a pathloss compensation factor, and a transmit power command (TPC). The first power control set eddsteardim:
to a first RS relationship between one first RS and a first UL signal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053522 A
(19) INDIA
(22) Date of filing of Application :23/2/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD, NETWORK NODE, AND RADIO ACCESS NETWORK SYSTEN

(51) International classification :HO4W 48/08, HO4W|(71)Name of Applicant :
76/27, HO4L 5/00 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :20171045913.4 Address of Applicant :Huawei Administration Building
(32) Priority Date :16/06/2017 Bantian, Longgang Shenzhe&ayangdong 518129 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0913¢| 1)WANG, Rui

Filing Date :15/06/2018 2)DAI, Mingzeng
(87) International Publication No ‘WO 2018/228510 3)ZHANG, Hongzhuo
(61) Patent of Addition to Applicain ‘NA 4)YANG, Xudong
Number :NA 5)ZENG, Qinghai

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present application provides a communication method, a network node, and a radio acodssystéan. The method is appl
to a radio access network system comprising a first network node and a second network node, wherein the first network nc
communicates with the second network node by means of a first communication interface. The amethize €. the first network

node receives first configuration information from the second network node, the first configuration information compésiimgga
cell set configured for a terminal device, indicating the state of a secondary cell, andererated by the second network node

a first protocol layer; the first network node sends the first configuration information to the terminal device; andnéeviirk nod
sends first indication information to the terminal device, the first atatio information comprising information about the state of
least one secondary cell, which belongs to the serving cell set, and the first indication information being generdiest hgtilverk
node over a second protocol layer.

No. of Pages 70 No. of Claims : 1!

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20118



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :23/12/2019

(21) Application N0.201937053541 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : APPARATUS AND METHOD FOR SYMS BIO-METHANATION

:C12M 1/107, C12M|(71)Name of Applicant :
. . 1/24, C12M 1/04, 1)SUEZ GROUPE
(51) International classification C12M 1/00, C12M |  Address of Applicant :16 Place de I'lris Tour CB21 92040
3/00 PARIS LA DEFENSE CEDEX France
(31) Priority Document No :17305780.3 (72)Name of Inventor :
(32) Priority Date :23/06/2017 1)CAMACHO, Patricia
(33) Name of priority country ‘EPO 2)HADDAD, Mathieu
(86) International Applicatin No :PCT/EP2018/0650¢
Filing Date :07/06/2018
(87) International Publication No ‘WO 2018/234058
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to theefd of waste treatment, pyrolysis and gasification and concerns an apparatus (40) for syngas bic
methanation comprising a unit (12) for pyrolysis/gasification receiving organic material, the unit (12) for pyrolysiatgasific
generating syngas, comprigiat least one membrane reactor (16) inside a liquid bath (17) comprising at least one bacteria p
the membrane reactor (16) comprising at least one hollow fiber (5) in contact with the liquid bath (17), around whichia biofi
formed and into Wwich the syngas from the unit (12) for pyrolysis/gasification flows, so as to convert the syngas into methan
invention also concerns a method for-miethanation of syngas comprising a step of providing syngas from a unit for
pyrolysis/gasificationd a membrane reactor inside a liquid bath comprising at least one suitable bacteria population, said m
reactor comprising at least one hollow fiber in contact with the liquid bath, around which a biofilm is formed and inthevhich
output syngas dahe unit for pyrolysis flows, so as to convert the syngas into methane.

No. of Pages : 1No. of Claims : 1.

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20119



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053542 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHODS FOR ABSOLUTE QUANTIFICATION OF LOGABUNDANCE POLYPEPTIDES USINC
MASS SPECTROMETRY

(51) International classification :GO1N 33/68 (71)Name of Applicant :
(31) Priority Document No :62/514587 1)GENZYME CORPORATION
(32) Priaity Date :02/06/2017 Address of Applicant :500 Kendall Street Cambridge,
(33) Name of priority country :U.S.A. Massachusetts 02142 U.S.A.
(86) International Application No :PCT/US2018/03571|(72)Name of Inventor :

Filing Date :01/06/2018 1)STAPELS, Martha
(87) International Publication No ‘WO 2018/223076 2)BUSCH, Michelle
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides methods for improved {&belabsolute quantification of relatively low abundant polypeptides t
liquid chromatography/mass spectrometry analysis of peptide psodibiztined from simple or complex polypeptide mixtures. Tt
methods for absolute quantification include MS signals from a set of qualified ions of peptide products of a relatiablyrfught
polypeptide to improve quantification of a relatively low atbant polypeptide.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053543 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the inention : IONCROSSLINKED POLYMERIC OR OLIGOMERIC COMPOSITIONS

(51) International classification :C08G 59/68, C0O8G |(71)Name of Applicant :
63/82, CO8L 63/00 1)THE PENN STATE RESEARCH FOUNDATION
(31) Priority Document No :62/517377 Address of Applicant :304 Oil Main Univeristy Park, PA
(32) Priority Date :09/06/2017 16801 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0367%| 1)YANG, Jian
Filing Date :08/06/2018 2)GERHARD, Ethan
(87) International Publication No ‘WO 2018/227151
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

In one aspet, compositions are described herein, and in another aspect methods are described herein. In some embodimet
polymerizable composition described herein comprises (i) one or more alkoxylated or alkenoxylateghlkoxydated and non
alkenoxylatedgitric acid, citrate, or ester/amide of citric acid; (ii) a polyol or polyamine such as a diol or diamine; and (iii) at
one of an associated or dissociated salt comprising a monovalent, divalent, or trivalent metal cation. In some cagesritabe
composition comprises additional monomers. In some cases, a composition described herein comprises a polymer or olegb
from a polymerizable compositions described herein. In other instancessattialj composite material comprising a tane of a
metal oxide crosslinker and a citrate based polymer, as well as methods of preparing same, are described herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053544 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COUPLING ROLLER AND CONVEYANCE DEVICE

(51) International classification :B29C 31/08, B29C |(71)Name of Applicant :
47/10 1)NAKATA ENGINEERING CO., LTD.

(31) Priority Document No 2017173681 Address of Applicant :619 Kandechominami, Ni&hi, Kobe
(32) Priority Date :11/09/2017 shi Hyogo 6512312 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0235°| 1)TAKEDA Noriyuki

Filing Date :21/06/2018
(87) International Publication No ‘WO 2019/049468
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Provided are a coupling roller that firmly couples two bahdped and unvulcanized rubber materials together, and a conveyal
device including the coupling roller. A coupling roller 1 couplesrtapped parts 4 together where respective ends 2e and 3e ir
longitudinal direction of banghaped and unvulcanized first and second rubber materials 2 and 3 are caused to overlap eact
The coupling roller 1 includes a body part 5 constitutingtatiamal axis a and annular protrusion parts 6 protruding from the bo
part 5 in a direction orthogonal to an axis direction of the body part 5.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937B546 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR MANUFACTURING DNEDITED EUKARYOTIC CELL, AND KIT USED IN
METHOD

:C12N 15/09, A01H [(71)Name of Applicant :
(51) International classification 1/00, AO1K 67/027,| 1)OSAKA UNIVERSITY
C12N 5/10 Address of Apficant :1-1, Yamadaoka, Suitshi, Osaka
(31) Priority Document No 2017113747 5650871 Japan
(32) Priority Date :08/06/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)MASHIMO Tomoji
(86) International Application No :PCT/JP2018/0220t| 2)TAKEDA Juniji
Filing Date :08/06/2018 3)MORISAKA Hiroyuki
(87) Intenational Publication No ‘WO 2018/225858 | 4)YOSHIMI Kazuto
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

Through the present invention, the CRISEBRs3 system is successfully esistierd in a eukaryotic cell.

No. of Pages : 7No. of Claims : ¢

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20123



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053610 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title d the invention : PORTIONED VIDEO STREAMING CONCEPTS

(51) International classification :HO4N 21/2343, (71)Name of Applicant :

HO4N 21/2347 1)FRAUNHOFER-GESELLSCHAFT ZUR Fi RDERUNG

(31) Priority Document No :17180149.1 DER ANGEWANDTEN FORSCHUNG E.V.
(32) Priority Date :06/07/2017 Address of Applicant :Hansastrae 27c 80686 MYanchen
(33) Name of priority country :EPO Germany
(86) International Apptation No :PCT/EP2018/0684:|(72)Name of Inventor :

Filing Date :06/07/2018 1)SKUPIN, Robert
(87) International Publication No ‘WO 2019/008174 2)HELLGE, Cornelius
(61) Patent of Addition to Application ‘NA 3)SCHIERL, Thomas
Number :NA 4)SNCHEZ DE LA FUENTE, Yago

Filing Date ' 5)PODBORSKI, Dimitri
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Portion or tile-based video streaming concepts are decribed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20193705364%
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COALESCENCE FILTER

(51) International classification :BO1D 46/00, BO1D |(71)Name of Applicant :
46/24 1)ATLAS COPCO AIRPOWER, NAAMLOZE

(31) Priority Document No :BE 2017/5420 VENNOOTSCHAP
(32) Priority Date :12/06/2017 Address of Applicant :Boomsesteenweg 957 2610 Wilrijk
(33) Name of priority country :Belgium Belgium
(86) International Application No :PCT/IB2018/05422|(72)Name of Inventor :

Filing Date :12/06/2018 1)GORIS, Ken
(87) International Publication No ‘WO 2018/229639 | 2)WOUTERS, Jo
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to set comprising a filter candle for separating a compressed gas and a disperse pteseiprese
and a bottom cap placed on a lower side of the fiiémdle, wherein the filter candle contains a filter medium, which, looking in
flow direction of the gas, contains a coalescence medium for coalescing the disperse phase and a drainage mediumtfe dr:
coalesced disperse phase in a downwamekton to the bottom cap for discharging the coalesced disperse phase, wherein at |
drainage opening is provided in the bottom cap at a position corresponding to the drainage medium for dischargingigoalest
from the drainage medium. The setharacterized in that a side of the bottom cap facing away from the filter medium is prov
with a drip off position and with at least one drainage profile which extends from the at least one drainage opening, whereil
drainage profile is providefor discharging the coalesced disperse phase from the at least one drainage opening tofflpoditipr
along which the coalesced disperse phase is discharged.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053699 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR PRODUCING AN ADHESIVE TAPE

(51) International classification :C09J 7/38 (71)Name of Applicant :
(31) Prority Document No 1020171142665 1) CERTOPLAST TECHNI SCHE KL
(32) Priority Date :27/06/2017 Address of Applicant :M¥zngstener S#ra0 42285 Wuppert:
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2018/0671:|(72)Name of Inventor :

Filing Date :26/06/2018 1)MEIER, Thorsten
(87) International Publication No ‘WO 2019/002314
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for producing an adhesive tape, in particular a wrapping tape for wrapping around cables
automobiles. A strigshaped carrief2) is provided with a UV crosiinkable adhesive coating (5). In addition to an acrytstsed
pressuresensitive adhesive with embedded photoinitiators, the adhesive coating (5) comprises at least one additive. The
photoinitiators are activated for crelasking by irradiation with a UV light source (6) emitting in the range of its activation
wavelength. According to the invention, the activation wavelength of the photoinitiators is above 280 nm, in particulztmhbow

No. of Pages : 1No. of Claims : ¢

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20126



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053747 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : BANDWIDTH RESOURCE CONFIGURATION METHOBPPARATUS, AND SYSTEM

(51) International classification :HO4W 4/00 (71)Name of Applicant :
(31) Priority Document No :201710459800.3 1)HUAWEI| TECHNOLOGIES CO., LTD.
(32) Priority Date :16/06/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian,Longgang District Shenzhen, Guangdong 518129 CI
(86) International Application No :PCT/CN201#09166¢|(72)Name of Inventor :
Filing Date :15/06/2018 1)LI, Junchao
(87) International Publication No ‘WO 2018/228567 2)TANG, Hao
(61) Patent of Addition to Application ‘NA 3)WANG, Fan
Number :NA 4)TANG, Zhenfei
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present application provides a bandwidth resource configuration method, apparatus, and system. The method compis
source working bandwidth resource, a base station and a UE transmitting fispedific information of said UE; on a UE calitice
bandwidth resource of the UE, the base station sending, to the UE, information of the UE target operating bandwidtbf iagou
UE, said UE target operating bandwidth resource being used for transmission of the seapaditi€information of ta UE by the
base station and the UE; the UE source operating bandwidth resource and UE calibration bandwidth resource are not com
identical. By means of the bandwidth resource configuration method provided by the present application, it isgpssibten
calibration when a base station and a UE have inconsistent understandings of an operating bandwidth resource of said UE
calibration, the base station and the UE are caused to have consistent understandings of the operating bandeedihthesolE,
thereby enabling the base station and UE to communicate normally.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053748 A
(19) INDIA
(22) Date of filing of Application :24/12(219 (43) Publication Date : 22/05/2020

(54) Title of the invention : REFERENCE SIGNAL SENDING METHOD, REFERENCE SIGNAL RECEIVING METHOD, Al
COMMUNICATION APPARATUS

(51) International classification :HO4L 1/00 (71)Name of Applicant :
(31) Priority Document No :20171049603.1 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :16/06/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang ShenzheBuangdong 518129 China
(86) International Application No :PCT/CN2018/0914<|(72)Name of Inventor :
Filing Date :15/06/2018 1)XIA, Jinhuan
(87) International Publication No ‘WO 2018/228522 2)LYU, Yongxia
(61) Patent of Addition to Applicain ‘NA 3)ZHANG, Yongping
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present application provides a reference signal sending method. The method comprises: determining a resources sestglv
for bearing a demodulation reference signal and downlink information, the downlink information being downlink controtiirio
or downlink data, the demodulation reference signal being used for demodulating the downlink information, the resource se
comprising a first time frequency resource set and a second time frequency resource set, the first time frequency resingree
reserved time frequency resource set, and the second time frequency resource set being used for bearing the dexfesdotzio
signal; determining a third time frequency resource set according to the position of the second time frequency resaliecprest
offset when there is an overlapping portion between the first time frequency resource set and the sefreqddimeg resource set
and sending the demodulation reference signal according to the third time frequency resource set. Therefore, tranamission
demodulation reference signal can be reliably implemented, and thus the reliability of communicatfpoved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053750 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention ANTENNA, PERIPHERAL CIRCUIT, ANTENNA SYSTEM, AND SIGNAL PROCESSING METHC

(51) International classification HO01Q 1/50, GO1S | (71)Name of Applicant -

7140 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :201710526872.5 Address of Applicant :Huawei Administration Building
(32) Priority Date :30/06/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0921¢| 1)ZHANG, Huaizhi

Filing Date :21/06/2018 2)WANG, Sunijie
(87) International Publication No ‘WO 2019/001337 3)DANIELE, Inserra
(61) Patent of Addition to Application ‘NA 4)WEN, Guangjun
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the invention disclose an antenna, a peripheral circuit, an antenna system, and a signhal processing metha
method of the embodiments of the invention comprisesziging a first layer antenna, a second layer antenna, a first probe, a ¢
probe, a first connector, and a second connector, wherein main bodies of the first layer antenna and the second larer ante!
respectively attached with a circular miesiip patch, and the circular micirip patch attached to the first layer antenna is prov
therein with a first feed network and a second feed network; connecting the first layer antenna to the first probecand fheoke
via the first feed networind the second feed network; and connecting the first layer antenna to the first connector and the s
connector, wherein the connection positions of the first connector and the first probe with the first layer antennac:toreaplon
other, and theonnection positions of the second connector and the second probe with the first layer antenna correspond to
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053752 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : WAVE POWERED GENERATOR

(51) International classification :FO3B 13/20, FO3B |(71)Name of Applicant :
13/18 1)MARINE POWER SYSTEMS LIMITED
(31) Priority Document No :1710550.3 Address of Applicant :Ethos Building Kings Road Swanse
(32) Priority Date :30/06/2017 Waterfront Swansea South Wales SA1 8AS U.K.
(33) Name of priority country UK. (72)Name of Inventor :
(86) International Application No :PCT/GB2018/0518(| 1)FOSTER, Graham
Filing Date :28/06/2018
(87) International Publication No ‘WO 2019/002864
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A generator for capturing and converting wave energy into a more useful form is provided. The generator comprisesieat lea
energy capturing float (2) which is movable in response to wave maticeaction member (1) to be positioned below the energ
capturing float; connecting lines (5a, 5b, 5c, 5d) for connecting the at least one energy capturing float to the redmtioandem
defining a spacing (D2) between the energy capturing floatrenceiction member; energy convertors (6a, 6b, 6¢, 6d) for conv
relative movement between the reaction member and at least one respective energy capturing float to useful energytoFhe ¢
includes depth setting means such as adjustable moorasy(Ba, 3b, 3¢, 3d) securing the reaction member to the sea bed SB
setting the depth (D1) of the reaction member in the sea. Both the float and the reaction member possess a positivallnvapg
suitable tension to be applied to the moorimgd. The improved tension brought about by the net positive buoyancy has the
surprising effect of improved stability in energetic sea conditions.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/12/2019

(21) Application N0.20193AB781 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR MANUFACTURING SINTERED BODY, STRUCTURE, AND COMPOSITE

STRUCTURE

:C04B 35/01, C04B
35/26, C04B 35/30,

(51) International classification CO4B 35/632, CO4E

(71)Name of Applicant :
1)MURATA MANUFACTUR ING CO., LTD.
Address of Applicant :1:4, Higashikotari ichome,

35/645 Nagaokakyeshi, Kyoto 6178555 Japan
(31) Priority Document No :PCT/IP2017/0247:|(72)Name of Inventor :
(32) Priority Date :05/07/2017 1)FUNAHASHI, Shuichi
(33) Name of priority country :Japan
(86) International Application No :PCT/IP2018/0253.
Filing Date :04/07/2018
(87) International Publication No ‘WO 2019/009320
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention provides a method for manufacturing a sintered body titloel memprising forming the sintered body

containing a metal oxide having a sphtygbe structure by heating a mixture containing a plurality of particles of the metal oxid
having the spinel=type structure and a metal acetylacetonate, under presstempatrature no lower than the melting point of th
metal acetylacetonate and no higher than 600°C. Furthermore, the present invention provides: a structure manufactured by
method; and a composite structure in which said structure and a substtaiaded at a bonding layer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053782 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title d the invention : SYSTEMS AND METHODS FOR INDICATING AND DETERMINING CHANNEL STRUCTURE
INFORMATION

. . :HO4W 28/00, HO4B |(71)Name of Applicant :
(51) International classification 7102 1)ZTE CORPORATION
(31) Priority Document No :NA Address of Applicant :ZTE Plaza, Keji Road South;Tiich
(32) Priority Date :NA Industrial Park Nanshan Shenzhen, Guangdong 518057 Chii
(33) Name of priority country ‘NA (72)Name of Inventor :
(86) International Application No :PCT/CN2017/0968¢| 1)ZHANG, Chenchen
Filing Date :10/08/2017 2)HAO, Peng
(87) International Publication No ‘WO 2019/028751
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Systems and methods for indicating and determining channel structure information in a wireless communication netwdokea
herein. In one embodiment, a method performed by a first node is disclosed. The method comprisag: aegeeless signal from
second node; obtaining channel structure information indicated by the wireless signal; determining a first waveform patrame
configured for the wireless signal; and determining transmission attributes of a transmigdi@tvlieen the first node and the sec
node in a predetermined time duration with respect to the first waveform parameter set based on the channel structime. info
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053783 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMPOSITION AND FLAMIRETARDANT RESIN COMPOSITION

:C08. 101/00, CO8k|(71)Name of Applicant :
. . 3/22, CO8K 5/1515,| 1)ADEKA CORPORATION
(51) International classification CO08K 5/3462, C0O8k Address of Applicant :35, Higashiogu ®thome, Arakawa
5/3492 ku, Tokyo 1168554 Japan
(31) Priority Document No 2017143108 (72)Name of Inventor :
(32) Priority Date :24/07/2017 1)NI, Yang
(33) Name of priority country :Japan 2)INAGAKI, Yohei
(86) International Application No :PCT/JP2018/0228: 3)YONEZAWA, Yutaka
Filing Date :14/06/218 4)TANJI, Naoko
(87) International Publication No ‘WO 2019/021671
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The composition of the present invention comprisesdhteviing (A), (B), and (C) components. It is preferable that the (C)
component be contained in an amount of®0Iparts by mass per 100 parts by mass of the sum of the (A) and (B) component
component: at least one melamine salt selected from thi gamsisting of melamine orthophosphate, melamine pyrophosphat
melamine polyphosphate. (B) component: at least one piperazine salt selected from the group consisting of piperazisphatd
piperazine pyrophosphate, and piperazine polyphosp(fa) component: cyanuric acid or zinc cyanurate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053784 A
(19) INDIA
(22) Date of filing of Application :24/12/2019 (43) Publication Date : 225/2020

(54) Title of the invention : PROCESS ABNORMAL STATE DIAGNOSING DEVICE AND ABNORMAL STATE DIAGNOSIt
METHOD

(51) International classification ‘GOSB 23/02, GOGC|(71)Name of Applicant :
10/00, B21B 38/00 | 1)JFE STEEL CORPORATION
(31) Priority Document No 2017119475 Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
(32) Priority Date :19/06/2017 ku, Tokyo 1000011 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0232!| 1)HIRATA, Takehide
Filing Date :19/06/2018
(87) International Publication No ‘WO 2018/235807
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An abnormal state diagnosing device 1A diagnoses an abnormal state of a process on the basis of a plurality of deestion i
which index the magnitude of a deviation from a reference, taking a normal state of tres @®the reference, wherein the abnc
state diagnosing device is provided with: a color mapping unit 64 which configuresdentensional matrix in which a
chronological element axis including time serves as a first axis, and items of the dewiditien serve as a second axis, associat
data relating to each item of the deviation indices and each chronological element with each cell in the matrix, andcaksigns
corresponding to the magnitude of the deviation index to each cell in the raattig; color map display unit 65 which displays a
color map created by the color mapping unit.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Appliation :24/12/2019

(21) Application N0.201937053801 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : MOBILE TERMINAL

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority ountry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4M 1/02
:10-20180001094
:04/01/2018
:Republic of Korea
:PCT/KR2018/0079C
:12/07/2018

‘WO 2019/135458
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)LG ELECTRONICS INC.

Address of Applicant :128, Yeoulaero, Yeongdeungggu,

Seoul 07336 Republic of Korea
(72)Name of Inventor :

1)KIM, Duckyun

2)KANG, Yunmo

3)JUNG, Byungwoon

(57) Abstract :

There is disclosed a mobile terminal comprising a display unit; a metal bracket comprising a middle frame providedunfacese
of the display unit; and a side frame partially distant from the middle feameonfigured to define a lateral surface; a main boa
loaded in a rear surface of the bracket; a rear case configured to cover the main board and define an external agpesaance
surface; and a first conductive pattern formed in an inner suofabe rear case, wherein the main board comprises a first feedi
portion connected with the side frame; a second feeding portion connected with the first conductive pattern; and adirg grot
portion connected with the side frame and the first cotidripattern and located between the first feeding portion and the secc

feeding portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053882 A
(19) INDIA
(22) Date of filing of Applicatio :26/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : OIL SCRAPER PISTON RING

(51) International classification :F16J 9/06, F16J 9/1|(71)Name of Applicant :
(31) Priority Document No :10 2017 114 978.3 | 1)FEDERAL-MOGUL BURSCHEID GMBH
(32) Priority Date :05/07/2017 Address of Applicant :BYargermeist&chmidtStrae 17 5139
(33) Name of priority country :Germany Burscheid Germany
(86) International Application No :PCT/DE2018/1005(|(72)Name of Inventor :

Filing Date :24/05/2018 1) BARENREUTER, Dirk
(87) International Publication No ‘WO 2019/007455
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a multipart oil scraper piston ring containing a slotted spring element and at least one faerdllatetd i
operatively connected to the spring element and is provided with an abutting region. The abdstiofjtbe lamella element are
provided in an overlapping manner in the region of the mutually facing lamella element abutting regions such that abatthth
ends of the lamella ring is stepped when viewed in the axial direction. The height tefptitersesponds to the axial thickness of t
lamella element such that the free limb of the stepped abutting region engages beneatsté@pedrend region over a specifiab
length, and the spring element is a meander spring, the winding sectiohilfare formed with a reduced overall height in the
overlapping region of the lamella element when viewed in the axial direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937053913 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : POWER CONVERSION DEVICE

(51) International classification :HO2M 7/48 (71)Name of Applicant :
(31) Priority Document No : 1)NISSAN MOTOR CO., LTD.
(32) Priority Date :26/12/2A9 Address of Applicant :2, Takaracho, Kanagakua
(33) Name of priority country :Argentina Yokohamashi, Kanagawa 2210023 Japan
(86) International Application No :PCT/IP2017/0221:|(72)Name of Inventor :

Filing Date :15/06/2017 1)ABE, Keita
(87) International Publication No ‘WO 2018/229929
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

Provided is a power conversion device reduced in size. The power conversion device is provided with a case (30), a peW!
a smoothing capacitor (5), and a highitage connection portion (8). The power module (4) isshdun the case (30). The smooth
capacitor (5) is fixed to the case (30) with a capacitor fixing bolt (54) and suppresses voltage variation.-Toitalygltonnection
portion (8) electrically connects the power module (4) and the smoothing caparimeéch other. When a position where the
smoothing capacitor (5) is fixed to the case (30) with the capacitor fixing bolt (54) is defined as a capacitor fix{@gpaine
capacitor fixing point (9C) is disposed at a position avoiding a cornep{%lag¢ smoothing capacitor (5). The power module (4) ¢
the smoothing capacitor (5) are approached to each other in thedlighe connection portion (8).
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201937054002 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND DEVICE FOR CONTROLLING AIR CONDITIONER

(71)Name of Applicant :

(51) International classification :F24F 11/00 1)GREE ELECTRIC APPLIANCES (WUHAN) CO., LTD
(31) Priority Document No :201710476436.1 Address of Applicant :N0.888,Dongfgivenue,
(32) Priority Date :21/06/2017 Economic&Technology Development Zone Wuhan, Hubei
(33) Name of priority country :China 430056 China
(86) International Application No :PCT/CN2017/11944| 2)GREE ELECTRIC APPLIANCES, INC. OF ZHUHAI

Filing Date :28/12/2017 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/233266 1)HU, Guohui
(61) Patent of Addition to Application ‘NA 2)LIU, Haibin
Number :NA 3)QIAN, Pei

Filing Date ' 4)ZHAO, Yao
(62) Divisional to Application Number :NA 5)ZHONG, Luping

Filing Date ‘NA 6)ZHU, Xiantao

7)LIANG, Zifeng

(57) Abstract :

A method and device for controlling an air conditioner, the control method comprising: determining a current controlamctie «
conditioner (S202), the control mode at least comprising a sseg@ration mode, wherein theesenrseparation mode is used to
represent a mode in which a display screen is separated from the air conditioner while operating normally; when thed®igrc
the screerseparation mode, controlling the air conditioner to operate according to a cyreeating state (S204).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054003 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 22/05/2020

(54) Title ofthe invention : OIL SEPARATOR, COMPRESSOR AND AIR CONDITIONER

(71)Name of Applicant :
1)GREE ELECTRIC APPLIANCES (WUHAN) CO., LTD
(51) International classification :F25B 43/02 Address of Applicant :No. 888, Dongfeng Avenue,
(31) Priority Document No :201710475928.9 |Economic&Technology Development Zone Wuhan, Hubei
(32) Priority Date :21/06/2017 430056 China
(33) Name of priority country :China 2)GREE ELECTRIC APPLIANCES, INC. OF ZHUHAI
(86) International Apptiation No :PCT/CN2017/1179¢|(72)Name of Inventor :
Filing Date :22/12/2017 1)HUA, Chao
(87) International Publication No ‘WO 2018/233257 2)ZHOU, Tang
(61) Patent of Addition to Application ‘NA 3)ZHOU, Yu
Number :NA 4)ZHANG, Yongbin
Filing Date ' 5)PAN, Cui
(62) Divisional to Application Number :NA 6)LIU, Xianquan
Filing Date ‘NA 7)XIE, Yaozhen
8)HUANG, Chengwu
9)ZHAO, Quanchao

(57) Abstract :

Provided are an oil separator, a compressor, and an air conditiongy tteessame. The oil separator comprises: a housing (10),
which is provided with an air inlet (11) and an air outlet (12), and a first separating structure (20), which is dishosétewit
housing (10) and which is located between the air inlet (11jrendir outlet (12). The first separating structure (20) comprises ¢
baffle (21) and a refrigerant conduit (22); the first baffle (21) is provided therein with a cooling chamber (211) gi@néftondui
(22) is connected onto the first baff@l) and communicates with the cooling chamber (211).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054022 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date22/05/2020

(54) Title of the invention : METHOD FOR TRANSMITTING AND RECEIVING SIGNAL IN WIRELESS LAN SYSTEM, ANIL
APPARATUS THEREFOR

(51) International classification :HO4L 27/26, HO4L |(71)Name of Applicant :

1/06 1)LG ELECTRONICS INC.

(31) Priority Document No :62/531446 Address of Applicant :128, Yeowiaero Yeongdeungpgu
(32) Priority Date :12/07/2017 Seoul 07336 Republic of Korea
(33) Name of priority country ‘U.S.A (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0041Z| 1)YUN, Sunwoong

Filing Date :09/04/2018 2)KIM, Jinmin
(87) International Publication No ‘WO 2019/013431 3)PARK, Sungjin
(61) Patent of Addition to Application ‘NA 4)CHOI, Jinsoo
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present specification proposes a method for transmitting and receiving a signal, and an apparatus therefor, arificaibrea
method for transmitting, by first station (STA), a signal to a second STA in a wireless LAN (WLAN) system, the method con
the steps of: generating a training field including a basic training subfield for each-tgrapakal stream and a training subfield fc
each spatiatemporal stream on the basis of the total number of sgatigporal streams, wherein the basic training subfield for €
spatialtemporal stream is composed of M (M is a natural number) orthogonal frequency division multiplexing (OFDM) symLt
the basi®f the information indicated by a header field; and transmitting a signal including the header field and the trainonthé
second STA through a corresponding spdgahporal stream.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201937054023 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DROBOWN SEAL

(51) International classification :E06B 7/215 (71)Name of Applicant :
(31) Priority Document No :17181903.0 1)PLANET GDZ AG
(32) Priority Date :18/07/2017 Address of Applicant :Neustadtstrasse 2 8317 Tagelswan
(33) Name of priority country :EPO Switzerland
(86) International Application No :PCT/EP2018/0676¢|(72)Name of Inventor :

Filing Date :29/06/2018 1)DINTHEER, Andreas
(87) International Publication No ‘WO 2019/015939
(61) Patenhof Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A sealing device for a door has a housing rail (1), a sealing strip, which is held in the housing rail (1), with aic&jianchwith a
sealing profile (3), and a dregown mechanisri4, 6, 60) for raising and lowering the sealing strip (2, 3). The-dowgn mechanisn
(4, 6, 60) is fastened to the housing rail (1) in a first fastening point (7) and to the carrier rail (2) in a second faaitern(8). The
second fastening point (8)lows a displacement of the sealing strip in the longitudinal direction (L) of the sealing device and
to the housing rail (1). This allows simple adaptation to door situations in situ, with it being possible in partichkadfoptiown
sealto be shortened to a desired length without the carrier rail then protruding too far.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054024 A
(19) INDIA
(22) Date of filing of Application :28.2/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : TEST STRIP FOR SEALS

. e :GO1L 1/04, EO6B |(71)Name of Applicant :

(51) International classification 718 1)PLANET GDZ AG
(31) Priority Document No :17181638.2 Address of Applicant :Neustadtstrasse 2 8317 Tagelswan
(32) Priority Date :17/07/2017 Switzerland
(33) Name of prioritycountry :EPO (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0676°| 1)DINTHEER, Andreas

Filing Date :29/06/2018
(87) International Publication No ‘WO 2019/015940
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Applcation Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relate®ta test strip (4) for checking a contact pressure of a seal (3), which test strip has a checking element (
By means of said checking element (43, 44), the test strip (4) indicates whether the contact pressure is less thathan greatel
specified contact pressure. The test strip preferably indicates whether the contact pressure lies within a specified range. Th
preferably two weakening lines for this purpose, which tear at different contact pressures when tension is appliedestskeiphs
clamped.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054026 A
(19) INDIA
(22) Date of filing of Application :26/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the iwention : COMPOSITION AND METHOD FOR INHIBITING CORROSION AND SCALE

(51) International classification :CO2F 5/12, CO2F | (71)Name of Applicant :
5/14, C23F 11/04 1)NCH CORPORATION
(31) Priority Document No :15/634416 Address of Applicant :2727 Chemsearch Blvd. Irving, TX
(32) Priority Date :27/06/2017 75062 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0358¢| 1)DREWNIAK, Marta
Filing Date :04/06/2018 2)STEIMEL, Lyle, H.
(87) International Publication No ‘WO 2019/005429
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A composition andnethod of inhibiting corrosion, white rust, and scale formation on components in a water system. The cor
preferably comprises an amhaaid based polymer (most preferably a potyaspartic acid or a salt thereof), hydroxyphosphono
acid, and a smnd phosphonic acid (preferably a phosphonocarboxylic acid), and does not require the use of regulated met:
composition is effective even in the presence of biocides. A preferred method of inhibiting white rust comprises addimayaaice
basedoolymer or hydroxyphosphonoacetic acid or both to the water system. A preferred method of inhibiting corrosion, whi
and scale formation comprises adding an araicid based polymer, hydroxyphosphonoacetic acid, and a phosphonocarboxyli
to thewater system. Preferably the active concentrations are at least 3 ppm each of thecahtiased polymer and
hydroxyphosphonoacetic acid when added to a volume of water in the water system.
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(12) PATENT APPLCATION PUBLICATION (21) Application N0.201937054092 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : DEVICE FOR FEEDING YARN OR YARNS FOR KNITTING MACHINES FOR HOSIERY ORET
LIKE

(51) International classification :D04B 15/58 (71)Name of Applicant :
(31) Priority Document No :102017000057890 | 1)LONATI S.P.A.
(32) Priority Date :29/05/2017 Address of Applicant :VIA FRANCESCO LONATI, 3 2512
(33) Name of priority country Jltaly BRESCIA lItaly
(86) International Application No :PCT/EP2018/0637¢|(72)Name of Inventor :
Filing Date :25/05/2018 1)LONATI, Ettore
(87) International Publication No ‘WO 2018/219806 2)LONATI, Fausto
(61) Patent of Addition to Application ‘NA 3)LONATI, Francesco
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A device for feeding yarn or yarns for knitting machines for hosiery or theciaprising a supporting structure (2) which suppao
at least one yarn finger (3) having an elongated shape and being pivoted, at an intermediate portion thereof, to tieestoyogiort
(2) about a corresponding rotation axis (4) and having, progitoad longitudinal end thereof, a passage (5) for the yarn or yarr
be fed to the needles of the knitting forming machine, the device for feeding yarn or yarns comprising an electromaapiatitad
device (7) which acts on command on the at leastyarn finger (3) for its rotation, with respect to the supporting structure (2),
the corresponding rotation axis (4), from an inactive position to at least one active position, which is angularly dpaeggesitto
the inactive position abotie rotation axis (4), or vice versa, the electromagnetically actuated device comprising at least one
(8) which is fixed to the at least one yarn finger (3) and at least one electric coil (9a, 9b) which is laterally adjaeenti¢ast one
yarnfinger (3) and is connected to the supporting structure (2). The at least one electric coil (9a, 9b) is able to belscipickdig ¢
to generate a magnetic field that interacts with the at least one magnet (8) to actuate the rotation of theeaydeadtrger (3)
about the corresponding rotation axis (4) with respect to the supporting structure (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054100 A
(19) INDIA
(22) Date of filng of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR SCHEDULING REQUEST IN WIRELESS COMMUNICATIC
SYSTEM

(51) International classification :HO4W 72/12, HO4W|(71)Name of Applicant :
28/02 1)SAMSUNG ELECTRONICS CO., LTD.
(31) Priority Dacument No :1709070.5 Address of Applicant :129, Samsung Yeongtonggu
(32) Priority Date :07/06/2017 Suwonsi Gyeomygi-do 16677 Republic of Korea
(33) Name of priority country :U.K. (72)Name of Inventor :
(86) International Application No :PCT/KR2018/0063%| 1)TESANOVIC, Milos
Filing Date :04/06/2018
(87) International Publication No ‘WO 2018/225996
(61) Patent of Additin to Application )
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to aftteGeneration (5G) or 5G communication system for supporting higher data rates Bey
Generation (4G) communicatisystem such as Long Term Evolution (LTE). The present disclosure includes a method and ¢
for scheduling request in wireless communication system. According to various embodiments of the present disclosuregfaan
user equipment (UE) in aisgless communication system comprises determining a scheduling request (SR) configuration arr
plurality of SR configurations based on a network condition, and transmitting an SR associated with the determined &Ri@or
Each of the plurality 08R configurations corresponds to at least one logical channel (LCH).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/12/2019

(21) Application N0.201937054112 A

(43) Pwlication Date : 22/05/2020

(54) Title of the invention : UPLINK RESOURCE CONFIGURATION METHOD AND APPARATUS IN WIRELESS

COMMUNICATION SYSTEM

(51) International classification :HO4W 72/04, HOAL

(71)Name of Applicant :

5/00 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20170127698 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :29/09/2017 Suwonsi, Gyeonggido 1667 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0115C| 1)OH, Jinyoung

Filing Date :28/09/2018 2)KIM, Youngbum
(87) International Publication No ‘WO 2019/066532 3)KIM, Taehyoung
(61) Patent of Addition to Applation ‘NA 4)PARK, Sungjin
Number :NA 5)YEO, Jeongho

Filing Date ' 6)CHOI, Seunghoon
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication method and system fngetge 5thGeneration (5G) communication systen
for supporting higher data rates beyond a@#neration (4G) system with a technology for Internet of Things (I0T). The prese!
disclosure may be applied to intelligent services based on the 5G comnmmieatinology and the lefielated technology, such a
smart home, smart building, smart city, smart car, connected car, health care, digital education, smart retail, seetfietty and

services. A method for transmitting uplink control information in eele@ss communication system is provided. The method incl
receiving configuration information on a plurality of bandwidth parts (BWPs) from a base station; receiving downlink control
information and downlink data from the base station; receiving BWptaiitan information which indicates a change of an active
BWP from the base station; identifying an uplink control channel resource for transmitting acknowledgement informapionse
to the downlink data; and transmitting the acknowledgement infayman the identified uplink control channel resource to the t

station.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054170 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : MULTACONDUCTOR CABLE OF REDUCED DIAMETER AND CONTACT APPARATUS FOR I

:B60L 11/18, HO1R |(71)Name of Applicant :
. . 9/05, HO1R 4/46, 1)IGUS GMBH
(51) International classification HO1R 24/38, HO1B |  Address of Applicant :Spicher Str. 1 a 51147 Kin German
9/04 (72)Name of Inventor :
(31) Priority DocumenNo :20 2017 103 370.8 | 1)HABERING, Richard
(32) Priority Date :02/06/2017
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2018/0643:
Filing Date :30/05/2018
(87) International Publication No ‘WO 2018/220092
(61) Patent oAddition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention proposes an electrical matinductor cable (10) comprising a pluigconnector (26), in particular a line with a
charging plug for electric vehicles. The cable (10) has a central cable corebarraf conductors (11, 12, 13) which are arrange
concentrically in relation to one another in a ring around the cable core and are composed of individual wires, ands@ eaeh
insulation (14) between the conductors. According to the inventiomptitact apparatus has two clamping shell parts (21A, 21E
which, on the inner side thereof, have a plurality of receptacles, (222, 223) which are radially stepped from one another. In
case one contact body 23232, 233) is received in theeceptacles of a clamping shell part and makes contact with one of th
concentric conductors (11, 12, 13). Each contact bodyl (232, 233) has a channel shape (24) with a longitudinal extent and
curved crossectional profile around an associateddurctor. A closure (27, 28) connects the clamping shell parts and fastens
clamping shell parts in the closed position, wherein the clamping shell parts coaxially hold the contact bddig822233) and
press each contact body (23232, 23 3) against the respectively associated concentric conductor (11, 12, 13) for-coakang
purposes.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Aoplication :27/12/2019

(21) Application N0.201937054244 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : POROUS MICRONISED FAT POWDER, A PROCESS FOR PREPARING SUCH, AND A PRO!

OF USING SUCH

:A23D 7/01, A23D

(51) International classification 7104, A23D 9/013,

(71)Name of Applicant :
1)UPFIELD EUROPE B.V.

A23D 9/05 Address of Applicant :Nassaukade 5 3071 JL Rotterd
(31) Priority Document No :17173648.1 Netherlands
(32) Priority Date :31/05/2017 2)UNILEVER BCS LIMITED
(33) Name of priority country ‘EPO 3)UNILEVER BCS US INC.
(86) International Application No :PCT/EP2018/0591:|(72)Name of Inventor :
Filing Date :10/04/2018 1)MEEUSE, Frederik,Michiel
(87) International Publication No ‘WO 2018/21958 2)JANSSEN, Johannes, Jozef, Marie
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Porous micronized fat powder, a process for making such powder, a proaessrigrsuch powder with an oil to make a fat slurr
and a process for making an emulsion by mixing such fat slurry with an aqueous phase. More in particular, the poroesl riatr

powder comprises a structuring fat and lecithin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054255 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : NARIS MASK

(51) Internatioal classification :A62B 23/06, A62B |(71)Name of Applicant :

18/02 1)YANG, Young Chul

(31) Priority Document No :10-20170074704 Address of Applicant :22dong 1402ho(Miseong Apt.,
(32) Priority Date :14/06/2017 Apgujeongdong) 113, Apgujeongo Gangnargu Seoul 06000
(33) Name of priority country :Republic of Korea |Republic of Korea
(86) International Application No :PCT/KR2018/00655| 2)YANG, Ji Yeon

Filing Date :11/06/2D18 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/230892 1)YANG, Young Chul
(61) Patent of Addition to Application ‘NA 2)YANG, Ji Yeon
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention reks to a naris mask comprising: a clip body (10) which is hung by covering a septum head (2) connt
the nasal bridge of a nose (1) and a septum (5), and is connected to tension rings (20); the tension rings (20) whitddara ins
both sides oftte clip body (10), are adjustable in diameter to fit the diameter of the nares (3) of a wearer when the vestibule:
nares (3) and the front ends of the inner walls of nasal wings (4) are blocked, and is connected to the clip body lfpd)eH{80)
which cover the tension rings (20) with external skin (31) and internal skin (33), wherein an inner diameter portiotensiesch
ring (20) functions as a filter unit (36) composed of three layers consisting of the external skin (31), inteskiedia®), and the
internal skin (33); and artificial nasal hair (40) which is provided on the internal surface of the internal skin (38ltexf tiit (36).
The present invention enables aerobic exercise without interfering with the seven nagaifuprttects the nose and lungs, whic
are respiratory organs, from respiratory diseases caused by infiltration of fine dust, yellow dust, and bacteria; avtkisledmf
wear. In addition, the present invention enables aerobic respiration asathlddies are fixed so as to be hung by covering the
septum head (2) connected to the nasal bridge of the nose (1) and the septum (5) without interfering with breathiagijfasial th
nasal hair on the internal skin for discharging endocrine muausilia mucus of the nose performs functions of natural dust rer
from the human body and prevention of bacteria infiltration.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054258 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR DETERMINING TRANSMISSION DIRECTIONS AND DEVICE

(51) International classification :HO4L 5/14 (71)Name of Applicant :
(31) Priority Document No :201710459497.7 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :16/06/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgan&henzhen, Guangdong 518129 China
(86) International Application No :PCT/CN2018/0910(|(72)Name of Inventor :

Filing Date :13/06/2018 1)WANG, Yafei
(87) International Publication No ‘WO 2018/228417 2)ZHANG, Chi
(61) Patent of Addition té\pplication )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present application provides a method for determining transmission directions and a device, for use in enablinigdevéren
to determie a transmission direction of a time unit on each of two resources. The method comprises: a terminal device rect
indication information from a network device, the first indication information being used for indicating a transmisstmndifec
first time unit, the first time unit being located on a first resource, and a frequency domain resource of the firstoeisguada st
frequency domain resource; the terminal device determines a transmission direction of a second time unittacit@rding
transmission direction of the first time unit, the second time unit being located on a second resource, a frequencsoaraiofr:
the second resource being a second frequency domain resource, and the first frequency domain resourceaddrdtsecy
domain resource adopting different configuration parameters.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/12/2019

(21) Application N0.201937054260 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : CONTROL INFORMATION TRANSMISSION METHOD AND DEVICE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nane of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:HO4W 72/12
:201710452223.5
:15/06/2017
:China
:PCT/CN2018/0913¢
:14/06/2018

‘WO 2018/228502
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)HUAWEI TECHNOLOGIES CO., LTD.

Address of Applicant :Huawei Administration Building
Bantian, Longgang Shenzhen, Guangdong 518129 China
(72)Name of Inventor :

1)WANG, Ting
2)DOU, Shengyue
3)LI, Yuanijie
4)TANG, Hao

(57) Abstract :

The present application provides a control information transmission method and device. The method comprises: a firdevier
sends configuration information to @rminal device, the configuration information being used for instructing the terminal devic
detect first control information over a first carrier and detect second control information over a second carrierconérdirst
information and the secormbntrol information both being control information for data scheduling of the second carrier; and tt
network device sends at least one of the first control information and the second control information. Therefore, enthe pres
application, by seting configuration information by a network device for data scheduling of a carrier, a terminal device then
both a crosgarrier scheduling cell and a loearrier scheduling cell, solving the problem in the prior art of merely detecting cc
information over the data scheduling carrier, avoiding the problem of conflict of multiple control information resousaEs®f a
terminal device, enabling the terminal device to be able to accurately obtain control information sent by transmissiandooints

improving network performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054261 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR CLEANING AN EXTRUSION DIE

. e :B21C 23/00, B29C |(71)Name of Applicant :

(51) International classification 47/08 1)ISINNOVA S.R.L.
(31) Priority Document No :102017000080011 Address of Applicant :Via Cefalonia 55 25124 Brescia Ital
(32) Priority Date :14/07/2017 (72)Name of Inventor :
(33) Name of priority country JItaly 1)FRACASSI, Cristian
(86) Intenational Application No :PCT/IB2018/05387| 2)MASSARI, Marco

Filing Date :31/05/2018 3)TORTELLI, Matteo
(87) International Publication No ‘WO 2019/012340 | 4)TORTELLI, Marco
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstact :

A method to clean an extrusion die (M) from the residual metal (A) that remains therein after one or more extrusiongraces:
temperature below 600 °C and to recover the residual metal thereof (A). The method comprises the steps of: ghouiting a
member (1) with at least one portion (2) made of polymeric material in correspondence of the extrusion die (M); recirarafl |
the thrust member (1) and of the die (M); removal of the polymeric material not flowed out from the die (M}tutaiter step;
mechanic and/or by chemical agent removal of the residual metal (A) not flowed out from the die (M) during the moving ste
opening of the extrusion die (M). The polymeric material upon the moving step has a water content lower thareig¥t yith
respect to the total weight of the polymeric material. During the moving step, the polymeric material is at least par{digtic
deformation condition or melted so as to occupy the volume of the residual metal flowed out from thenecieu$1).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/12/2019

(21) Application N0.201937054282 A

(43) Publication Date : 22/05/2020

(54) Title of the inventia : METAL-HYDROGEN BATTERIES FOR LARGESCALE ENERGY STORAGE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority conmtry

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Appliation Number
Filing Date

:HO1M 12/08, HO1M
4/86, HO1M 4/90,
HO1M 4/134, HO1M
4/80

:62/544508
:11/08/2017

‘U.S.A.
:PCT/US2018/0458!
:08/08/2018

‘WO 2019/032704
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)THE BOARD OF TRUSTEES OF THE LELAND
STANFORD JUNIOR UNIVERSITY

Address of Applicant :Office of the General Counsel Build

170, Third Floor, Main Quad P.O. Box 20386 Stanfd@dlifornia
943052038 U.S.A.
(72)Name of Inventor :

1)CULI, Yi

2)CHEN, Wei

(57) Abstract :

A metathydrogen battery includes a first electrode, a second electrode, and an electrolyte disposed between the first eltwr
second electrodd he second electrode includes duictional catalyst to catalyze both hydrogen evolution reaction and hydrog
oxidation reaction at the second electrode.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.201937054284 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD FOR PRODUCING COAL BRIQUETTE, AND COAL BRIQUETTE PRODUCED BY
SAME

. I :C10L 5/14, C10L |(71)Name of Applicant :

(51) International classifation 5/04, C10B 53/04 1)POSCO
(31) Priority Document No :10-2017-0086631 Address of Aplicant :(Goedonglong) 6261, Donghaean,
(32) Priority Date :07/07/2017 Nam-gu, Pohangsi, Gyeongsangbu#io 37859 Republic of Kore
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2017/0153Z| 1)RYOQOU, Jin Ho

Filing Date :22/12/207 2)PARK, Woo Il
(87) International Publication No ‘WO 2019/009484 3)KIM, Jae Dong
(61) Patent of Addition to Application ‘NA 4)SHIN, Sung Kee
Number :NA 5)PARK, Seok In

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The presentrivention relates to a method for producing a coal briquette, and a coal briquette produced by the method, the r
comprising the steps of: preparing base materials comprising pulverized coal and dextrin; producing a mixture by madag th
materials;aging the mixture; and molding the aged mixture to produce a coal briquette, wherein a generation of a low meltir
compound is suppressed while molten iron is produced, such that damage to facilities caused by a deposit can be prevents
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937054285 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD OF INCREASINBLPHA-OLEFIN CONTENT

(51) International classification :C07C 6/04 (71)Name of Applicant :
(31) Priority Document No :62/515975 1)LIQUIDPOW ER SPECIALTY PRODUCTS INC.
(32) Priority Date :06/06/2017 Address of Applicant :2000 West Sam Houston Pkwy S.,
(33) Name of priority country :U.S.A. 400 Houston, Texas 77042 U.S.A.
(86) International Application No :PCT/US2018/03d9zZ| (72)Name of Inventor :

Filing Date :23/05/2018 1)MILLIGAN, Stuart N.
(87) International Publication No ‘WO 2018/226408
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Implementations described herein generally relate to methogsififying alphaolefins. The alphalefins may be used to form dre
reducing agents for improving flow of hydrocarbons through conduits, particularly pipelines. In one implementation, @fmeth:
increasing alphalefin content is provided. The methoalindes providing an olefin feedstock composition having an atpdeo
olefin and at least one of a diolefin having an equal humber of carbon atoms to thmalpkaliefin and/or a triolefin having an
equal number of carbon atoms to the alpt@ncolefin. The method further includes contacting the olefin feedstock compositio
ethylene in the presence of a catalyst composition including an olefin metathesis catalyst. The method further indhuglésereax
olefin feedstock composition and ethylene a&tathesis reaction conditions to produce an atpgéfin product comprising the alphe
monac-olefin and alphaolefins having fewer carbon atoms than the alptwcolefin.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938047930 A
(19) INDIA
(22) Date of filing of Application :23/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR PERFORMING A HANDOVER IN A WIRELESS
COMMUNICATION SYSTEM

(51) Inernational classification :HO4W 36/38, HO4W|(71)Name of Applicant :

36/04 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :201210375016.1 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :29/09/2012 Suwonsi, Gyeonggido 16677, Republic of Korea Republic of
(33) Name of priority country :China Korea
(86) International Application No :PCT/KR2013/0086¢|(72)Name of Inventor :

Filing Date :27/09/2013 1)XU, Lixiang
(87) International Publication No ‘W0O/2014/051379 2)WANG, Hong
(61) Patent of Addition to Application ‘NA 3)LIANG, Huarui
Number :N A

Filing Date '
(62) Divisional to Application Number :464/KOLNP/2015

Filed on :23/02/2015
(57) Abstract :

The invention rlates a mobile management entity, MME, in a wireless communication system, the MME comprising: a recei
transmitter; and a controller configured to control the receiver to receives (505), from a source evolved node b, eN&ra han
required messagacluding a closed subscriber group, CSG, identity, ID, of a target home eNB, HeNB, and an access mode
target HeNB, perform (506) access control for a user equipment, UE, according to the received CSG ID and subscription C
information of the UE, antrol the transmitter to transmits (507), to the target HeNB, a handover request message including t
ID of the target HeNB, control the receiver to receives (508), from the target HeNB, a handover request acknowledgemgent
including the CSG Iand the access mode of the target HeNB, perform (509) verification that the access mode, included in
handover request acknowledgement message, is valid for the target HeNB and control the transmitter to transmits (5&0)¢cé
HeNB, a handovetommand message based on the verification.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938048220 A
(19) INDIA
(22) Date of filing of Application :25/11/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : A METHOD FOR A USER EQUIPMENT TO TRANSMIT ACKNOWLEDGMENT/ NEGATIVE AC
ACK/NACK, IN A WIRELESS COMMUNICATION SYSTEM AND A USER EQUIPMENT THEREOF

:B64G000136000(|(71)Name of Applicant :
HO04N0021274300| 1)LG ELECTRONICS INC.
(51) International classification G09B0005140000, Address of Applicant :20 YEOUIDDONG
G10L0021100000, YEONGDEUNGPQOGU SEOUL 156721 REPUBLIC OF
G05B0019042000 [KOREA Republic of Korea
(31) Priority Document No :61/332,167 (72)Name of Inventor :
(32) Priority Date :06/05/2010 1)HAN, Seunghee
(33) Name of priority country ‘U.S.A. 2)KO, Hyunsoo
(86) International Application No :PCT/KR11/00263| 3)CHUNG, Jaehoon
Filing Date :13/04/2011 4)LEE, Moonil
(87) Internaibnal Publication No :W0/2011/139027
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :2558/KOLNP/201
Filed on :07/09/2012
(57) Abstract :

The present invention pertaitssa wireless communication system. The present invention relates to a method for transmitting
ACK/NACK in a wireless communication system in which carrier aggregation is set, and an apparatus therefor. Specifically
present invention relates to an KMIACK transmission method and an apparatus therefor, the method comprising the steps
receiving information on a plurality of physical uplink control channel (PUCCH) resources via upper layer signalinggraceivir
transmit power control (TPC) field ansecondary carrier through a physical downlink control channel (PDCCH); receiving da
indicated by the PDCCH; and transmitting ACK/NACK for the data, wherein the ACK/NACK is transmitted using a PUCCH
which is indicated by the value of the THE&d among the plurality of PUCCH resources.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938053566 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/20

(54) Title of the invention : ADAPTIVE PROCESSING WITH MULTIPLE MEDIA PROCESSING NODES

(51) International classification :G10L 21/00 (71)Name of Applicant :
(31) Priority Document No :61/419,747 1)DOLBY LABORATORIES LICENSING
(32) Priority Date :03/12/2010 CORPORATION
(33) Name of priority country ‘U.SA. Address of Applicant :100 Potrero Avenue San Francisco
(86) International Application No :PCT/US2011/0628Z| California 941034813, United States of America U.S.A.
Filing Date :01/12/2011 (72)Name of Inventor :
(87) International Publication No ‘WO0/2012/075246 1)RIEDMILLER, Jeffrey
(61) Patent of Addition to Application ‘NA 2)RADHAKRISHNAN, Regunathan
Number :NA 3)PRIBADI, Marvin
Filing Date ’ 4)FARAHANI, Farhad
(62) Divisional to Application Numbe  :1870/KOLNP/2013 | 5)SMITHERS, Michael
Filed on :11/06/2013

(57) Abstract :

Techniques for adaptive processing of media data based on separate data specifying a state of tita aredieavided. A device
a media processing chain may determine whether a type of media processing has already been performed on an inputecka
data. If so, the device may adapt its processing of the media data to disable performing dfienggha processing. If not, the dev
performs the type of media processing. The device may create a state of the media data specifying the type of medjaTinece
device may communicate the state of the media data and an output version alithdateeto a recipient device in the media
processing chain, for the purpose of supporting the recipient device's adaptive processing of the media data.
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(12) PATENT APPLICATION PUBLICATION (21) Application No201938053567 A
(19) INDIA
(22) Date of filing of Application :23/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ADAPTIVE PROCESSING WITH MULTIPLE MEDIA PROCESSING NODES

(51) International classification :G10L 21/00 (71)Name of Applicant :
(31) Priority Document No :61/419,747 1)DOLBY LABORATORIES LICENSING
(32) Priority Date :03/12/2010 CORPORATION
(33) Name of priority country :U.S.A. Address of Appliant :100 Potrero Avenue San Francisco,
(86) International Application No :PCT/US2011/0628Z| California 941034813, United States of America U.S.A.
Filing Date :01/12/2011 (72)Name of Inventor :
(87) International Publication No ‘WO0/2012/075246 1)RIEDMILLER, Jeffrey
(61) Patent of Addition to Application ‘NA 2)RADHAKRISHNAN, Regunathan
Number :NA 3)PRIBADI, Marvin
Filing Date ’ 4)FARAHANI, Farhad
(62) Divisional to Application Number  :1870/KOLNP/2013 | 5)SMITHERS, Michael
Filed on :11/06/2013

(57) Abstrat:

Techniques for adaptive processing of media data based on separate data specifying a state of the media data arelevimade
a media processing chain may determine whether a type of media processing has already been performed on @nioputedie
data. If so, the device may adapt its processing of the media data to disable performing the type of media processiegd &vit
performs the type of media processing. The device may create a state of the media data specifysgfthreetlip processing. The
device may communicate the state of the media data and an output version of the media data to a recipient device in the nr
processing chain, for the purpose of supporting the recipient device's adaptive processing of thatmedia

No. of Pages : € No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :24/12/2019

(21) Application N0.201938053764 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : MUANT ORNITHINE DECARBOXYLASE PROTEIN AND USE THEREOF

(51) International classification

:C12N 9/88, C12N
15/60, C12P 13/04

(71)Name of Applicant :
1)KOREA ADVANCED INSTITUTE OF SCIENCE AND
TECHNOLOGY

g;g E:g::g Bgf[:éjment No 1%33/1231)01%84409 Address of Applicant :291, Daeha&, Yuseoneggu Daejeon
(33) Name of priority country :Republic of Kora 3%?(1?%5?%?&?2%&“2@2RPORATION
(86) International Application No :PCT/KR2014/0064¢ (72)Name of Inventor :

Filing Date :17/07/2014 1)CHOI, Hyan '
(87) International Publication No " NA 2)CHOI, Ja/ng?\/lin
f\?ulr)nlggtent of Addition to Application ‘NA 3)SEO, Hyo Deok

Filing Date ‘NA 4)JUNG, Hee Kyoung
(62) Divisional to Application Number ~ :201637004446 gfl'z'\é Flak Sung

Filed on :08/02/2016 ;- 00Nd

7)KYEONG, Hyun Ho

(57) Abstract :

MUTANT ORNITHINE DECARBOXYLASE PROTEIN AND USE THEREOF Provided are a novel modified bimit
decarboxylase protein having improved putrescine productivity and a use thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938053877 A
(19) INDIA
(22) Date of filing of Application26/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : ENTROPY ENCODING AND DECODING SCHEME

(51) International classification ‘HO3M 7/40, HOAN | (71)Name of Applicant

7126 1)GE VIDEO COMPRESSION, LLC

(31) Priority Document No :61/432,884 Address of Applicant :8 Southwoods Boulevard, Albany, |
(32) Priority Date :14/01/2011 York 12211, U.S.A. U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/EP2012/0504:| 1)MARPE, Detlev

Filing Date :12/01/2012 2)NGUYEN, Tung
(87) International Publication No :NA 3)SCHWARZ, Heiko
(61) Patent of Addition to Application ‘NA 4)WIEGAND, Thomas
Number :N A

Filing Date ’
(62) Divisiond to Application Number :2292/KOLNP/2013

Filed on :17/07/2013
(57) Abstract :

Decomposing a value range of the respective syntax elements into a sequence of n partitions with coding the compayits
within the respective partitions septgly with at least one by VCL coding and with at least one by PIPE or entropy coding is t
greatly increase the compression efficiency at a moderate coding overhead since the coding scheme used may be btittres
syntax element statisticAccordingly, in accordance with embodiments, syntax elements are decomposed into a respective 1
of source symbols s; with i=1...n, the respective number n of source symbols depending on as to which of a sequeritiensf n
(140 13) into whicha value range of the respective syntax elements isdéuiled, a value z of the respective syntax elements fi
into, so that a sum of values of the respective number of source symbols s i yields z, and, if n>l, for all jthervalue of S i
comesponds to a range of the ith partition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938054113 A
(19) INDIA
(22) Date of filing of Application :27/12/2019 (43) Publication Date : 22/05/2020

(54) Title of the invention : A METHOD, AND A SYSTEM FOR RECORDING, PROCESSING AND TRANSMITTING DATA
FROM A MOBILE ASSET

. . :G01C 21/10, B61L |(71)Name of Applicant :

(51) International classification 25/02 1)WI-TRONIX, LLC
(31) Priority Document No :61/624,142 Address of Applicant :631 EAST BOUGHTON RD., #240
(32) Priority Date :13/04/2012 BOLINGBROOK, 60440 IL, UNITED STATES OF AMERICA
(33) Name of priority country ‘U.S.A. U.S.A.
(86) International Application No :PCT/US2013/0364(|(72)Name of Inventor :

Filing Date :12/04/2013 1)JORDAN, Lawrence B., Jr.
(87) International Publication No NA 2)MATTA, Lisa A.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :2531/KOLNP/2014

Filed on :10/11/2014
(57) Abstract :

An acceleratiorbased mobile asset data recorder and transmitter equipped with a wireless processing unit, an event record
video recorder, a fuel level sensor, amdinertial navigation sensor board. The inertial navigation sensor board includessa 3
gyroscope, a-axis accelerometer, a&kis magnetometer, and a microcontroller. The data recorder and transmitter allows for
automatic orientation, automatic coags calibration, fuel compensation with pitch and roll, emergency brake application with
detection, rough operating condition detection, engine running detection, and inertial navigation of a mobile asset. lsetisece
normal operation of theimobile assets to locate and alert, in #téak, areas where their assets are encountering rough operatir
environments, to provide for quicker emergency response, and to validate the effectiveness of repairs and rerouting.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037004505 A
(19) INDIA
(22) Date of filing of Application :01/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATIGNMETHOD

. e :HO4W 72/04, (71)Name of Applicant :

(51) International classification HOAW 72/12 1)NTT DOCOMO, INC.
(31) Priority Document No :NA Addres of Applicant :111, Nagatacho-2home, Chiyodu,
(32) Priority Date :NA Tokyo 1006150 Japan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/IP2017/0279:| 1)TAKEDA, Kazuki

Filing Date :01/08/2017 2)NAGATA, Satoshi
(87) International Publication No ‘WO 2019/026188 | 3)WANG, Lihui
(61) Patent of Addition to Application ‘NA 4)HOU, Xiaolin
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

In order to suppress deterioration in communications qualiydonventional wireless communications system even if using an
uplink shared channel and sending uplink data and uplink control information, this user terminal has: a transmissiosemois th
uplink data and uplink control information; and a contmul that, if multiplexing the uplink data and the uplink control informatic
and sending same to an uplink shared channel, controls so as to select and apply either puncture processing or rate matck
processing to the uplink data, on the basis of anucbn from a base station and/or prescribed conditions.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037004506 A
(19) INDIA
(22) Date of filing of Application :01/02/2020 (43) Publication Da : 22/05/2020

(54) Title of the invention : METHOD FOR MANUFACTURING PRESS8OLDED ARTICLE

(51) International classification :B21D 22/26, B21D |(71)Name of Applicant :
22/00, B21D 22/20 | 1)JFE STEEL CORPORATION
(31) Priority Document No 2017152412 Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
(32) Priority Date :07/08/2017 ku, Tokyo 1000011 Japan
(33) Nameof priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0279:| 1)TOBITA Shunsuke
Filing Date :25/07/2018 2)SHINMI YA Toyohisa
(87) International Publication No ‘WO 2019/031248 | 3)YAMASAKI Yuiji
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided is a method for manufacturing a preedded article in which springback in the width direction along the longitudinal
direction can be reduced without using an intricate die. In the manufactoeitnpd, a metal sheet is pressed and shaped into a
product form (1) which has a cresectional shape defined by side wall sections (1B) continuous from both sides in the width
direction of a top plate section (1A) and which includes a curved sectioadcurthe width direction along the longitudinal direct
The manufacturing method comprises: a first step (10B) for manufacturing an intermediate component by shaping the iomrv
such that the length of a curved convex side WA along the longétudirection is less than the length of the product form (1) ar
that the length of a curved concave side WB along the longitudinal direction is greater than the length of the prodycafoira (
second step (10C) for shaping the intermediate companeh that the length of the curved convex side WA is greater than the
length thereof in the first step (10B) and that the length of the curved concave side WB is less than the length Heefiestf sitep
(10B).
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037004509 A
(19) INDIA
(22) Date of filing of Application :01/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATIONS METHOD

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho Zhome, Chiyodu,
(33) Name of priority country :NA Tokyo 1006150 Japan
(86) International Application No :PCT/IP2017/0277 | (72)Name of Inventor :

Filing Date :31/07/2017 1)TAKEDA, Kazuki
(87) International Pukzation No ‘WO 2019/026157 | 2)NAGATA, Satoshi
(61) Patent of Addition to Application ‘NA 3)WANG, Lihui
Number :NA 4)HOU, Xiaolin

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date :NA
(57) Abstract :

This user terminal is characterized by having: a transmission unit that useércaptrol channel resource in a prescribed
bandwidth part (BWP) and sends uplink control information; and a control unit that determines the correspondence betwee
uplink control channel resource and a prescribed index, on the basis of presddbredtion, and specifies the uplink control
channel resource. As a result of the present invention, reduction in communication throughput can be suppressed even wh
performing control on the basis of BWP.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004514 A
(19) INDIA
(22) Date of filing of Application :01/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : A RECEIVING DEVICE AND A METHOD THEREOF

(51) Internatimal classification :HO4B 7/06, HO4AL |(71)Name of Applicant :
1/20, HO4W 24/08 1)HUAWEI TECHNOLOGIES CO., LTD.

(31) Priority Document No :NA Address of Aplicant :Huawei Administration Building
(32) Priority Date :NA Bantian Longgang District Shenzhen, Guangdong 518129 CI
(33) Name of priority country ‘NA 2)LINDOFF, Bengt
(86) International Application No :PCT/EP2017/0694:|(72)Name of Inventor :

Filing Date :01/08/2017 1)LINDOFF, Bengt
(87) International Piication No ‘WO 2019/024988 2)LINDOFF, Bengt
(61) Patent of Addition to Application ‘NA 3)WANG, Neng
Number :NA 4)HU, Wenquan

Filing Date ' 5)UDEN, Johan
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a receiving device (100) for a wireless communication system (500), the receiving device (100) bei
configured to monitor a reference signal (RS) associated with a control channel (CCH), wherein the control channel (CCH)
associagd with a serving beam link; determine a channel quality measure (CHQM) based on the reference signal (RS); dec
link failure for the serving beam link based on the channel quality measure (CHQM) and a configuration of the control chan
(CCH). Furthermore, the invention also relates to a client device and a computer program.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004518 A
(19) INDIA
(22) Date of filing of Application :01/02020 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD AND DEVICE

(51) International classification :HO4L 5/00 (71)Name of Applicant :
(31) Priority Document No :201710687270.8 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :11/08/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priorig country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/0970¢|(72)Name of Inventor :

Filing Date :25/07/2018 1)QU, Bingyu
(87) International Publication No ‘WO 2019/029367 2)SUN, Hao
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Aplication Number  :NA

Filing Date ‘NA
(57) Abstract :

A communication method and a device, used for reasonably utilizing resources. The communication method comprises: wi
network device configures first channels in a first time cell for a terminal, indidagitige network device N second channels in t
first time cell for the terminal by means of a downlink control channel; and detecting by the network device the firkt ahdfore
the second channels. The second channels are used for sending sears iegprmation and second scheduling request
information in the first time cell; a number of the first channels is M; M+N is greater than or eqéaBtar&l M is less than N; the
second response information is an element in a second response infosegt®mnepresents a number of the elements in the se
response information set; tinfilequency resources of the first channels and-fimguency resources of the second channels hav
time domain overlapping portion in the first time cell; the fofsannels are used for indicating first scheduling request informatis
the first time cell; or the first channels are used for indicating the first scheduling request information and sendisgdirse
information in the first time cell.

No. o Pages : 6 No. of Claims : 5!

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20167



(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004519 A
(19) INDIA
(22) Date of filing of Application :01/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : DATA TRANSMISSION MEAIOD AND APPARATUS

(51) International classification :HO4W 74/08 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2017/09507|(72)Name of Inventor :
Filing Date :28/07/2017 1)ZHAO, Yue
(87) International Publication No *WO 2019/019200 2)NAN, Fang
(61) Patent of Addition to Application ‘NA 3)YU, Zheng
Number :NA 4)CHENG, Xingqing
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided in the embodiment$ the present application are a data transmission method and apparatus, the method comprisin
station receives a random access preamble sequence sent by a terminal; on the basis of the random access preambéelszs
station sends medizeess control MAC packet data units PDU to the terminal; the MAC PDU contain a type indication field,
indication field being used for indicating the method used by the terminal for transmitting data in first link inforntagion. T
embodiments of # present application reduce data transmission latency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004597 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING PDSCH IN WIRELESS COMMUNICATIOI
SYSTEM

(51) International classification ‘HO4L 5/00, HOAL |(71)Name of Applicant -

1/00 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20170101125 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :09/08/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0089¢| 1)KIM, Taehyoung

Filing Date :07/08/2018 2)KIM, Youngbum
(87) International Publication No ‘WO 2019/031829 3)OH, Jinyoung
(61) Patent of Addition to Application ‘NA 4)LEE, Hyojin
Number :NA 5)CHOI, Seunghoon

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed is a communication technique for merging, with 10T technology, a 5G communication system for suppdging a da
transmission rate higher than that of a 4G system, and a system therefor. The present disclosure can be applied seimvietige
(for example, smart home, smart building, smart city, smart car or connected car, healthcare, digital edudhtsaTuritg and
safetyrelated services, and the like) on the basis of 5G communication technology amdhted technology. The purpose of the
present invention is to efficiently transmit downlink data in a slot in which a synchronization signaiktitecismitted and,
according to the present invention, a base station in a communication system checks whether a synchronization sigaal blox
downlink data are transmitted in the same slot, determines a downlink data transmission method whemrdmizsyion signal
block and the downlink data are transmitted in the same slot, and transmits the downlink data and a demodulation geiiréorc
the downlink data to a terminal on the basis of the downlink data transmission method, and the diatantirsinsmission method
can be determined on the basis of at least one of the transmission pattern of the synchronization signal block, thip tedéatiers
the synchronization signal block and a subcarrier interval applied to the downlink datize &mdex of the slot in which the
synchronization signal block is to be transmitted.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004618 A
(19) INDIA
(22) Date of filing of Application :082/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : IMMUNOSTIMULATORY FUSION MOLECULES AND USES THEREOF

:A61K 38/21, A61K |(71)Name of Applicant :
. e 35/17, A61K 39/395 | 1)patents@dpahuja.com
(51) International classification C12N 5/0783, A61P|  Address of Applicant :0ne Kendal Square Building 1400
35/00 Cambridge, Massachusettsl®® U.S.A.
(31) Priority Document N :62/528411 (72)Name of Inventor :
(32) Priority Date :03/07/2017 1)ANDRESEN, Thomas L.
(33) Name of priority country ‘U.S.A. 2)CHANG, De-Kuan
(86) International Application No :PCT/US2018/04077| 3)JONES, Douglas S.
Filing Date :03/07/2018 4)LYONS, Jesse
(87) International Publication No ‘WO 2019/010219 5)NARDOZZI, Jonathan D.
(61) Patent of Addition té\pplication ‘NA 6)NIELSEN, Ulrik B.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Immunostimulatory fusion molecules that include an immune agléteng moiety and a cytokine molecule, pharmaceutical and
formulations thereof, and methods of using and making the same, are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004677 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : AGGLOMERATED ODH CATALYST

:C07C 5/48, B01J |(71)Name of Applicant :
. . 37/03, B01J 27/057| 1)NOVA CHEMICALS (INTERNATIONAL) S.A.
(51) International classification B0O1J 37/10, BO1J Address of Applicant :Avenue de la GarelIZD0 Fribourg
37/06 Switzerland
(31) Priority Document No 12975140 (72)Name of Inventor :
(32) Priority Date :03/08/2017 1)GAO, Xiaoliang
(33) Name of priority country :Canada 2)BARNES, Marie
(86) International Application No :PCT/IB2018/05547| 3)KIM, Yoonhee
Filing Date :23/07/2018 4)SIMANZHENKOV, Vasily
(87) International Publication No ‘WO 2019/025900 5)SULLIVAN, David
(61) Patent of Addition to Application ‘NA 6)ANSEEUW, Renee
Number :NA 7)STYLES, Yipei
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Oxidative dehydrogenation catalysts fongerting lower paraffins to alkenes such as ethane to ethylene when prepared as ar
agglomeration, preferably extruded with supports consisting of slurries of Nb205.
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.202037004678 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : AGGLOMERATED ODH CATALYST

:B01J 37/00, BO1J |(71)Name of Applicant :
. I 37/03, B01J 374, 1)NOVA CHEMICALS (INTERNATIONAL) S.A.
(51) International classification BO1J 37/06, BO1] | Address of Appitant :Avenue de la Gare 14 1700 Fribourc
27/057 Switzerland
(31) Priority Document No 2975144 (72)Name of Inventor :
(32) Priority Date :03/08/2017 1)KIM, Yoonhee
(33) Name of priority country :Canada 2)SIMANZHENKOQV, Vasily
(86) International Application No :PCT/IB2018/05574| 3)GAO, Xiaoliang
Filing Date :31/07/2018 4)SULLIVAN, David
(87) International PublicatioNo ‘WO 2019/025981 5)BARNES, Marie
(61) Patent of Addition to Application ‘NA 6)ANSEEUW, Renee
Number :NA 7)STYLES, Yipei
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Oxidative dehydogenation catalysts for converting lower paraffins to alkenes such as ethane to ethylene when prepared as
agglomeration, preferably extruded with supports selected from the group consisting of slurries of TiO2, ZrO2 Al203, ARd((
mixtures thereohave a lower temperature at which 25% conversion is obtained.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004721 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publicatio Date : 22/05/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATIONS METHOD

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority country :NA Tokyo 1006150 Japan
(86) International Application No :PCT/JP2017/0281:|(72)Name of Inventor :

Filing Date :02/08/2017 1)TAKEDA, Kazuki
(87) International Publication No ‘WO 2019/026214 | 2)NAGATA, Satoshi
(61) Patent of Addition to Application ‘NA 3)WANG, Lihui
Number :NA 4)HOU, Xiaolin

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date :NA
(57) Abstract :

This user terminal is characterized by having: a control unit that determines a blank resource area that is set in agdoaiatio
prescribed bandwidth part (BWP); and a transmission/reception unit that takes into considerati@mkagsblrce area and send
and/or receives. As a result of the present invention, reduction in communication throughput can be suppressed, even whe
performing control on the basis of BWP.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.202037004722 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : SUSPENSION DEVICE

:F16F 9/44, B60G |(71)Name of Applicant :
. . 15/06, F16F 1/12, 1)KYB MOTORCYCLE SUSPENSION CO.,LTD.
(51) International classification F16F 9/32, B62K Address of Applicant :2548, Dota, Kasfii, Gifu 5090298
25/10 Japan
(31) Priority Document No 2017184626 2)YAMAHA HATSUDOKI KABUSHIKI KAISHA
(32) Priority Date :26/09/2017 (72)Name of Inventor :
(33) Name of priority country :Japan 1)AKIMOTO Masanobu
(86) International Application No :PCT/JP2018/0270(| 2)TAKAHASHI Keisuke
Filing Date :19/07/2018
(87) Internatimal Publication No ‘WO 2019/064838
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention comprises: an annular spring receiver tidh vs fitted to the outer periphery of an outer tube (1) so as ti
rotatable in the circumferential direction and which supports one end of a suspension spring (3); an annular restri@mg ®en
which is fitted to the arsuspension spring sidé the spring receiver (11) of the outer periphery of the outer tube (1) and whicl
restricts movement of the spring receiver (11) toward thesaispension spring side; a plurality of cam parts (22A), (22B) whict
provided on the restricting member (H)Je of the spring receiver (11) and which have a plurality of abutting surfaces (23), (2
(25), each with differing axiallirection heights; and a plurality of protrusions (17A), (17B) which are provided on the restrictin
member (10), are respectivalisposed in positions corresponding to the cam parts (22A), (22B), and which abut the abutting
(23), (24), (25).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004727 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : PESTICIDAL GENES AND METHODS OF USE

(51) International classification :CO7K 14/325, C12M(71)Name of Applicant :
15/82, AOIN 63/00 | 1)AGBIOME, INC.
(31) Priority Document No :62/540753 Address of Applicant :104 T.W. Alexander Drive Building
(32) Priority Date :03/08/2017 Durham, North Carolina 27709 U.S.A
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/04497| 1)PARKS, Jessica
Filing Date :02/08/2018 2)ROBERTS, Kira Bulazel
(87) International Publication No ‘WO 2019/028235 3)THAYER, Rebecca E.
(61) Patent of Addition to Apptation .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Compositions having pesticidal activity and methods for their use are provided. Compositions include isolated and recombi
polypeptide equences having pesticidal activity, recombinant and synthetic nucleic acid molecules encoding the pesticidal
polypeptides, DNA constructs comprising the nucleic acid molecules, vectors comprising the nucleic acid molecules, host ¢
comprising the vects, and antibodies to the pesticidal polypeptides. Nucleotide sequences encoding the polypeptides provi
can be used in DNA constructs or expression cassettes for transformation and expression in organisms of interest, includir
microorganisms anglants. The compositions and methods provided herein are useful for production of organisms with enhe
resistance or tolerance. Transgenic plants and seeds comprising a nucleotide sequence that encodes a pesticida protein ¢
invention are als provided. Such plants are resistant to insects and other pests. Methods are provided for producing the vat
polypeptides disclosed herein, and for using those polypeptides for controlling or killing a pest.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004745 A
(19) INDIA
(22) Date of filing of Application :03/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : A MINIMUM PRESSURE VALVE AND COMPRESSOR COMPRISINGCH A MINIMUM
PRESSURE VALVE

(51) International classification :F04B 49/03 (71)Name of Applicant :
(31) Priority Document No :62/529769 1)ATLAS COPCO AIRPOWER, NAAMLOZE
(32) Priority Date :07/07/2017 VENNOOTSCHAP
(33) Name of priority country :U.S.A. Address of Applicant :Boomsesteenweg 957 2610 Wilrijk
(86) International Application No :PCT/IB2018/05367 | Belgium

Filing Date :24/05/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/008451 1)DE SCHAMPHELAERE, Pieter
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present invention is directed to a minimum pressure valve congpaisiausing (13) with a. valve inlet (11) and a valve outle
(12) which are connected by means of a chamber (16), said minimum pressure valve (105 further comprising a valve body
movable in said chamber {16; between a closed position in which saiel it (11) is closed off, and an open position in which
said valve inlet (Il) is open, whereby said minimum pressure valve (10) further comprises a regulation unit (18) fthesgtling o
the pressure at which the valve body (1) mena3 into an pgstion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004749 A
(19) INDIA
(22) Date of filing of Application :04/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention METHOD AND DEVICE FOR TRANSMITTING UPLINK CONTROL CHANNEL IN WIRELESS
CELLULAR COMMUNICATION SYSTEM

(51) International classification :HO4W 72/04, HO4L |(71)Name of Applicant :

5/00 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No :10-20170101938 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :10/08/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name bpriority country ‘Republic of Korea |(72)Name of Inventor:
(86) International Application No :PCT/KR2018/0087Z| 1)CHOI, Seunghoon

Filing Date :31/07/2018 2)KIM, Youngbum
(87) International Publication No ‘WO 2019/031759 3)KIM, Taehyoung
(61) Patent of Addition to Application ‘NA 4)PARK, Sungjin
Number :NA 5)OH, Jinyoung

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed are: a communication technique for merging, with 10T technology, a 5G communication system for supporting a
transmissionate higher than that of a 4G system; and a system therefor. The present disclosure can be applied to intelliger
(for example, smart home, smart building, smart city, smart car or connected car, healthcare, digital education, nigfaahdecu
safety related services, and the like) on the basis of 5G communication technology and IoT related technology. Thegmtsen
discloses various methods and devices for transmitting a long PUCCH.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/02/2020

(21) Application N0.202037004750 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD OF BLOW MOULDING, FILLING AND CLOSING, AND CONTAINER PROCT,
ESPECIALLY AMPOULE PRODUCT, PRODUCED THEREBY

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority coumny

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Appliation Number
Filing Date

:B29C 49/00, A61J
1/06, B65D 1/02,
B65D 1/09, B29L
31/00

:10 2017 007 443.7
:05/08/2017
:Germany
:PCT/EP2018/0711:
:03/08/2018

‘WO 2019/030142
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)KOCHER-PLASTIK MASCHINENBAU GMBH

Address of Applicant :Talstr. 220 74429 Sulzbachaufen

Germany
(72)Name of Inventor :

1)SPALLEK, Michael

2)GESER, Johannes

3)GROH, Martin

(57) Abstract :

Disclosed is a method of blow moulding, filling and closing for producing a filled, closed and storable container pretiatlyeis
the form of an ampoule product (10), which is made of a plastics material and has-taggmdentainer or ampoule wall and in u
permits the release of the product content, especially for oral use, when at least one discharge opening (16) is apettsol] sai
being characterized in that plastics materials suitable for the method atedelhich when they interact with the container coni
before and during use are neutral in taste and/or smell or are substantially neutral in taste and/or smell, and relnesiennewitirac

prolonged storage.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004854 A
(19) INDIA
(22) Date of filing of Application :04/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD AND DEVICE

(51) Interndgional classification :HO4W 36/08, HO4W|(71)Name of Applicant :
12/04 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :201710627211.1 Address of Applicant :Huawei Administration Building,
(32) Priority Date :27/07/2017 Bantian, Longgang District Shenzhen, Guangdong 518129 C
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0952¢| 1)HU, Li
Filing Date :11/07/2018 2)CHEN, Jing
(87) International Publication No ‘WO 2019/019917
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the present invention is a communication methodmiEbigod comprises: a destination base station receives a han
request from a source base station, the handover request comprising a first key and first indication information,samadicatfon
information being used for indicating whether thstfkey is an updated key; and the destination base station sends second in
information to the source base station according to the handover request, the second indication information beingdirsstthfpr
whether an access layer key betwdendestination base station and a terminal device is an updated key. An embodiment of
present invention also provides a device. The use of embodiments of the present invention helps to resolve the pratdam of
security hazards existing in datartsanitted between the terminal device and the target base station and helps to resolve the |
of failure of the base station to control the replacement of a key of the terminal device.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.202037004865 A
(19) INDIA
(22) Date of filing of Application :04/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : GRANFFREE RESOURCE ALLOCATION METHOD AND APPARATUS

(51) Internationatlassification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :201710672256.0 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :08/08/2017 Address of Apficant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/09904|(72)Name of Inventor :

Filing Date :06/08/2018 1)LI, You
(87) International Puidation No ‘WO 2019/029497 2)LIU, Yalin
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A grantfree resource allocation method and apparatus. The method comprisesnal t@ewice listens for physical downlink cont
channels on a paging occasion by using gfieag resource allocation identifiers; and in the physical downlink control channels
physical downlink shared channels indicated by the physical downlimkat@hannel, the terminal device obtains gifaeé resourc
allocation information sent by a network device. Also disclosed is a corresponding apparatus. By using fites gesotrce
allocation solution, a terminal device listens for physical davkntiontrol channels on a same paging occasion by using differer
identifiers at the same time, so as to obtain ghe® resource allocation information; by means of a preset allocation occasion
be ensured that the grainée resource allocationformation is effectively received by the terminal device; and by using the gra
free resource allocation identifiers, grdree resource allocation is performed on the terminal device.
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(12) PATENT APPLICATDN PUBLICATION (21) Application N0.202037004868 A
(19) INDIA
(22) Date of filing of Application :04/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : MOISTURE TIGHT CONTAINERS AND METHODS OF MAKING AND USING THE SAME

(51) International classification :B65D 81/26, B65D |(71)Name of Applicant :

53/02 1)CSP TECHNOLOGIES, INC.

(31) Priority Document No :62/542358 Address of Applicant :960 West Veterans Boulevard Aubt
(32) Priority Date :08/08/2017 Alabama 36832 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0456¢| 1)FREEDMAN, Jonathan R.

Filing Date :08/08/2018 2)HUBER, Donald Lee
(87) International Publication No ‘WO 2019/032636 3)TIFFT, Brian
(61) Patent of Addition to Application ‘NA 4)LUCAS, JR., Franklin Lee
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A method for storing and presergimoisture sensitive products includes providing a moisture tight container (400) having an
(300) made from a desiccant entrained polymer that is less than 3.25¢g in mass, disposing a plurality of moisture sesiisviaty
the interior comparent when the container is in the open position, and moving the container into the closed position, therel
creating a moisture tight seal between the lid (420) and the container body (401). The container provides a shelhiiféstartne
sensitive prducts of at least 12 months. The container, when in the closed position, has a moisture vapor transmission rate
conditions of 30°C and 75% relative humidity (RH), of less than 500 | ig/day.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004904 A
(19) INDIA
(22) Date of filing of Application :04/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : ONFPIECE ELECTRICAL CONTACTS

(51) International classifation :HO1R 4/48, HO1R |(71)Name of Applicant :
43/16, HO1R 13/04 | 1)ITT MANUFACTURING ENTERPRISES LLC
(31) Priority Document No :15/663269 Address of Applicant :1105 North Market Street, Suite 12
(32) Priority Date :28/07/2017 Wilmington, Delaware 19801 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0423¢| 1)GONZALEZ, Mario Cesar
Filing Date :17/07/2018
(87) Internaibnal Publication No ‘WO 2019/022992
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Various electrical contacts are disclosed. The contact can comprisepgeoeeomponent #t is configured to engage with the leg
on a wire. The contact can be formed from a sheet of material. The sheet can be formed into a hollow tube that is tooreiggive
the lead. The hollow tube can have a longitudinal seam and tines. The tiregesahradially inwardly from an end of the hollow
tube into the interior of the hollow tube. The tines can engage with the lead to facilitate electrical communicationietvoetact
and the lead.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004905 A
(19) INDIA
(22) Date of filing of Application :04/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : LIGHIEMITTING DIODE INCLUDING DISTRIBUTED BRAGG REFLECTOR

(51) International classification :HO1L 33/10, HO1L |[(71)Name of Applicant:
33/42, HO1L 33/12 1)SEOUL VIOSYS CO., LTD.

(31) Priority Document No :10-20170107293 Address of Applicant :64.6, Sandamo 163beoryil,
(32) Priority Date :24/08/2017 Danworrgu Ansansi Gyeonggido 15429 Republic of Korea
(33) Name of priority country :Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0088¢| 1)HEO, Min Chan

Filing Date :06/08/2018 2)KIM, Kyoung Wan
(87) International Publication No ‘WO 2019/039769 3)KIM, Ye Seul
(61) Patent of Addition to Application ‘NA 4)RYU, Yong Woo
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

An embodiment of the present invention comprises: a-kghitting structure including an active layer; a distributed Bragg reflec
(DBR) disposed on one side of the lighmitting structure so as to reflect light emitted from the lghitting structure; and an
interfacial layer disposed between the lightitting structure and the distributed Bragg reflector, wherein the DBR comprises f
material layers having a low refractive index and second material layers having a high refractivinénfilest,and second material
layers being laminated alternately, the interfacial layer has a lower refractive index than that of the first mate@alddas s
greater thickness than the thickness of each of the first and second material layeng, @inithe second material layers is dispose
closer to the interfacial layer than the first material layers, the second material layer disposed closer to the layerfalcéi the
first material layers includes a first stdyer having a relativellow density and a second slayer having a relatively high density.
The present invention: employs an interfacial layer having a low refractive index, and thus can increase reflectiviyitenmeih
total reflection, thereby improving luminous eféicicy; and can improve the characteristics of adhesion between an interfacial
and a DBR by using first and second daiers, thereby providing a ligieimitting diode having structural stability.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/02/2020

(21) Application N0.202037004906 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : PATTERN RECOGNITION SYSTEM

. . :G16B 20/00, G16B |(71)Name of Applicant :

(51) International classificatio 40/00 1)ANDE CORPORATION
(31) Priority Document No :62/531711 Address of Applicant :266 2nd Anue Waltham, MA 02451
(32) Priority Date :12/07/2017 U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0418%| 1)TAN, Eugene

Filing Date :12/07/2018 2)JIANG, Hua
(87) International Publicain No ‘WO 2019/014455 3)SELDEN, Richard, F.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

Described herein is an adaptive expert system comprising a computing device having a memory that stores programriatis
and a processor that executes the programmatic instructions. The adaptive expert system receives sample data coagirisiay
of raw data, optical data, and electropherogram data from a DNA analysis device, said data generated from atsamudelidA.
The adaptive expert system determines at least one characteristic of the sample data. The adaptive expert systeratudbzes
one characteristic to classify the sample data and apply a predefined parameter set to the said storgeetat® an output.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/02/2020

(21) Application N0.202037004907 A

(43) Publication Date : 22/05/2020

(54) Title of he invention : SHAPED ARTICLE AND METHOD FOR PRODUCING SAME

(51) International classification

:C08J 5/04, B29C
64/118, B33Y 10/0(
B33Y 80/00, B29K
105/14

(71)Name of Applicant :
1)OTSUKA CHEMICAL CO., LTD.

Address of Applicant :27, Otedori 3chome, Chueku,

Osakashi, Osaka 5400021 Japan

(31) Priority Document No 2017169257 (72)Name of Inventor :
(32) Priority Date :04/09/2017 1)INADA, Kousuke
(33) Name of priotly country :Japan 2)OKADA, Masagoro
(86) International Application No :PCT/JP2018/0318!

Filing Date :29/08/2018
(87) International Publication No ‘WO 2019/044864
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

Provided are a shaped article capable of improving mechanical properties and composed of a thermoplastic resin composi
reinforced by a fibrous filler, and a method for producing the same. A shaped article composed oban@ssition containing
inorganic fibers having an average fiber length of 1 to 300 um and an average aspect ratio of from 3 to 200 and a tbeasiop!

the shaped article characterized in that the average value of the orientation angle of thecifibegais 24° or less.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004946 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of he invention : DEVICE AND METHOD FOR SIMULTANEOUSLY MACHINING SEVERAL WHEEL SETS OF /
RAIL VEHICLE

(51) International classification ‘B24B 5/46, B23B | (71)Name of Applicant :
5/32 1)HEGENSCHEIDT-MFD GMBH

(31) Priority Document No :10 2017 118 434.1 Address of Applicant :Hegenscheidt Platz 41812 Erkelen:
(32) Priority Date :14/08/2017 Germany
(33) Name opriority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0686:| 1)NAUMANN, John Oliver

Filing Date :10/07/2018 2)MINGERS, Gregor
(87) International Publication No ‘WO 2019/034333 3)NAUMANN, Hans-Jvargen
(61) Patent of Addition to Application ‘NA
Number :N A

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

lllustrated and described is a device (32) for machining, in particular for simultaneously machining several wheel 208204
rail vehicle (26), comprising: a first underfloor wheel lathe (1A) for reprafilvheels and brake discs of a first wheel set (20A) ¢
rail vehicle (26), and a second underfloor wheel lathe (1B) for reprofiling wheels and brake discs of a second whegbfet (&0
vehicle (26). In order to allow simultaneous machining oesal wheel sets (20A, 20B) of a rail vehicle (26) in the installed stat
proposed that the spacing between the second underfloor wheel lathe (1B) and the first underfloor wheel lathe (1Aplee adjt
Also illustrated and described is a methodrf@achining, in particular for simultaneously machining several wheel sets (20A, 2!
a rail vehicle (26).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037004947 A
(19) INDIA
(22) Date of ling of Application :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR ALLOCATING PTRS IN WIRELESS COMMUNICATION
SYSTEM

(51) International classification HO4L 5/00, HOAL (71)Name of Applicant -

25/06 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Domiment No :10-20170101920 Address of Applicant :129, Samsung, Yeongtog-gu
(32) Priority Date :10/08/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0080%| 1)YOO, Hyunil

Filing Date :16/07/2018 2)NAM, Hyungju
(87) International Publication No ‘WO 2019/031721 3)KIM, Jaewon
(61) Patent of Addition to Application ‘NA 4)NOH, Jeehwan
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A communication method and system for converging aGsheration (5G) communication systémn supporting higher data rates
beyond a 4tiGeneration (4G) system with a technology for internet of things (loT) is provided. The communication method |
applying to intelligent services based on the 5G communication technology and {tedalied technology, such as smart home, si
building, smart city, smart car, connected car, health care, digital education, smart retail, security and safety berdiselmslire

relates to a method and an apparatus for allocating a phase tracking eefegeat (PTRS) for estimating and compensating for

phase distortion due to phase noise, Doppler effect, or synchronization error.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005058 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : PRESS MOLDED ARTICLE MANUFACTURING METHOD

(51) International classification :B21D 22/26, B21D |(71)Name of Applicant :
5/01, B21D 22/20 1)JFE STEEL CORPORATION
(31) Priority Dacument No 2017150070 Address of Applicant :3, Uchisaiwaicho 2chome, Chiyodz
(32) Priority Date :02/08/2017 ku, Tokyo 000011 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0279:| 1)TOBITA Shunsuke
Filing Date :25/07/2018 2)SHINMIYA Toyohisa
(87) International Publication No ‘WO 2019/026732 | 3)YAMASAKI Yuiji
(61) Patent of Adition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Provided is a pres;anufacturing method with which it becomes possible, even when high tensile steel is used, to greatly re
sprimg-back in a side view, i.e., a camHdeack, without making a mold complex. The presanufacturing method comprises, whei
metal sheet is press molded to manufacture a product having a top plate portion (1) and a flange portion (2) whicluans o@nt
width direction via a side wall portion (3), the product having ashaped cross section such that the top plate portion (1) and t
flange portion (2) are bent so as to become convex or concave on the top plate portion (1) side in a longitotiomaladfiest step
10A of manufacturing an intermediate component by pnesisling the top plate portion (1) and the flange portion (2) into a
component shape having a{séitaped cross section having a second radius of curvature of the curve in thelipalitirection
smaller than the radius of curvature of the product shape; and a second step 10Broblatiegsthe intermediate component into
product shape.
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(12) PATENT APPLICATION PUBLICATION (21) Apdication N0.202037005059 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : SYNTHETIC PROTEINS AND THERAPEUTIC USES THEREOF

(51) International classification :A61K 39/00 (71)Name of Applicant :
(31) Priority Document No :62/533901 1)IN3BIO LTD
(32) Priority Date :18/07/2017 Address of Applicant :Codan Services Limited Clarendon
(33) Name of priority country :U.S.A. House 2 Chrch Street Hamilton, HM11 Bermuda
(86) International Application No :PCT/IB2018/0008¢|(72)Name of Inventor :

Filing Date :18/07/2018 1)D'HONDT, Erik
(87) International Publication No ‘WO 2019/016597 2)CHARLTON, Keith, Alan
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to compositions and methods for treating disease, particularly, the disclosure rekats to synt
proteins and their use for treating cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005060 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 22/05/202

(54) Title of the invention : MEASURING APPARATUS AND MEASURING METHOD

(51) International classification :A61B 5/145, A61B |(71)Name of Applicant :
5/1455, A61B 5/00 | 1)RICOH COMPANY, LTD.
(31) Priority Document No 2017160481 Address of Applicant :&, Nakamagome-thome, Oht&u,
(32) Priority Date :23/08/2017 Tokyo 1438555 Japan
(33) Name of priority counyr :Japan 2)TOHOKU UNIVERSITY
(86) International Application No :PCT/JP2018/0296(| 3)KASAHARA, Ryosuke
Filing Date :07/08/2018 4)MATSUURA, Yuji
(87) International Publication No ‘WO 2019/039269 |[(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)KASAHARA, Ryosuke
Number :NA 2)MATSUURA, Yuiji
Filing Date ’
(62) Divisional to Applicatio Number :NA
Filing Date ‘NA
(57) Abstract :

A measuring apparatus includes a light source configured to output light iniafraietd region, a detector configured to irradiate
measuring object with the light output from thghlf source and detect reflected light reflected by the measuring object, and a |
glucose level measuring device configured to measure a blood glucose level of the measuring object. A wavenumber betw
plurality of absorption peak wavenumbers of gisee is used as a blood glucose level measuring wavenumber for measuring tt
glucose level.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005062 A
(19) INDIA
(22) Date of filing of Appication :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : FINGER PROTECTION DEVICE

(51) International classification :E06B 7/36 (71)Name of Applicant :
(31) Priority Document No :17187424.1 1)PLANET GDZ AG
(32) Priority Date :23/08/2017 Address of Applicant :Neustadtstrasse 2 8317 Tagelswan
(33) Name of priaty country :EPO Switzerland
(86) International Application No :PCT/EP2018/0706:|(72)Name of Inventor :

Filing Date :31/07/2018 1)DINTHEER, Andreas
(87) International Publication No ‘WO 2019/038030 2) BRANDLE, Andreas
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract

A finger protection device for bridging a gap of a door or window that can be closed by means of a leaf (F, T) has ahaihalitt
a first end face and a second end face and a roller blind web (12) that can be wound via the winding shaft dite salleeblind
web (12) is arranged with a first end on the winding shaft and on the winding shaft side can be attached, togetheiinaditgthe
shaft, to a first part of the opening. The roller blind web (12) can be attached with a second frese gartl &6 the opening. The
finger protection device has a first and a second holder (3, 4; 6, 7), wherein the first holder (3, 6) is arrangedtoenithéafie of
the winding shaft and the second holder (4, 7) is arranged on the second end fagerafitigeshaft. The first and the second hols
(3, 4; 6, 7) are used jointly to fasten the finger protection device to the first part of the opening on the windirdeskdfestin the
woundup roller blind web (12) forms an outermost surface, asudt relswhich the finger protection device is formed for housing
free use in the first part of the opening. This device can be used in a variety of applications, can be produced ahtbvegasts
little space.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005063 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : QUARTZ CRYSTAL MICROBALANCE SENSOR FOR FABRICAN®ROCESS MONITORING
AND RELATED METHOD

:GO1N 29/02, GO1N |(71)Name of Applicant :
. s 29/036, GO1N 29/24| 1)INFICON, INC.
(51) International classification C23C 16/44, C23C Address of Applicant :Two Technology Place East Syract
16/52 NY 13057 U.S.A.
(31) Priority Document No :62/550226 (72)Name of Inventor :
(32) Priority Date :25/08/2017 1)RINZAN, Mohamed, Buhary
(33) Name of priority country ‘U.S.A. 2)SONG, Chunhua
(86) International Application No :PCT/US2018/0479(] 3)LAKEMAN, Steve, James
Filing Date :24/08/2018
(87) International Publication No ‘WO 2019/040843
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A monitoring device for monitoring a fabrication process in a fabrication system. The monitored fabrication system ipctumobes
chamber and a plurality of flow components. A quartz crystal microbalance (QCM) sensor monitors ooenfimnent of the
plurality of flow components of the fabrication system and is configured for exposure to a process chemistry in the one flow
component during the fabrication process. A controller measures resonance frequency shifts of the QCM semstardcigoits
between the QCM sensor and the process chemistry in the one flow component during the fabrication process. The control
determines a parameter of the fabrication process in the process chamber as a function of the measured resoranshifregfie
the QCM sensor within the one flow component.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :05/02/2020

(21) Application N0.202037005072 A

(43) Publication @te : 22/05/2020

(54) Title of the invention : GC8 CARBOXYLIC ACID SALT SOLUTION FOR THE ABSORPTION OF CO2

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priaty country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:BO1D 53/14
:1712465.2
:02/08/2017

‘U.K.
:PCT/GB2018/0522(
:02/08/2018

‘WO 2019/025804
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)C-CAPTURE LTD

Address of Applicant :Nexus Discovery Way Leeds LS2 3

U.K.
(72)Name of Inventor :

1)BARNES, Douglas

2)SCHOOLDERMAN, Caspar

3)JAKAB, Gergely

4)RAYNER, Christopher

(57) Abstract :

The invention provides a method for the capture of at least one acid gas in a composition, the release of said gas from saic
composition and the subsequent regeneration of said compositioruse.r&éhe method cqrises the step of capturing an acid g
by contacting said acid gas with a capture composition comprising at least one salt of a carboxylic acid dissolvedhirsgstetie

consisting substantially of water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005073 A
(19) INDIA
(22) Date of filing of Application :05/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : SLIDAND-FLIP TYPE FOREIGN LANGUAGE WORD STUDY CARD

. e :G09B 19/06, A63F |(71)Name of Applicant :

(51) International classification 1/02 1)PARK, Yong Sung
(31) Priority Document No :10-20170117795 Address of Applicant :(Bunseong Villagedénji Hansol
(32) Priority Date :14/09/2017 Solpark, Samgyelong) 4021803, 218, Samgym Gimhaesi
(33) Name of priority country :Republic of Korea |Gyeongsangnardo 50897 Republic of Korea
(86) International Application No :PCT/KR2L8/01067:|(72)Name of Inventor :

Filing Date :12/09/2018 1)PARK, Yong Sung
(87) International Publication No ‘WO 2019/054742
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present inverdh relates to a slidendflip type foreign language word study card which has excellent readability with resp
oneto-one correspondence between languages for not only an entry word but also words associated with the entry word, a
which the etry words printed on a plurality of cards are neatly sorted by means of sliding to enable quick review, thus enabl
effective study of foreign language words.
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(12) PATENT APPLICATION PUBLICATION (21) Applicaton N0.202037005118 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS OF OPERATION CONSIDERING BANDWIDTH PART IN NEXT
GENERATION WIRELESS COMMUNICATION SGTEM

(51) International classification :HO4W 72/08, HO4W|(71)Name of Applicant :
72/04, HO4W 56/00 | 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document No ;201731028486 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :10/08/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priority country ‘India (72)Name of Inventor :
(86) International Application No :PCTKR2018/00912| 1)KIM, Yongok

Filing Date :09/08/2018 2)AMURU, Saidhiraj
(87) International Publication No ‘WO 2019/031884 3)KIM, Chanhong
(61) Patent of Addition to Application ‘NA 4)YUN, Yeohun
Number :NA 5)LIM, Jongbu

Filing Date ' 6)HONG, Sungnam
(62) Divisional to Application Number :NA 7)KIM, Taeyoung

Filing Date ‘NA

(57) Abstract :

The present disclosure relates to a communication method and system for convergiGgaesttion (5G) communication systen
for supporting higher data rates beyond a@#neration (4G) system with @achnology for Internet of Things (IoT). The present
disclosure may be applied to intelligent services based on the 5G communication technology andefagelbiechnology, such a
smart home, smart building, smart city, smart car, connected car, taaiidigital education, smart retail, security and safety
services.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/02/2020

(21) Application N0.202037005268 A

(43) Pullication Date : 22/05/2020

(54) Title of the invention : SYSTEM AND METHOD FOR AUTHENTICATING A TRANSACTION

:G06Q 20/32, GO6Q
20/42, G06Q 20/38,

(51) International classification HOA4L 9/08, GOGF

(71)Name of Applicant :
1)ENTERSEKT INTERNATIONAL LIMITED
Address of Applicant :Level 3, Alexander House 35 Cybel

21/35 Ebene Mauritius
(31) Priority Document No :2017/05244 (72)Name of Inventor :
(32) Priority Date :03/08/2017 1)OOSTHUIZEN, Gerhard Gysbert

:South Africa
:PCT/IB2018/05584

(33) Name of priority country
(86) International Application No

Filing Date :03/08/2018
(87) International Publication No ‘WO 2019/026038
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A system and method for authenticating a transaction are provided. In a method at a server computer of an autheniteation :
provider, an authentication request is received whichesty authentication of a transaction and includes transaction details
describing the transaction. An encryption key being unique to the authentication service provider and a user mobilelatainee
An authentication prompt including at least sophéhe transaction details is generated. A payload including the authentication
prompt is encrypted using the encryption key to output an encrypted payload. The encrypted payload is provided via a first
communication channel to a user for acquisition asxtyption by the user mobile device using a decryption key corresponding
encryption key.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Applcation :06/02/2020

(21) Application N0.202037005271 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : COMPOSITION FOR PREVENTING OR TREATING SCARS

:A61K 33/24, A61K
33/30, A61K 33/26,

(51) International classification AGLK 31/695, AG1K

(71)Name of Applicant :
1)LEE, Ho Seog
Address of Applicant :1:306, 120, Seolleungp Gangnam

8/29 gu, Seoul 0628 Republic of Korea
(31) Priority DocumeniNo :10-2017+0097127  |(72)Name of Inventor :
(32) Priority Date :31/07/2017 1)LEE, Ho Seog
(33) Name of priority country :Republic of Korea
(86) International Application No :PCT/KR2018/00607
Filing Date :29/05/2018
(87) International Publication No ‘WO 2019/027132
(61) Pataet of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a composition for preventing or treating scars and a preparation method therefor. ftocom
according to one aspect, comprises a piginaad silicone oil, and may be stably formulated into a formulation adequate for spi
on the skin, and may inhibit the formation of scars or reduce already existing scars by forming a membrane on theakian an

effect whereby scars may be coalegl by the pigment stably dispersed in the composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005335 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publication Da : 22/05/2020

(54) Title of the invention : USER TERMINAL AND RADIO COMMUNICATION METHOD

(51) International classification :HO4L 27/26, HO4B |(71)Name of Applicant :
7/06, HO4W 88/02 | 1)NTT DOCOMO, INC.
(31) Priority Document No :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(32) Priority Date :NA Tokyo 1006150 Japan
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application No :PCT/IP2017/0292:| 1)HARADA, Hiroki
Filing Date :10/08/2017 2)NAGATA, Satoshi
(87) International Publication No ‘WO 2019/030927 | 3)WANG, Jing
(61) Patent of Addition to Application ‘NA 4)LIU, Liu
Number :N A
Filing Date ’
(62) Divisional to Application Nutmer :NA
Filing Date ‘NA
(57) Abstract :

In order to suitably measure reception quality, this user terminal is characterized by being provided with a receivinghunit w
receives a prescribed signal in one or more synchronization signal blocks, and a measuremkeichumiéasures a first received
power of the prescribed signal, and a second received power in radio resources associated with the aforementioned one ol
synchronization signal blocks, wherein the measurement unit derives reception quality of dheebhasis of the first received pov
and the second received power.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005336 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Pubication Date : 22/05/2020

(54) Title of the invention : USER TERMINAL, BASE STATION, AND RADIO COMMUNICATION METHOD

(51) International classification :HO4L 1/16 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority counyr :NA Tokyo 1006150 Japan
(86) International Application No :PCT/JP2017/0289!|(72)Name of Inventor :

Filing Date :09/08/2017 1)TAKEDA, Kazuki
(87) International Publication No ‘WO 2019/030869 | 2)NAGATA, Satoshi
(61) Patent of Addition to Application ‘NA 3)WANG, Lihui
Number :NA 4)HOU, Xiaolin

Filing Date ’
(62) Divisional to Application Nmber :NA

Filing Date :NA
(57) Abstract :

In order to perform communication properly even when the transmission timing/transmission period of retransmission contr
information is flexibly controlled (becomes variable), one aspect of a user terminal accortli@gtedent invention has: a
transmission unit that transmits retransmission control information for DL transmission; and a control unit that corsnailsstoa
of the retransmission control information at a prescribed timing, notification of said taimgg been provided from a base static
wherein a time window is set for the retransmission control information, the control unit controls the transmission of the
retransmission control information on the basis of the prescribed timing and the tinoewthad was set for the retransmission
control information, and at least one instance of the prescribed timing is included in the range of the time window.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/02/2020

(21) Application Nb.202037005337 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : PROCESS FOR THE PREPARATION AND PURIFICATION OF MISOPROSTOL

:C07C 67/37, CO7C

(71)Name of Applicant :

(51) International classification 67/56, CO7C 69/608| 1)CHINOIN PHARMACEUTICAL AND CHEMICAL
CO7F 7/18 WORKS PRIVATE CO. LTD.
(31) Priority Document No :P1700308 Address of Applicant :T3 u.-5. 1045 Budapest Hungary
(32) Priority Date :11/07/2017 (72)Name of Inventor :
(33) Name of priority country ‘Hungary 1)HORTOB-GYI, Irn
(86) International Application No ‘PCT/EP2018/0675¢| 2)L SZLAFIlI, | stvan
Filing Date :29/06/2018 3)KARDOS, Zsuzsanna
(87) Internatioal Publication No ‘WO 2019/011668 4)MOLN *R, J3zsef
(61) Patent of Addition to Application ‘NA 5)TAK «CS, LjszI?
Number :NA 6)HORVTH, Kornlia
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Preparéion of the compounds of general formula |, among them misoprostol where R represents a atraightheethain C14
alkyl group by cuprate coupling of the vinyl cuprate of general formula Il prepared by reacting the vinyl stannane dbgendaal
Il with copper halide CuX and alkyllithium R1Li wherein: R2 stands for H or an algotodécting group which may contain
silicium atom, as for instance trimethylsiytriethylsilyl-, tert-butyldimethylsilyl group, or a cyclic or opechain alkyl group
containing oxygen atom, as for instance tetrahydropyramgthoxymethyl or ethoxymethyl group; X means I, Br, CN, SCN,
0OS02 CF3 group, R1 represents&alkyl group, n >2, if R2 is not hydrogen atom, n>3, if R2 is hydrogen atom, and the prot:
ename of the general formula IV 30 22 IV where R3 represents-TDiHRialkylsilyl- group and the meaning of R is as defined abc
takes part in the cuprate reaction 5 in a manner that a.) the excess of the alkyllithium, which is applied as comp@ig€t) todtuk
in the case of R2 H in-2.4 molar ratio, in the case of R2 = H 83! molar ratio, is decomposed before the coupling reaction ¢
and 1V, b.) the protecting groups of the resulting compound of the general formula V 15 V where the nudaifgsand R3 are
defined above are removed, the obtained compound of the general formula | is purified by chromatography.

No. of Pages : 1No. of Claims : 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005338 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : COUPLABLE PORTABLE DEVICE FOR THE THERMAL MEDICAL TREATMENT OF SKIN

(51) International classification :A61F 7/00 (71)Name of Applicant :
(31) Priority Domiment No :10 2017 006 994.8 | 1)KAMEDI GMBH
(32) Priority Date :24/07/2017 Address of Applicant :Hermanavon-HelmholtzPlatz 1 7634«
(33) Name of priority country :Germany EggensteirLeopldshafen Germany
(86) International Application No :PCT/DE2018/10064|(72)Name of Inventor :
Filing Date :13/07/2018 1)REUTER, Christof
(87) International Publication No ‘WO 2019/020144 2)HOTZ, Stefan
(61) Patenbf Addition to Application ‘NA 3)MEYER, Armin
Number :NA 4)LIEDTKE, Lukas Heinrich
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to a portable device for the thermal medical treatment of skin, characterizedtieatment attachment (12
can be coupled to a mobile dgteocessing unit (7), preferably a smartphone or a tablet, via an interface (5), wherein a housir
the treatment attachment (12) which extends over the treatment attachment (12) is prithiddueating element (2) directly
underneath the surface facing away from the-gadaessing unit (7) in the coupled state, said heating element being coupled t
temperature sensor (3), wherein the heating element (2), with the interposition tb&wmin (4), is connected to the electrically
conductive interface (5) or, via a Bluetooth connection, to themratzessing unit (7) in such a way that the heating element (2)
supplied with power via one or more rechargeable batteries integradgtierdatgorocessing unit (7) in such a way that the heati
element (2) can be heated to a temperature predefined via the control unit (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20203700533A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : HIGFSTRENGTH STEEL SHEET AND MANUFACTURING METHOD THEREOF

(51) International classification :C22C 38/14, C22C|(71)Name of Applicant :
38/60,C21D 9/46 1)JFE STEEL CORPORATION
(31) Priority Document No 2017203019 Address of Applicant :3, Uchisaiwaicho2-chome, Chiyodz
(32) Priority Date :20/10/2017 ku, Tokyo 1000011 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0130°| 1)YANG Lingling
Filing Date :29/03/2018 2)NAKAGAITO Tatsuya
(87) International Publication No ‘WO 2019077777 3)IKEDA Gosuke
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A high-strength steel sheet excellent in weld fatigue strength and having a yield strength of 550 MPar@amgteateanufacturing
method of the higistrength steel sheet are provided. The fsifgangth steel sheet has: a specific component composition; and
structure containing a martensite phase of 40% to 75% in volume fraction when a sheet thicksesstowa in a rolling direction |
observed, wherein in the entire martensite phase, the total volume fraction of martensite grains having an averageataof si:
1/4 to 1 with respect to adjoining ferrite grains is 60% or greater. Thisstiigigth steel sheet has a yield strength (YP) of 550 V
or greater.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005340 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publicaibn Date : 22/05/2020

(54) Title of the invention : URETHANE HARDENING TYPE ORGANIC BINDER FOR MOLD, AND CASTING SAND
COMPOSITION AND MOLD OBTAINED USING SAME

:B22C 1/22, C08G |(71)Name of Applicant :
. s 18/38, C08G 18/54, 1)ASAHI YUKIZAI CORPORATION
(51) International classification CO8G 18/65, CO8G|  Address of Applicant :5955, Nakaneseo 2chome,
18/77 Nobeokashi, Miyazaki 8828688 Japan
(31) Priority Document No 2017178763 (72)Name of Inventor :
(32) Priority Date :19/09/2017 1)SENDA, Yoshiya
(33) Name of priority country :Japan 2)TAKAMI, Aiichiro
(86) International Application No :PCT/IP2018/0346:
Filing Date :19/09/2018
(87) International Publication No ‘WO 2019/05928
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The present invention addresses the problems of: providing a urethane hardening type organic binder which can achieve a
improvement in the strength of a mold and resistance to deterioration of the mold due to moisture, and which can advantag
obtain a mold in which packing density can be effectively increased; and providing a urethane hardening type orgawicaind:s
mold, that can effectively improve mold strength which follows the mold being left to stand after shaping. This urethane har
type organic binder is used for shaping a urethzased mold, and is configured to contain, as constituent components, a poly:
compound, a polyisocyanate compound, and additionally a reaction product of a basic first silane compound and hydrdfarm
a nonbasic second silane compound.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005341 A
(19) INDIA
(22) Date of filing of Application :06/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : USER TERMINAL AND RADIO COMMUNICATION METHOD

(51) International classification :HO4L 1/16 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority country :NA Tokyo 1006150 Japan
(86) International Application No :PCT/JP2017/0289!|(72)Name of Inventor :

Filing Date :09/08/2017 1)TAKEDA, Kazuki
(87) International Publication No ‘WO 2019/030871 | 2)NAGATA, Satoshi
(61) Patent of Additiotio Application ‘NA 3)WANG, Lihui
Number :NA 4)HOU, Xiaolin

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date :NA
(57) Abstract :

In order to perform communication properly even when the transmission timing/transmission period of retransmission contr
information isflexibly controlled (becomes variable), one aspect of a user terminal according to the present invention has: a
transmission unit that transmits retransmission control information for DL transmission; and a control unit that corsnailsstoa

of the reransmission control information at a prescribed timing, notification of said timing having been provided from a base
wherein a time window is set for the retransmission control information, and the control unit controls the transmission of th

retransmission control information on the basis of the prescribed timing and the time window that was set for the retransmis
control information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20203705368 A
(19) INDIA
(22) Date of filing of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR EFFICIENTLY PERFORMING CONGESTION CONTROL It
MOBILE COMMUNICATION SYSTEM NETWORK

(51) International classification :HO4W 28/02 (71)Name of Applicant :
(31) Priority Document No :10-20170102210 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :11/08/2017 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea |Suwonsi, Gyeonggido 16677 Republic of Korea
(86) International Application No :PCT/KR2018/0085C|(72)Name of Inventor :

Filing Date :27/07/2018 1)SAYENKO, Alexander
(87) International Publication No ‘WO 2019/031739 2)KIM, Donggun
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication scheroerfeergence of an 10T technology and a 5G communication syste
supporting a higher data transmission rate beyond a 4G system, and a system therefor. The present disclosure may he ap)
intelligent service (for example, a smart home, a smaldibgi a smart city, a smart car or connected car, healthcare, digital
education, retail business, a security and security related service, or the like) on the basis of a 5G communicatigy tewhaalo
0T related technology. The present inventionteddo a method and an apparatus for efficiently performing congestion contra
mobile communication system network.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005380 A
(19) INDIA
(22) Date of filing of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : RESIDUAL LOAD ISOLATING SWITCH

:B60M 1/18, HO1H |(71)Name of Applicant :
. . 1/20, HO1H 3/30, 1)WALTER KRAUS GMBH
(51) International classification HO1H 1/36, HO1H Address of Applicant :Aindlinger Str. 13 86167 Augsburg
1/42 Germany
(31) Priority Domiment No :20 2017 104 597.8 |(72)Name of Inventor :
(32) Priority Date :01/08/2017 1)BLTER, Olaf
(33) Name of priority country :Germany
(86) International Application No :PCT/EP2018/0708¢
Filing Date :01/08/2018
(87) International Publication No ‘WO 2019/025493
(61) Patenbf Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to residual load isolation technology for isolating an electrical connection at a feed pointdo autnasit
supply conductor of an electric transport means. The redohdisolation technology comprises a residual load isolating switct
and an associated operating method. The residual load isolating switch (1) comprises a switching device (22) havamg abtea
switch body (23) which has at least one contdade (24, 25, 26, 27). The contact blade (24, 25, 26, 27) is rotatable about an i
arranged between the feed line connection (20) and the discharge line connection (21) and comikes@mact surfaces (28,
29, 30, 31) protruding in the rid direction. The contact surfaces (28, 29, 30, 31), in a closed rotary position (S1) of the rotar
body (23), are in touching contact on the one hand with a feed line connection (20) and on the other hand with a discharge
connection (21) oftte residual load isolating switch (1), and, in an open rotary position (S2) of the rotary switch body (23), al
spaced with respect to the connections (20, 21). The residual load isolating switch (1) has a rotary direction liméed siddnéor
performing switching movements and can be actuated unidirectionally and cyclically.

No. of Pages : 4No. of Claims : 6

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20206



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/2/2020

(21) Application N0.202037005481 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : ROBOT CONTROL METHOD AND DEVICE, AND ROBOT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Nane of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B25J 9/16
:201710722341.3
:22/08/2017
:China
:PCT/CN2018/1007(
:15/08/2018

‘WO 2019/037641
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :

1)BEIJING JINGDONG SHANGKE INFORMATION
TECHNOLOGY CO., LTD.

Address of Applicant :8th Floor of Building No. 76, Zhichu

Road, Haidian District Beijing 100086 Ciai

2)BEIJING JINGDONG CENTURY TRADING CO.,LTD.
(72)Name of Inventor :

1)CHENG, Hui

(57) Abstract :

A robot control method and device, and a robot. The robot control device detects whether there is an article put imtmubiofake
storage cotainer of a robot, and if it is detected that an article is put into or taken out of the storage container, an infatnmatio
updated according to the article that is put into or taken out, the information list recording relevant informationielesytwrinto

the storage container.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005488 A
(19) INDIA
(22) Date of filing of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : A CAP FOR PACKING CONTAINERS, INCLUDING AN INTEGRAL POWDER OR LIQUID,
ADAPTED FOR STERILISATION

(51) International classification :B65D 51/28 (71)Name of Applicant :
(31) Priority Document No :2017903203 1)KAMBOURIS, Ambrosios
(32) Priority Date :10/08/2017 Address of Applicant :Mildura, Victoria 3500 Australia
(33) Name of priority country :Australia (72)Name of Inventor :
(86) International Application No :PCT/AU2018/05084| 1)KAMBOURIS, Ambrosios
Filing Date :10/08/2018
(87) International Publication No ‘WO 2019/028525
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Thepresent invention relates to a cap adapted to be sealingly attached to a container having an opening and a neckythe cc
holding a liquid food. The cap includes a spout sealed at one end by a lid and at the other end by another foil omatgtiatiagd
includes a component to be added to the liquid food at the time of consumption. The cap further includes a skirt t@ émgjdgeo
the neck to seal the container as well as an outside wall that engages the neck of the container inpe scrangigment.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/02/2020

(21) Application N0.202037005538 A

(43) Publication Date : 22/05/2020

(54) Title of the inverion : METHOD AND SYSTEM INCORPORATING BEAM SHAPING OPTICS AND BEAM

STABILIZATION

(51) International classification

:GO1N 15/14, C12N
5/076, GO1N 15/10

(71)Name of Applicant :
1)INGURAN, LLC

(31) Priority Document No :62/534508 Address of Applicant :22575 State Highway 6 South
(32) Priority Date :19/07/2017 Navasota, Texas 77868 U.S.A.
(33) Name of priority contry ‘U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/US2018/0428%| 1)EVANS, Kenneth Michael
Filing Date :19/07/2018
(87) International Publication No ‘WO 2019/018609
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Appliation Number ‘NA
Filing Date ‘NA
(57) Abstract :

This disclesure pertains to analytical instruments and related methods incorporating beam shaping optics for differentiating
and closely related signals over a wide range of operating conditions with an improved and uniform performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005539 A
(19) INDIA
(22) Date of filing of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : WATER TREATMENT APPARATUS

(51) International classification :CO2F 1/32, CO2F ] (71)Name of Applicant
1/72, CO2F 101/12 | 1)SOLABLE SAS
(31) Priority Document No :FR1700885 Address of Applicant :8 Avenue Fernand Julien ZA de
(32) Priority Date :31/08/2017 Bertoire 13410 LAMBESC France
(33) Name of priority country :France (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0282°| 1)BRAHMI, Saadi
Filing Date :23/08/2018 2)NUTI, Pascal
(87) International Publication No ‘WO 2019/042870
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A chlorinated water treatment apparatus (15) comprising a reservoir (10), dasigaedive a predetermined volume of chlorinat
water (15) to be treated, characterised in that the treatment apparatus comprises at least one light source design#teto expe
predetermined volume to ultraviolet radiation at a wavelength in the ahteovn 325 nm to 395 nm.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005541 A
(19) INDIA
(22) Date of filing of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title ofthe invention : APPLICATOR PRODUCT

. e :B43M 11/06, B43N|(71)Name ofApplicant :
(51) International classification 11/00 1)KOKUYO CO.. LTD.
(31) Priority Document No 2017151934 Address of Applicant :4-1, Oimazateminami, Higashinari
(32) Priority Date :04/08/2017 ku, Osakashi, Osaka 5378686 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No :PCT/JP2018/0262.| 1)SATO, Oki
Filing Date :11/07/2018 2)OHASHI, Takashi
(87) International Publication No ‘WO 2019/026581 | 3)MAEHARA, Kenji
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

An applicator produgprovided with: an applied material having a polygonal cross section; and a container having a containe
with an extrusion mechanism in which the applied material is accommodated in an extrudable manner. In order to realize a
configuration with whictholding position can be easily changed and the applied material can be applied in various coating v
applicator product 1 provided with an applied material having a polygonal cross section and a container 3 having dodgtdin:
with an extrusin mechanism in which the applied material is accommodated in an extrudable manner employs a configurat
which a holding region 9 provided on a front end side of the container body 4 and to be held by a user has a circetaiocr,cesc
in whicha rear end side of the container body 4 has a cross sectional shape corresponding to the applied material.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005542 A
(19) INDIA
(22) Date of filig of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : UPSTREAM AND DOWNSTREAM PROCESSING WITHIN SINGUSE CONTAINERS

(51) International classification :C12M 1/00, C12M |(71)Name of Applicant
3/00 1)SARTORIUS STEDIM BIOTECH GMBH
(31) Priority Document No :15/672559 Address of Applicant :AuguspindlerStr. 11 37079 Gttinge
(32) Priority Date :09/08/2017 Germany
(33) Name of priority country :U.S.A. (72)Nameof Inventor :
(86) International Application No :PCT/EP2018/0665!| 1)MAGGIORE, Frank
Filing Date :21/06/2018
(87) International Publication No ‘WO 2019/029886
(61) Patent of Addition to Applicain .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A singleuse chamber comprising a primary subchamber containing at least one primary component configured to perform .
operation comprising at least one of generation and handling of a biologicalknared a secondary subchamber containing at |
one of a connection to equipment external to the singgechamber and a secondary component, wherein the external equipm
the secondary component are configured to support the operation ofgastaine primary component; wherein the primary
subchamber and the secondary subchamber are configured to be connected to each other so that the at least one primiaisy
operatively coupled to at least one of the connection and the secondamyrsoTn
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005543 A
(19) INDIA
(22) Date of filing of Application :07/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : REVENTION AND/OR TREATMENT OF NEURODEGENERATIVE DISEASE

(51) International classification :A61K 31/07, A61K |(71)Name of Applicant :
31/201, A61P 25/28 | 1)HOWARD FOUNDATION HOLDINGS LTD
(31) Priority Document No :1720119.5 Address of Applicant :7 Marfleet Close Great Shelford
(32) Priority Date :04/12/2017 Cambridge Cambr CB22 5LA U.K.
(33) Name of priority country UK. (72)Name of Inventor :
(86) Interrational Application No :PCT/GB2018/0512t] 1)HOWARD, Alan Norman
Filing Date :10/05/2018 2)NOLAN, John
(87) International Publication No ‘WO 2019/110951 3)MULCAHY, Riona
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A composition comprising at least one carotenoid selected from the group consisting of lutein, zeaxanthin-aedxaeton; and
composition comprising at least one omé&gitty acid; for use in the prevention and/or treatmeneaiehtia in a human subject.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005567 A
(19) INDIA
(22) Date of filing of Application :08/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS FOR DATA PROCESSING IN WIRELESS COMMUNICATION
SYSTEM

(51) International classification :HO4W 28/06, HO4W|(71)Name of Applicant :
36/02 1)SAMSUNG ELECTRONICS CO., LTD.
(31) Priority Document No :10-20170101912 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :10/08/2017 Suwonsi, Gyeonggido 16677 Republic of Korea
(33) Name of priotly country ‘Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2018/0091€¢| 1)KIM, Donggun
Filing Date :10/08/2018 2)KIM, Soenghun
(87) International Publication No ‘WO 2019/031924
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication scheme and system for the convergence of a 5G communication syster
supporting a higher data transfer rate than a#@ssystem and the 10T technolo@yhe present disclosure may be applied to
intelligent services (e.g., smart home, smart building, smart city, smart car or connected car, health care, digita| estadatio
business, security and safety services) based on the 5G communication tegcandlégFrelated technology. One embodiment o
the present disclosure relates to a method and apparatus for processing data in a wireless communication system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037005571 A
(19) INDIA
(22) Date of filing of Application :08/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : CASTING FACILITY AND CASTING METHOD

(51) International classification :B22D 11/117, B22D|(71)Name of Applicant :

11/18 1)POSCO

(31) Priority Document No :10-20170100453 Address of Applicant :(Goedordpng) 6261, Donghaean,
(32) Priority Date :08/08/2017 Nam-gu, Pohangsi, Gyeongsangbu#io 37859 Republic of Kore
(33) Name of priority country :Republic of Korea [(72)Name of Inventor :
(86) International Application No :PCT/KR2017/0150%| 1)KIM, Sung Jool

Filing Date :19/12/2017 2)KIM, Wook
(87) International Publication No ‘WO 2019/031661 3)LEE, Young Ju
(61) Patent of Addition to Application ‘NA 4)KIM, Yong Hwan
Number :NA 5)KIM, Seong Yeon

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for casting slabs, according to the presemnition, comprises the steps of: respectively positioning, at the upper par
tundish and the outside of the tundish, ladles having molten steel accommodated therein; carrying out casting by supelying
tundish, the molten steel of the ladle agead at the casting position of the upper part of the tundish; and blowing an inert gas
ladle arranged at the casting position. Therefore, according to an embodiment of the present invention, the inert gaghisrbtbe
ladle is in a standby position on a turret apparatus and during casting in which molten steel is supplied to the tundish. Thus,
can be more reduced than those in a conventional casting method, and clean steel can be manufactured. That is, thed gene
inclusionsin the air can be reduced by carrying out mibtibbling after opening the ladle when the ladle is in the dtgrubsition.
In addition, the inclusions of the molten steel within the ladle during casting can be reduced by blowing the inenthgaladigqL)
during casting.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005572 A
(19) INDIA
(22) Date of filing of Application :08/02/2020 (43) Publication Date : 22/05/2020

(54) Title ofthe invention : PROCESS FOR PREPARING BICYCLIC ENOLETHER

. e :C07D 493/08, B01.|(71)Name of Applicant :
(51) International classification 31/24 1)FIRMENICH SA
(31) Priority Document No :17199582.2 Address of Applicant :1, route des Jeunes PO Box 239 1:
(32) Priority Date :01/11/2017 GENEVA 8 Switzerland
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Aplication No :PCT/EP2018/0772¢| 1)JACOBY, Denis
Filing Date :08/10/2018 2)FANKHAUSER, Peter
(87) International Publication No ‘WO 2019/086207
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present application relatesat@rocess for preparing compound of formula (I) starting from compound of formula (1) catal
by a Ruthenium complex in the presence of a base and a hydrogen source.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005573 A
(19) INDIA
(22) Date of filing of Application :08/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : OPTICAL STORAGE PHOSPHOR, METHOD FOR CHECKING AN AUTHENTICITY FEATURE
DEVICE FOR CARRYING OUTA METHOD, AUTHENTICITY FEATURE AND VALUE DOCUMENT

(51) International classification :CO9K 11/80, GO7D |(71)Name of Applicant :
7/00, B42D 25/00 1)GIESECKE+DEVRIENT CURRENCY TECHNOLOGY
(31) Priority Document No :10 2017 008 863.3 |GMBH
(32) Priority Date :21/09/2017 Address of Applicant :Prinzregentenstr. 159 81677 MYanc
(33) Name of priority country :Germany Germany
(86) International Application No :PCT/EP2018/0004:|(72)Name of Inventor :
Filing Date :20/09/2018 1)STARK, Martin
(87) International Publication No ‘WO 2019/057329
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The invention relates tanaoptical storage phosphor, to a method for checking an authenticity feature, to a device for carrying
method, to an authenticity feature and to a value document. In particular, an inorganic optical storage phosphor jshspauifiec
garnet strature and the following composition: (GdxLny) (GamAInAk) O12+d : Cep Qg Rr Tt, wherein: Ln comprises at leas
the following elements: La, Lu, Y; A comprises at least one of the following elements: Ge, Sc, Si; Q comprises at letst one
following elements: Ag, Cr, Hf, Mo, Nb, Sn, Ta, Ti, W, Zr; R comprises at least one of the following elements: Bi, Pr, Nd, Sr
Th, Dy, Ho, Er, Tm, Yb; T comprises at least one of the following elements: B, F, Li, Mg, K, Na; 1.0 = x = 3.2 and 05; 9.51=
m=52,0=n=47and0=k=0.5,and 4.8 =m+n+k =5.2; 0 =p =0.1, and p = 0 only for Q=Zr; 0 = q = 0.05; 0 =0 = 0:05;
0.1; 0 =d = 0.5; p+q > 0.002; g+r > 0.002; and 2.8 = x+y+p+r = 3.2.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005574 A
(19) INDIA
(22) Date of filing of Application :08/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : MICROWAVE ASSISTED EXTRACTION OF ESSENTIAL OILS FROM PLANTOBIASS

(51) International classification :C11B 9/02 (71)Name of Applicant :
(31) Priority Document No :62/552593 1)FIRMENICH SA
(32) Priority Date :31/08/2017 Addres of Applicant :1, route des Jeunes PO Box 239 12
(33) Name of priority country :U.S.A. GENEVA 8 Switzerland
(86) International Application No :PCT/EP2018/0732:|(72)Name of Inventor :

Filing Date :29/08/2018 1)BROCHET, Xavier
(87) International Publication No ‘WO 2019/043058 2)PINEAU, Philippe
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The aspects presented herein provide essential oils, extracts, apparatus and methodsriwstitie efkthe essential oils and extra
from plant biomass using microwaves.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037005589 A
(19) INDIA
(22) Date of filing of Application :08/02/2D (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND APPARATUS OF DETERMINING FREQUENCY RESOURCES IN NEXT
GENERATION CELLULAR NETWORKS

(51) International classification :HO4W 72/04 (71)Name of Applicant :
(31) Priority Document No :62/543569 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :10/08/2017 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country U.S.A Suwonsi, Gyeonggido 16677 Repuilid of Korea
(86) International Application No :PCT/KR2018/0092Z|(72)Name of Inventor :
Filing Date :10/08/2018 1)XUE, Peng
(87) International Publication No ‘WO 2019/031937 2)YUN, Yeohun
(61) Patent of Addition to Application ‘NA 3)RYU, Hyunseok
Number :NA 4)YU, Hyunkyu
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A communication method and system for converging a fifth generation (5G) communication system for supporting highes d
beyord a fourth generation (4G) system with a technology for internet of things (loT) are provided. The communication met|
system may be applied to intelligent services based on the 5G communication technology andetla¢eldTechnology, such as
smarthome, smart building, smart city, smart car, connected car, health care, digital education, smart retail, security and sa
services. A method by a terminal for determining frequency resources in a cellular network is provided.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :08/02/2020

(21) Application N0.202037005590 A

(43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD AND DEVICE FOR PERFORMINGANDOVER IN WIRELESS COMMUNICATION

SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Numhbe
Filing Date

:HO4W 36/30, HO4W
36/00, HO4W 36/14,
HO4W 88/06
:10-20170089227
:13/07/2017
Republic of Kora
:PCT/KR2018/00594
:25/05/2018

‘WO 2019/013446
‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu
Suwonsi Gyeonggido 16677 Republic of Korea
(72)Name of Inventor :

1)CHOI, Jihyeon
2)PARK, Jongho
3)WON, Sangyeon
4)KIM, Hanseok
5)LEE, Daewoo

(57) Abstract :

Disclosed is a 5th generation (5G) or@ communication system for supporting a data transmission rate higher than that of
generation (4G) communication system such asmg term evolution (LTE). According to various embodiments of the present
disclosure, a device of a terminal in a wireless communication system can include at least one transceiver and atdeastone
operationally coupled with at least one trangeeiAt least one processor can receive configuration information from a first net
node for a first radio access technology (RAT), measure a first quality for a first signal of the first RAT and a seitgridrcual
second signal of a second RAT ¢ tbasis of the received configuration information, and determine, whether a handover to ¢
network for the second RAT is performed, on the basis of the measured first quality or the measured second qualitguragor
information can includparameters for the handover between the first RAT and the second RAT.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006784 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Pwlication Date : 22/05/2020

(54) Title of the invention : CYLINDRICAL SYMMETRIC POSITIVE DISPLACEMENT MACHINE

(51) International classification :F04C 2/107 (71)Name of Applicant :
(31) Priority Document No :2017/5673 1)ATLAS COPCO AIRPOWER, NAAMLOZE
(32) Priority Date :21/09/2017 VENNOOTSCHAP
(33) Name of priaty country :Belgium Address of Applicant :Boomsesteenweg 957 2610 Wilrijk
(86) International Application No :PCT/IB2018/05692|Belgium

Filing Date :11/09/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/058212 1)FABRY, Erik Paul
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisionalto Application Number ‘NA

Filing Date ‘NA
(57) Abstact :

Cylindrical symmetric volumetric machine, which machine (1) comprises a housing (2) with-wperating rotors (6a, 6b) therei
namely an outer rotor (6a) mounted rotatably in the housing (2) and an inner rotor (6b) mounted rotatably inrtiteraiézy,
whereby a compression chamber (8) is located between the rotors (6a, 6b), which will move by rotation of the rotofeof@ahél
inlet side (9a) of the rotors (6a, 6b) to the outlet side (9b) of the rotors (6a, 6b), characterisetiénittettside (9a) of the outer
rotor (6a) is provided with a ventilator (12), to supply air to the compression chamber (8).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006785 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : AN UNMANNED AERIAL VEHICLE

(51) International classification :B64C 29/00, B64C |(71)Name of Applicant :
27/52, B64C 27/28 | 1)REGEV, Eyal
(31) Priority Document No :62/5400B Address of Applicant :25 Naomi Shemer St. 7682843
(32) Priority Date :02/08/2017 Mazkeret Batya Israel
(33) Name of priority country ‘U.S.A. 2)GADFIN LTD.
(86) International Application No :PCT/1L2018/05086 | (72)Name oflnventor :
Filing Date :02/08/2018 1)REGEV, Eyal
(87) International Publication No ‘WO 2019/026079
(61) Patent of Addition to Application ‘NA
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A hybrid aerial vehicle (HAV) comprising: a fuselage of the HAV; a first mechanism within the fuselage for acceptingts pfur:
wings of the HAV, the first mechanism allowing coordinated contractioheopturality of wings essentially into the fuselage suc
that tips of the wings are position in proximity of the fuselage and coordinated extension of the wings such that kipgiod eae
positioned away from the fuselage; a first wing extending fiteerport side of the fuselage and connected to the first mechanisi
second wing extending from the starboard side of the fuselage and connected to the first mechanism; a second mechanisn
within the fuselage in proximity to its front end, the setamechanism allowing motion of propellers of the HAV affixed there to
between a first plain and a second plain; a first set of propellers affixed at the port side of the fuselage to the deaaischnee
second set of propellers affixed at the starbeadd of the fuselage to the second mechanism; a third mechanism placed withir
fuselage in proximity to its rear end, the third mechanism allowing motion of propellers of the HAV affixed there to bdtmséen
plain and a second plain, and furthergitg the propellers affixed thereto to be at a vertical displacement with respect to the
propellers affixed to the second mechanism; a third set of propellers affixed at the port side of the fuselage to tuhémirshm
and a fourth set of propellerffiged at the starboard side of the fuselage to the third mechanism.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006790 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Pubication Date : 22/05/2020

(54) Title of the invention : MIDAMBLE INDICATION AND RECEIVING METHOD AND APPARATUS

(51) International classification :HO4L 5/00 (71)Name of Applicant :
(31) Priority Document No :201710776252.7 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :31/08/2017 Address of Applicant :Huawei Administration Building,
(33) Name opriority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/1018¢€|(72)Name of Invenibr :
Filing Date :23/08/2018 1)YU, Jian
(87) International Publication No ‘WO 2019/042210 2)SHILO, Shimon
(61) Patent of Addition to Application NA 3)TSODIK, Genadiy
Number :NA 4)REDLICH, Oded
Filing Date ' 5)BEN-ARIE, Yaron
(62) Divisioral to Application Number  :NA 6)EZRI, Doron
Filing Date ‘NA 7)GAN, Ming

(57) Abstract :

The present application discloses a midamble indication and receiving method and apparatus. In the fivstrdelice sends
midamble indication information to a second device, the duration of a midamble indicated by the midamble indicationanforr
being greater than or equal to a threshold, and the threshold is related to a processing capabitigcohthdevice; and the secor
device receives the midamble according to the indication information. According to the method, the first device sends mida
indication information to the second device so that the second device is able to receive ithtderadaording to the indication
information; furthermore, the duration of processing the midamble will not significantly increase as the duration ofrtiidemida
increases. Therefore, the fact that the duration of the midamble is greater than or ggutiresshold contributes to avoid a situat
where after receiving the midamble, the second device may have no time to correctly decode a data symbol accordingnitpli
due to the limited processing capability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006793 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION METHOD AND DEVICE

(51) Inernational classification :HO4L 1/16, HO4L  |(71)Name of Applicant :
1/18, HO4W 72/04 1)HUAWEI TECHNOLOGI ES CO., LTD.

(31) Priority Document No :201710687913.9 Address of Applicant :Huawei Administration Building
(32) Priority Date :11/08/2017 Bantian, Longgang Shenzhen, Guangdong 518129 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/0995(| 1)XU, Xiaoying

Filing Date :09/08/2018 2)YOU, Chunhua
(87) International Publication No ‘WO 2019/029589 3)HUANG, Qufang
(61) Patent of Addition to Application ‘NA 4)LIU, Xing
Number :NA 5)ZENG, Qinghai

Filing Date ' 6)ZHAO, Li
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present application provides a communication method and device, the communication method comprising: a network ¢
receiving data from a terminal device carried on a first schedfr@mgresource, the data being transmitted by usfirgtahybrid
automatic repeat request (HARQ) process; the network device decoding the data and generating HARQ feedback informat
network device sending downlink control information (DCI) to the terminal device, the DCI comprising the HARQ feedback
information, the DCI further comprising first indication information, the first indication information being used to inkdeétst
HARQ process. The invention uses the DCI to send the HARQ feedback information to the terminal device and alsdhiedicai
HARQ process corresponding to the HARQ feedback information, so that the terminal device can efficiently process data ¢
corresponding HARQ process according to the HARQ feedback information, and can improve data transmission efficiency.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006796 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : COMMUNICATION MEHROD, TERMINAL DEVICE AND NETWORK DEVICE

(51) International classification ‘HO4L 1/00, HOAW | (71)Name of Applicant -
72/04 1)HUAWEI TECHNOLOGIES CO., LTD.
(31) Priority Document No :201710808057.8 Address of Applicant :Huawei Administration Building
(32) Priority Date :08/09/2017 Bantian, Longgang Shenzhen, Guangdong 518129 China
(33) Name of priority country :China (72)Name of Inventor :
(86) International Application No :PCT/CN2018/1018¢| 1)MA, Ruixiang
Filing Date :23/08/2018 2)LYU, Yongxia
(87) International Publication No ‘WO 2019/047719
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Provided a&@ a communication method, a terminal device and a network device, capable of performing, in different scheduli
periods, blind detection based on the maximum number of times of blind detection withised fimge period, facilitating reducing
the energyconsumption of the terminal device brought about by the blind detection, and reducing the complexity of the blinc
detection. The method comprises: a terminal device determining the maximum number of times of blind detection wittiimea 1
unit, wherén the first time unit is one or more symbols; and the terminal device performing blind detection on a physical dov
control channel on the ith blind detection occasion, wherein the first time unit comprises N blind detection occastomsuanioetr
of times of blind detection performed on the physical downlink control channel by the terminal device in the N blinchdetectic
occasions is less than or equal to the maximum number of times of blind detection, wherein i and N are positive sileggetban
or equal to N, and N is greater than or equal to 2.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202037006819 A
(19) INDIA
(22) Date of filing of Application :17/02/2020 (43) PublicatiorDate : 22/05/2020

(54) Title of the invention : VOICEACTIVATED ENERGY MANAGEMENT SYSTEM

:G06Q 50/06, GO6Q | (71)Name of Applicant :
(51) International classification 30/00, GO1D 4/00, 1)LANDIS+GYR INNOVATIONS, INC.
HO04Q 9/00 Address of Applicant :30000 Mill Creek Avenue Suite 100
(31) Priority Document No :62/554734 Alpharetta, Georgia 30022 U.S.A.
(32) Priority Date :06/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)TORPY, Keith, Mario
(86) International Application No :PCT/US2018/0496%| 2)TURNER, James, Randall
Filing Date :06/09/2018 3)DECKER, David
(87) International Publication No ‘WO 2019/051010 4)CARDOZO, Ruben, E. Salazar
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A method for responding to a voice activated request includes receiving a speech input request from a smart speakgenegg
managemendata associated with energy consumption at a premises of the smart speaker. The method also includes gener
service request including a first query for a first data source. The first query includes a request for the energy maledgement
Additionally, the method includes communicating the first query to the first data source and receiving a first resporisst tpuibig
from the first data source. Further, the method includes generating an audible speech output in response to tipeisprpatst
based on the first response to the first query and transmitting the audible speech output to the smart speaker. Thkesmart sj
audibly transmits the audible speech output.

No. of Pages : zNo. of Claims : 2!

The Patent Office Jooal No. 21/2020 Dated 22/05/2020 20226



(12) PATENT APPLICATDN PUBLICATION (21) Application N0.202037006832 A
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(22) Date of filing of Application :17/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : USER AUTHENTICATION CONTROL USING ULTRASOUND

(51) International classiation :HO4W 12/06, GO5B|(71)Name of Applicant :
19/00 1)ELLIPTIC LABORATORIES AS
(31) Priority Document No :62/559214 Address of Applicah:Akersgata 32 0180 Oslo Norway
(32) Priority Date :15/09/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)DANIELSEN, Laila
(86) International Application No :PCT/EP2018/0749¢| 2)HUSSMANN, Holger
Filing Date :14/09/2018 3)STRUTT, Guenael Thomas
(87) International Puidation No ‘WO 2019/053220
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA

(57) Abstract :

Present teachings relate to a method for initiating an authentication process on an electronic dméteotheomprising
transmitting an ultrasound signal from an ultrasound transmitter, generating a measured signal by receiving at anreiteiseur
an echo of the ultrasound signal being reflected by an object, analyzing the echo by processingitbd sigaal, and initiating the
authentication process on the electronic device based on the processing of the measured signal. The present teatdimgs als
method for maintaining an authenticated state of an object. The present teachindatalso aa electronic device comprising an
ultrasound system for initiating an authenticating process. The present teaching also relate to an electronic deving aompris
ultrasound system for retaining an authenticated state of an object. The maskimys also relate to a computer software produ
for implementing any method steps disclosed herein.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006871 A
(19) INDIA
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(54) Title of the invention : MODULAR CONTINUOUS PHOTOBIOCHEMICALREACTOR

(51) International classification :C12M 1/00, BO1J |(71)Name of Applicant :
19/24, C12M 3/00 1)CRANFIELD UNIVERSITY
(31) Priority Document No :1711764.9 Address of Applicant :Research and Innovation Office
(32) Priority Date :21/07/2017 Conway House Cranfield Bedfordshire MK43 OAL U.K
(33) Name of priority country UK. (72)Name of Inventor :
(86) International Application No :PCT/GB2018/05207| 1)MAKATSORIS, Charalampos
Filing Date :23/07/2018 2)ALISSANDRATOS, loannis
(87) International Publication No ‘WO 2019/016575
(61) Patent of Addition to Application |
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A photobioreactor includes a plurality of modules with at least module having gatfhof a first transparency and at least one
second module havinglightpath of a second lower transparency in order to enable a night/day environment to grow algae.
photobioreactor can include internal heating and cooling channels, preferably in a spiral configuration.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006899 A
(19) INDIA
(22) Date of filing of Application :18/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : IRRIGATION SYSTEM AND METHOD

(51) International lassification :A01G 25/16 (71)Name of Applicant :
(31) Priority Document No :62/534708 1)NETAFIM LTD
(32) Priority Date :20/07/2017 Address of Applicant :10 Derech Hasba 67892 TelAviv
(33) Name of priority country :U.S.A. Israel
(86) International Application No :PCT/IB2018/0552€|(72)Name of Inventor :

Filing Date :16/07/2018 1)SCHWEITZER, Abraham
(87) International Publicain No ‘WO 2019/016684
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

An irrigation column (20) for a drip irrigation system has a fluid conducting line (32) for receiving fluid from a flu 80)
upstream. The irrigation aain further includes a plurality of drip segments (38) extending alongside the fluid conducting line
plurality of zone valves (26) located along the fluid conducting line, and a plurality of control tubes (341, 342, 3d8)gexten
alongside the fluid awducting line. And each control tube is in fluid communication with a respective one of the zone valves"
actuating the zone valve.
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(12) PATENT APPLICATION PUBLICATION
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(54) Title of the invention : SYSTEM AND METHOD FOR CONVERTING ELECTRIC ENERGY INTO THERMAL ENERGY

AND FOR STORING THERMAL ENERGY

:FO1K 3/00, FO1K |(71)Name of Applicant :
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(57) Abstract :

The present invention refers to a systemdh@)a method of operating the system (10). The system (10) contains a heat pumy
(16), a turbine cycle (17), a medium storage cycle (11) and a water storage cycle (37). By means of the heat pumphaeti®f 2
working fluid can be transferred & thermal medium (M)for storing thermal energy. By means of the turbine cycle (17), heat «
thermal medium (M)can be transferred to a working fluid (F). In so doing electric energy can be converted into thernmal ene
transferred from thermal erggrinto electric energy by operating either the heat pump cycle (16) or the turbine cycle (17). The
thermal coupling between the water storage cycle (37)and the heat pump cycle (16)is provided by means tof fudbheat
exchanger (36) and the thernsaupling between the water storage cycle (37)and the turbine cycle (17)is provided by means
fluid-to-water heat exchanger (49). The water storage cycle (37) additionally containgaoledr water cooling unit (50) that can
operated independefibm the watetto-fluid heat exchanger (36).
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(54) Title of the invention : TIMEDOMAIN STEREO CODING AND DECODING METHOD AND RELATED PRODUCT

(51) International classification :G10L 19/008 (71)Name of Applicant :
(31) Priority Document No :201710680152.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :10/08/2017 Address of Applicant :Huawei Administration Building,
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(57) Abstract :

An audio coding and decoding method and a related device. An audio coding method comprises: determinirgharsoelnd
combination solution of a current frame; when the sechmghnel combinatio solution of the current frame is different from a sou
channel combination solution of a previous frame, performing segmgmtedlomain dowrsmixing processing on a left sound
channel signal and a right sound channel signal according to the-cloaimel combination solution of the current frame and the
soundchannel combination solution of the previous frame, so as to obtain a primary sound channel signal and a secondary
channel signal of the current frame; and coding the obtained primary doaimaget signal and the obtained secondary sound che
signal of the current frame.
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(54) Title of the invention : METHOD AND DEVICE FOR DEPLOYING NETWORK SLICE
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‘NA

Number ‘NA
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(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The embodiments of the present application disclose a method for deploying a network slice, relating to the field of abommu
technologies. The method comprises: a first network manageunit acquiring node instance information, the first network
management unit determining transmission demand information corresponding to the node instance information and sendil
transmission request message to a transmission management unit gtiestantte information comprising the identifier informat
of the node instance or the network address of the node instance, the transmission request message carrying the diemsmis
information and the node instance information therein. The dimamts of the present application provide a new method for
deploying a network slice. By means of the method, the system can automatically create a transmission network, theiegy il
the efficiency of deploying a network slice.
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(22) Date of filing of Application :18/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : NOVEL BACILLUS AMYLOLIQUEFACIEI$ STRAIN AND METHOD FOR PREPARING
FERMENTED SOY PRODUCT USING THE SAME

(51) International classification :C12N 1/20, A23K | (71)Name of Applicant :
10/18, C12R 1/07 1)CJ CHEILJEDANG CORPORATION

(31) Priority Document No :10-20170111472 Address of Applicant :330, Donghro, Junggu, Seoul 0456(
(32) Priority Date :31/08/2017 Republic of Korea
(33) Name of priority country ‘Republic of Korea [(72)Name of Inventor :
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Filing Date ' 6)HONG, Youngho
(62) Divisional to Aoplication Number  :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a method for preparing a fermented soy product comprising: inoculating a Bacillusfaoidol
CJ2434 (KCCM12038P) strain inta soybean meal or a soy protein concentrate; and obtaining a fermented soybean meal o
fermented soy protein concentrate, which is fermented by culturing the Bacillus amyloliquefaciens strain, a fermentddcsoy
prepared by the method, and an anifeall composition comprising the fermented product. The fermented soy product prepal
the method does not contain mucilage, shows an excellent antibacterial activity, and has a high content of low molé&tular w
peptides.
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(54) Title of the invention : DEVICES AND METHODS FOR PREPARING AMDMINISTERING A NUTRITIONAL
FORMULA

:A23L 29/00, A61K |(71)Name of Applicant :
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(51) International classification A61K 9/00, C12N Address of Applicant :One Newton Executive Park Suite :
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(32) Priority Date :08/09/2017 1)FIRST, Eric
(33) Name of priority country ‘U.S.A. 2)WIDOM, David
(86) International Application No :PCT/US2018/0498%| 3)STONE, Albert, Archie
Filing Date :07/09/2018 4)SCHOEVAART, Willem, Robert, Klass
(87) International Publication No ‘WO 2019/051162 5)VAN VLIET, Michel Christian, Alexander
(61) Patent of Addition to Application .
:NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Exemplary embodiments of the disclosure may be drawn to a device having one or more chambers. The one or more chan
contain immobilized lipase aralphytosterol processing excipient. The device may also include an inlet fluidly connected to ¢
the one or more chambers, wherein the inlet is configured to receive nutritional formula into one of the one or more dle@mby
device may further inclle an outlet through which nutritional formula is configured to flow after passing through the one or n
chambers.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.202037006981 A
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(22) Dae of filing of Application :18/02/2020 (43) Publication Date : 22/05/2020

(54) Title of the invention : METHOD OF IDENTIFYING LAUNDRY MALODOR, MOLDY MALODOR AND/OR SWEAT
MALODOR MODULATING COMPOUNDS

:A61L 9/01, A1Q |(71)Name of Applicant :

(51) International classification 13/00, AG1Q 15/00, | 1)FIRMENICH SA
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(33) Name of priority country ‘U.S.A 2)SHEIKH, Mushhood
(86) International Application No :PCT/EP2018/0821:| 3)PFISTER, Patrick
Filing Date :21/11/2018 4)SANDU, Cristinel
(87) Intenational Publication No ‘WO 2019/101812 5)EVANS, Barry
(61) Patent of Addition to Application ‘NA 6)O'LEARY, Nicholas
Number :NA 7)SMITH, Ben
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The pesent invention relates to a method for identifying a compound that binds, suppresses, blocks, inhibits, and/or medul
activity of an olfactory receptor that is activated by a laundry malodor causing substance, a moldy malodour causire)azulst:
a sweat malodecausing substance.
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(54) Title of the invention : MANAGE EQUIPMENT BASED RISK ON ASSEPECIFIC ENERGY DATA USAGE UTILIZING
SENSORDRIVEN DYNAMICALLY ADJUSTABLE FEEDBACK LOOPS
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(57) Abstract :

An exemplary inventive system that is configured to perform operations of: receiving, for a population of energy consisioalg
assets, assapecific hisorical data and assepecific current energy consumption data from utility meter(s), sensor(s), or both;
determining, for each respective physical asset category, each respective frequency of breakdowns and each respective a
severity of each breakevn; determining, an adjusted breakdown loss value per each physical asset for each respective phy:
category; determining a respective average current energy consumption value per each physical asset for each respaictive
asset categorysaociating each respective energy consuming location to a particular physical asset category; generating, bi
usagebased breakdown insurance premium value of the respective energy consuming location, an electronic alert configur
the locaibn-specific level of energy usage of the at least one energy consuming physical asset.
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(57) Abstract :

A sulfatefree, naturally derived, powder which includes a primary surfactant, a thickening agent, at least one of a conditioni
and wherein the powdered shampoo is free of sulfates and is naturally derived. A nfietsiad the powder shampoo.
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